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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Execution Application 04/2023
In
Original Application 147/2021

Mahesh Chandra Saxena . Applicant

Versus

Govt. of NCT of Delhi & Ors. ...Respondents

ACTION TAKEN REPORT ON BEHALF OF DELHI JAL BOARD IN COMPLIANCE

TO ORDER DATED 31.07.2025

MOST RESPECTFULLY SHOWETH:

1. ‘That the present Action Taken Report is being filed on behalf ol Dethi Jal Board (DJB) in

compliance of dircctions issued by the lon bie Tribunal vide order dated 51.07.2025.

The True Copy of Order dated 31.07.2025 passed by the Hon'ble Tribunal is annexed

herein as Annexure-A,

2. That the Hon’ble Tribunal vide its order dated 31.07.2025 through relevant paras as under

observed/directed as follows:

5. On the issue of action which has been taken by DJB against the defuulting
societies, Learned Counsel for DJB has referred to the communication duted
20.01.2025 (page 866) sent by DJB to the Member Secretary. Delhi Pollution
Control Commitiee (DPCC) for imposition of EC against those causing
contamination to ground water bul no further progress in this regard has been
disclosed,

6. Learned Counsel for DJB has also referred to the communication on page § 7 for
disconnecting the water connection bui could not poini ouwl 1o whom ihis
communication was sent by DJB. She has also referred 1o the notice on page 879
annexure-J sent fo some of the societies for making RWHs functional within 15 deuys
Jailing which disconnection of water supply was fo be done. Learned Counsel for
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DJB could not point out if the needful was done in terms of the said notice. In such
circumstances, we direct DJB o place on record the action taken report within four

weeks.,”

3. That in compliance to para 5. it is submitted that DPCC vide letter dated 18.03.2025
requested Member Sccretary. CPCB 1o provide guidelines/procedure o levy

Environmental Compensation on non-compliant/delective RWIHS.

The True Copy of letter from DPCC to Member Secretary, CPCB dated 18.03.2025 is

annexed herein as Annexure-B.

That Furthermore Member Secrctary. DPCC was requested (o submit the ATR with
respect to imposition of Environmental Compensation for polluting Ground Water on

defaulting Co-operative Group Housing Societies in Dwarka.

The True copy of the communication with Member Seeretary. DPCC dated 10.10.2025 is

annexed as Annexure-C,

4. That In compliance 1o para 6. deliberations were conducted regarding the action taken
vis-a-vis the defaulting societies. Accordingly. Director (D1TQC). DIB was requested to
litt out the samples from RWII pits in Co-operative Group Housing Societics in Dwarka.
The scope of this sampling extended 1o an aggregate of 144 socictics. categorized as
follows: |15 societies with prior Iecal Coliform presence. 4 socicties with non-functional
Rainwater Harvesting (RWH) Systems. and 25 socictics with dry RWH pits. in the

previous sampling conducted by DJB.

5. That after analyzing the latest analysis report from Director (DTQC) dated 16.09.2025.

DJB humbly subints the below findings:

Survey conducted by DJB | Findings
F-coliform found in : 124 Societics
RWHS were found dry in 8§ Societics

|
Sample refused by | 3 Societies’
RWHS work under progress 7 Societies

|
RWHS Non-Functional | 2 Socicties

|
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The True Copy of analysis report dated 16.09.2025 is annexed herein as Annexure-D.

6. That on the matter regarding disconnection of water connection as per DIB rules. it s
being continuousiy pursued and gradually al! societics are being approached both
verbally and in writing to comply as per the quality parameters. The latest
communication regarding this to the Co-operative Group Housing Sacieties in Dwarka

has been conveyed vide letters dated 24.10.2025 and 25.10.2025 to whom disconnection

nolices were issued.

True copies of the communications 1o concerned Co-operative Group Housing Societies

in Dwarka are annexed as Annexure-E,

7. That the report is being submitied herein for perusal and consideration of this Hon'ble

Tribunal.

8. It is further undertaken that Delhi Jal Board shall remain duty bound by any direction or

order by this Hon ble Tribunal as and when directed.

fr

(Sandcep Kapoor)
CHIEF ENGINEER (‘DC

DELIH I%‘j

ANDEEP ™0 RD)
Ch?ef Enginee” {0 DD
gLHI AL 2 \hi
Govt. of NCT of De
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Item No. 06 Court No, 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Execution Application No. 4/2023
In
Original Application No.147/2021
(IA No. 222/2025)
Mahesh Chandra Saxena Applicant

Versus

Govt. of NCT of Delhi & Ors. Respondent(s)

Date of hearing: 31.07.2025

CORAM: HON'BELE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON'BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Applicant: Mr. Mahesh Chandra Saxena, Applicant in Person

Respondent: My, Tarunvir Singh Khehar, Adv. for MCD (Through VC}
Ms. Richa Kapoor & Ms. Atika Singh, Advs. for Delhi Jal Board
Mr. Narender Pal Singh & Mr. Divyesh Pant, Advs. for DPCC
Ms. Latika Malhotrta, Adv. [or DDA (Through VC)
Mr. Shivarn Bajaj & Ms. Bhavya Rani, Advs. in LA No. 222/2025

ORDER

1. By this Execution Application (EA), applicant is seeking compliance

of the order dated 10.12.2021 passed in OA No.147/2021.

2. In the Original Application (OA), issue of contamination of ground
water on account of defective Rain Water Harvesting Systems (RWHs) in
housing societies in Dwarka, Delhi was raised. Tribunal had disposed of

the OA with certain directions.

3. Delhi Jal Board (DJB) has filed the report dated nil on 25.03.2025
and it has been pointed out that since some page of that report was

missing, therefore, it has been refiled on 22.07.2025,

4. A perusal of the report discloses that out of 176 societies surveyed

in Dwarka, in 115 societies presence of faecal coliform were found in

1023
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ground water and in four societies, RWHs were found non-operational.
The details in this regard as disclosed in the report of DJB are as under:-
“4.  That in compliance of order dated 28.08.2024 and 05.12.2024, DJB

humbly submits that a survey has been conducted in 176 societies
in Dwarka. The finding of the survey is summarized below herein.-

Survey conducted by DJB Findings
Presence of F-coliform i15

RWHS was found functional non- 4 societies
Jfunctional

pit was found dry 25 societies
F-coliform was not found 32 societies

True Copy of Survey Report conducted by DJB is annexed herein as
Annexure-C. In addition to it, comparative report of test results of
sample taken by DPCC and DJB has been prepared. True Copy of
Comparative Report is annexed herein as Annexure-D.”

5. On the issue of action which has been taken by DJB against the
defaulting societies, Learned Counsel for DJB has referred to the
communication dated 20.01.2025 (page 866) sent by DJB to the Member
Secretary, Delhi Pollution Control Committee (DPCC) for imposition of EC

against those causing contamination to ground water but no further

progress in this regard has been disclosed.

6. Learned Counsel for DJB has also referred to the communication
on page 877 for disconnecting the water connection but could not point
out to whom this communication was sent by DJB. She has also referred
to the notice on page 879 annexure-J sent to some of the societies for
making RWHs functional within 15 days failing which disconnection of
water supply was to be done. Learned Counsel for DJB could not point
out if the needful was done in terms of the said notice. In such
circumstances, we direct DJB to place on record the action taken report

within four weeks.

7. DPCC was also required to take requisite action in terms of the

order of the Tribunal dated 10.12.2021 passed in OA No.147/2021.

2
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Though DPCC had filed the report dated 20.03.2025 but adequate action
iz not reflected therein, therefore, Learned Counsel for DPCC seeks

further four weeks’ time to file updated report.

8. Learned Counsel for DPCC submits that a communication has
been sent to the Central Pollution Control Board (CPCB).

9. In terms of the paragraph no.5 of the order dated 10.12.2021
passed in OA 147/2021, remedial action plan was to be prepared and

executed jointly by DJB, CPCB and DPCC.

10. CPCB has not been made a party in this EA, therefore, Applicant is

permitted to examine the same and do the needful.

11. Applicant present in person secks time to engage an advocate.

Prayer is allowed.

12. 1A No.222/2025 has been filed by respondent no.6 seeking

permission to file objection in the EA.

13. Learned Counsel for respondent no.6 submits that he is only
seeking permission to place on record the response of the respondent

no.6. prayer is allowed.
14. 1A No.222/2025 is accordingly disposed of.

15. Let response by respondent no.6 be also filed within four weeks.

16. Lis ton 04.11.2025.

Prakash Shrivastava, CP

Dr. A. Senthil Vel, EM

July 31, 2025
Execution Application No. 4/2023
JG.
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B;P—_c—:_é DELH! POLLUTION CONTROL COMMITTERL

DEPARTMENT OF I * * | E
pree NT OF ENVIRONMENT, (GOVT. OF NCT OF N L":E
Gnay | . oD N
T ST FLOOR, ISBT BUILDING, KASHMERE GATE, DELI1.¢ \‘d Lt o
Visit us at: hitp://dpee.delhigovt.nic.in : ~

F.No. DPCC CMC-II}’(I0)(lO)(92)/Leg.08!r €274

To,

Member Sceretary

Central Pollution Control Board
Parivesh Bhawan

East Arjun Nagar,

Shahdara, Delhi-110032

Subjeet: Request for CPCB guidelines/procedure to levy Environmental Compensation
en non-compliant/defective RWHS - reg.

Sir,

This refers to the directions, of Horn’ble NGT in some of the matters being heard by
it, to DPCC to impose Environmental Compensation on defective/non-compliant Rain Water
Harvesting Structures (R WHS) which may cause groundwater pollution. Deficiencies include
the non-compliances wrt the recommendations made by the Committee, constituted by
Hon’ble NGT in OA No. 147/2021 and also not complying with the guidelines finalised by
the Delhi Jal Board (DIB). However DPCC doesn’t have any policy/ guidelines for
imposition of EC on defaulting entities for installing defective RWHS. You are requested to
look into the matter and direct the concerned in CPCB to provide guidelines/policy wrt of

Environmental Compensation regime/methodology to this office so that the same can be

complied/implemented. An early response in this regard is highly appreciated.

Z{,&?’/i’ .
Incharge, CFC-II

Dr. B.M.S. Reddy
Senlor Environmental Engineer
Delhl Pollution Control Commillee
4th & 5th Floor, ISBT Bullding,
Kashmera Gate, Delhi, Delhi-110006
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8 COURT MATTER

DELHI JAL BOARD: GOVT. OF NCT OF DELHI
“( ™ OFFICE OF THE EE(RWH)-I

=== ROOM NO. 208, VARUNALAYA PHASE-1
wp—a+ KAROL BAGH,NEW DELHI-110005

E-mail: rainwaterharvesting 2028 ¢ mnul cons

No. DJB/ EE (RWH)-112025 831 +D SN Date: ol of25

To,
Member Secretary, DPCC
4th & 5th Floor ISBT, GT Karnal Rd,
Kashmere Gate, New Delhi, Delhi 110006

Email: msdpee(@ nic.in
Subject: Imposition of Environment Compensation for polluting the Groundwater on Co-

operative Group Housing Societies in Dwarka in the matter of O.A. 147/2021 E.A.
04/2023 titled as “Mahesh Chandra Saxena Vs Chief Secretary, GNCTD & Ors.

1. Communication from the office of SE(C)-8 vide letter No. DJB Sk (C -
8/2025/36 dated 20.01.2025

2. Reply from Incharge, CMC-II vide letter No. F.No. DPCC M-
11(10)(10)(92)/Leg.08/5280 dated 18.03.2025

R/Sir,

May please refer to Letter at S.No. 1, wherein it was requested to Levy
Environment Compensation (EC) on the defaulting societies as per list attached as per
the appropriate provisions of Environment Protection Act, 1986.

Through your office reply dated 18.03.2025 addressed to Member (Water), your
office has communicated that DJB has to take suitable action as per applicable
provisions under DIB Act/Rules/Circulars/Office Orders/Policy/guidelines, Ax por
Delhi Water & Sewer Tariff and Metering Regulations 2012 and as amended in 126"
meeting of the Delhi Jal Board held on 01 03.2016 vide Resolution No., 276, there is o
provision to increase the tariff by 1.5 times for installation of Non-Functional Rainwater
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Harvesting System till the provision on Funciional Rain Waler [apvensting 5 10000 oot
intimated.

On the contrary, your office vide Jetter dated 18.03.2025 has requested MAernner
Secretary, CPCB requesting CPCB puidelines/procedure o Jevy fonvironmentzl
Compensation on non-compliant/defective RWHS,

As the matter is regarding water pollution through groundwater
contamination and as Hon’ble NGT in its order dated 31,07.2025 has viewed it
seriously, you are again requested to intervene in the matter and submil the
action taken report after levying Environment Compensation (1) as per the
appropriate provisions of Environment Protection Act, 1986 and Wauter
(Prevention And Control Of Pollution) Act, 1974 for installing non-funetiunal
Rain Water Harvesting on Co-operative Group Housing Societics in Dwarka in
which the presence of F-coliform is noticed (125 Nos. Societies) and in which
the RWHS was found Non-functional (2 Nos. Societies) as per report submitted
by Dir. (DTQC) [As per report attached| during re-sampling done in monsoon
season within Seven days to enable the compilation and timely filing of 2
consolidated ATR before Hon’ble NGT.

NDOH: November 4, 2025.

Encl: As above r

ol F e
_—_

EE(RRWI)-]

Copy to:
I. PStoCEQ -For kind information please.
2. CEN(W) ; -do-
3. CE(GW) ; -do-
4, SE{(GW) : -do-
5. JE(RWH)-lI

\/G/O!c

t
e

EE{RWH)-!
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Rain Water Harvesting <rainwaterharvesting2025@gmail.com>

/%Bmail /€

Analysis report of Dwarka Socletles (NGT Sampling)

4 messages

fab naaglol <labnangloi@gmail.com> Wed, Sep 10, 2025 at 12:52 PM
To: "D.R. Arya" <dtgc.dib@gmail.coms>, "rainwaterharvesting2025@gmail.com* <rainwaterharvesting2025@gmail.com=

@ NGT dwarka society completed.pdf
3280K

Rain Water Harvesting <rainwaterharvesting2026@gmail.com> Fri, Sep 12, 2025 at 1:08 PM

To: lab nanglol <labnangloi@gmail.com>
Respected Sir,

You are requested to please sand the above report from Director (DTQC) official Mail address

With Regards,

Anjali Nanglot
EE (RWH}
Delhi Jal Board

On Wed, 10 Sept. 2025, 12:52 pm lab nangloi, <labnangloi@gmail.com> wrote:

Gyan Pratap Singh <dtqc.djb@gmail.com> Tue, Sep 16, 2025 at 1,00 PM
To: rainwaterharvesting2025@gmail.com

Please find the test reports for information.

GYAN PRATAP SINGH
Director(T&QC)

=m-—-=-- Forwarded message =-=------

From: lab nangloi <labnangloi@gmail.com>

Date: Fri, Sep 12, 2025 at 1:11 PM

Subject; Fwd: Analysis report of Dwarka Societies (NGT Sampling)
To: D.R. Arya <dtgc.djb@gmail.com>

[Quatad tex hidden]

Rain Water Harvesting <rainwaterharvesting2025@gmail.com> Tue, Sep 16, 2025 at 1:01 PM
To: dige.djb@gmait.com

[Quolad text hidden]
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DELHI JAL BOARD

R

of Coopuerialivis

Date:-06.09.2025

R/CI2 Talal
Coliform
TNil | 1100
~ |
| )
W g
It | 2400°
|
|
MWL 210

|

| a60

CNIL 46D

€ N !. ( GOVT. OF N.C.T. DELHI )
= r_:_,.‘? QUALITY CONTROL LABORATORY,
' WATER TREATMENT PLANT DWARKA , DELH!-110043
ANALYS!S REPORT
% No Sampling Location - Latitude " Date of Clarity TDS Ammonia
- Longitude i+ Sampling
1 Majestic 98°35°29°/  06.08.2025 | Blackish | 150 | 1.0
Apartments [Chinar ¢ 77°02°02" :
CGHS Ltd. Plot no '. II
03, Sec - 184, ! | !
. Dwarka) | il .: | !
Pitno 01 | '. | i '
1A Majestic "28°35'29"/ | 06.08.2025 ‘ Blackish | 411 20
Apartments {Chinar | 77°02°02" | - |
CGHS Ltd. Flot no
03, Sec - 184, .
Dwarka) I '
Pit no 02 . '
2 “amral Achoka Plot 283523/ | 06.08.2025 Refused to Give Sample
No 06, Sec- 184,  77.0202
Dwarka
3 Karuna Vihar Plot  28°35'16"/  06.08.2025  Turbid 258 NIL
no 09, Sec - 184, 77°01'02”
Dwarka
Pitno 01 |- | - : |4 - |
3A Karuna Vihar Plot | 28°35'16"/ 06.08.2025 | Not Accesible due to Car Park over RWH Chamber
no 09, Sec— 188, | 77°01°02” |
- Dwarka ?
Pit no 02 ' |
a  Hare Krishna Valley | 28°35'16"/ | 06.08.2025 T Greyish | 7150 | 01
Plot no 10, Sec - | 77°01'02" \ ] ;
18A, Dwarka | ! | \
Pit No 01 , S ’
aa Haro Krishna Valtey ?35'13'7/H'!7€€63.2b2'5 "1 Pit Found Dry
Plot no 10, Sec - 77°01°02" |
18A, Dwarka
Pit No 02 | | e
5 " amok Residency | 28°35°177/ 4 0608.2025 | Blackish | 154 [ Ol
Mot no 12, 5ec - 77°01'59" |
1BA, Dwarka | . } i
6 The Manokamma | 28.3514/ 06.08.2025 | Refused to give Sample.
CGHS LId. Plotno | 77.0209

16, Sec - 1BA,
Dwsarka

Internationgy Yea

Foegal

Colitaomn

" 460

" 200"

15

150

93



10.

11.

12,

14,

15,

16,

17

18,
f
F

184,

19

Fngincers | 28'35'19"/ | 06.08,2025 IFM:V Tz Tas
Apartment o5
tConsultIng [ |
tnglncers CGHS) ’ ‘ [
| Plut No 11, Sec- | | f
N — | |
K.K.Bhelgu CGHS | 28.578975/ | 07.08.2025 | Blackish [ 635 [ 50
- Ltd. Plat no 04, sec | 77.071050 [ i '
- =09, Dwarka - f ;
110077 , -
Royal Residency 28.581261) | 07.08.2025 | Blackish fazs 1.5
CGHS Ltd. Platne  77,070569 | '
0S, Sec - 09, ' I !
Dwarka ' [ i Ir
Gayatri CGHS Led. | 283457/ 07.08.2025 | Blackish | 345 |0
Plot no 09, Sec - | 77.0406 [
09, Dwarka
 Krishna Apartment | 28.584073/ | 07.08.2025 | Brownish | 252 0.5
- Plotno 13, Soc ~ 77.064011 | |
| 09, Dwarka ]l i
Mount Everest “_5;5@164'@)“' 07.08.2025 Blackish I 172 :05
CGHS Ltd. Plot no | 77.066834 f (
. 17, Sec- 03,
Dwarka [ !
'%mQMdmcmﬁ”hﬁﬁnbﬁf7ﬁimkﬁém MMmdmmwsmmm
Ltd. Plot no 03, Sec  77.076773
- 09, Dwarka
' Sun View | 28.582444/ | 07.08.2025 | Pit found Dry.
| Apartment Plot no 1 77.066843
108, Sec - 09,
Dwarka
| Param Puneet | 26.590517/ | 07.08.2025 | Brownish | 265 [0
* Apartment CGHS !77055955
Ld. Plot no 27, Sec | '
- 06, Dwarka [
| Progya CGHS Ltd. | 28.596301/ | 07.08.2025 | Brownish | 126 1.0
' Plotno 1B, Sec— | 77.068045 |
02, Dwarka l ‘ J
Vivekanand | 28.588297/ | 07.08.2075 | Turbld 2082 | s
" Apartment Plotno | 77.051848 | j i [
02, Sec - 05, ! | :
Dwarka |r i
National CGHS Ltd. | 28.602464/ | 07.08.2025 | Blackish | 136 9.0
, Plot no 04, Sec - | 77.042258 J |
03, Dwarka f .
Pit No 01 l )
T National CGHS Lid. ' 28.602464/ | 07.08.2025 | Hazy 115 0.5
" Plotno 04, Sec - | 77.042258
(13, Dwearka
- Pit No 02 N B ’ e L
‘Amba CGHS Ltd. | 28.58a294] ‘ 12.08.2025 NIL

rL/

" Plot no 05, Sector

10 Dwarka

77.061647

|

i
Turbid | 114

|

" NIt

NIL

NIL

NIL

NiL

NIL

NIL

NIL

NiL

NIt

NIL

Tmi

" 200

2000

" 2400°

210

© 460

" 290

210

1100

" 2q00°

2400

. 2400°

" 240

1031

1

2100°

1104g

75

75

95

460

2400

2100

464

43
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f.0 ! H.M.M, Employees | 28.583645/ | 12.08.2025 | Twbld | (72 NIL L A0 71
CGHS U, Plotno | 77.062513 ; ' 5.
06, Seclor 10, [ ‘ 5 !
Dwarka | i !
21 Godre)CoHSTid | 28.588658/ | 12.08.2025 Umeday 101 | N e 210 ay
Plot no 14, Sector | 77.061054 :
10, Dwarka | ;
22  Vinayak CGHS Ltd.  28.,586230/ | 12.08.2025 . Greyish | 127 | 15 TN 2400° 1100
Plot no 36, Soc - 77.059827 | :
: 10, Dwarka [ I | [
23 | Baroda House 28.587513/ | 12.08.2025 Refuse to give sample
| NRGE CGHS Ltd. 77.058932
| Plot no 104, Sec -
10, Dwarka
24 RohitAparment | 28583950/ | 12.08.2025 | Drownish | 109 | 02 [N T T20 35
| Plot no 30 Sector - | 77.055906 ‘
10, Dwarka ‘
25 Prabhavi 28584617/ | 12.08.2025 | Blackish (823 |1 | ML 2400° 1100
Apartment Plotno | 77.056260 1 1
298, Se¢ - 10, '. ! | l
Dwarka : | E
26 ' Dicsel Shed CGHS | 28.585376/ | 12.08.2025 | Greyish | 96.5 | 0.8 NI 1100 210
Ltd. Plot no 26, Sec | 77.055995 | ‘_ -
- 10, Dwarka ' | q |
27 " ShivShakti CGHS | 28.587216/ | 12.08.2025 ' Pit found Ory
(td. Plet no 10, Sec | 77.066047
! — 10, Dwarka
28 Nuovo Engineer 28.586593/ | 12.08.2025 Pit found Dry. Barewell not visible.
| India CGHS Ltd. 77.055810
Plot no - 25, Sec -
10, Dwarka
29 " Chandanwari CGHS | 28.586750/ | 12.08.2025 Work is under progress lor rectification of RWH.
| Ltd Piot no 08 sec- | 77.064103
10 Dwarka
30 | NewAshiyana | 28.596826/ | 13.08.2025 | Turbid  [299 |22 | NI 2400° 2400
Apartment Plot no | 77.065720 ! l
10, Sec - 06, | l |
31 Vrindavan | 28.592595/ 13.08.2025 . Brownish | 185 1.5 NIL 2400° 1100
Apartments Plot no I 77.058949 _ '
. 01, Sectar - 06, ! ! _
| Dwarka I | |
"32 | Guru Apartments | 28.592717/ | 13.08.2025 | Turhid 266 14 :&E'_T'zhoo‘” 1100
' Plot no 02, Sector - | 77.059050 !
06, Dwarka
13 " Ihe Shiviok CGHS | 28.595619/ | 13.08.2025 | Turbld 100 | NIL INL 150 21
, Ltd. Plot no 06, Sec | 77.061651 ||
i - 06, Dwarka |
' 34 “anusandhan CGHS | 28.593330/ | 13.08,2025 " Refused to glve sample.
" Ltd. Sec ~ 06, 77.065025
Dwarka
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iy

38

39

a0

1]

42

43

" aq

a5

a6

47

a8

49

GrahMantralaya  28.591473/ | 12.08.2025
Limployees CGIHS 77.067089
Ltd. Plot no 28, Su¢
=00, Dwarka

" Dattodils | 28.595833/ | 13.08.2025
Apartmenis Plol no 77.063478
36, Sec - 06, :
Dwarka [

' Shree Balajl CGHs 28.587953/ | 13.08.2025
Plotno37,5ec~ | 77.063358 |
06, Dwarka i {
RO Apartment Plot | 28.503750/ | 13.08.2025
no 24, See - 06, 77.063610 |

' Dwarka ) - ”i__ o ["_ _
Shahjahanabad | 28.594744/ | 13.08.2025
CGHS Plat no 01, 77.053087
Sec =11, Dwarka

" Rama Apartments | 28.594061/ | 13.08.2025
(Or. RMLH & NHE  77.051605
CGHS) Plot no 02,
Sec - 11, Dwarka

| AppuEnclove Plot | 28.594119/ | 13.08.2025
no 30, Sec—11, | 77.051054
Dwarka

| Raman Vihar CGHS | 28.593953/ | 13.08.2025
Ltd. Plot no SA, Sec | 77.048046
- 11, Dwarka I

 Gokul Apni CGHS | 28.593612/ | 13.08.2025

, Ltd. Plot no 5B, Sec | 77.047870

| =11, Dwarka

" Pragati Apartments [28.593096/ | 13.08.2025
Plot no 5C, Sec = | 77.048409
11, Dwarka !

"MK Residency Plot | 28.589445/ | 14.08.3025 |
no - BR, Sec - 11, 77.049930
Dwarka |

" Heritage 28.587599] | 14.08.2025
Apartments Plot no | 77.050961

| 10, Sec - 11,

! Dwarka

| The Sri Durga CGHS 28,592821/ | 14.08.2025
Ltd. Plot no 6A, Sec | 77.047154
=11, Dwarka .I

' Belur Heights Plot | 28.591628/ 14.08.2025
no 01, Sec -184, 77.035625
Dwarka .

" Dharam CGHS L1d,, | 20.589253/ | 14.08.2025
Plol no 18, Sec - 77.034865

18A, Dwarka

" The Kun} Vihar
CGHS Ltd. Plot no
19, ¢ - 12,
Dwarkd

I

! tary
i
|

| Greylsh

Turbiql
|

]

‘ Greyish
i

_! Ha iy

|

a1
i‘ Turbid
]

Brownish
Grovyish
Blackish

ijlaﬁkl-sh

Turhid

Greyish

Blacklsh

| 28.593350/ | 19.08.2025 | Turblg

77.035347

Browni‘sﬁw

m 1.

" 148 NIL
|
103 1.0
154 0.2
827 1
a7 N
151 | 05
|
|
178 ‘ 1.0
|
]
!
133 |os
.|
fisz 1o
|
297 1.0
127 it
pl
101 1 0.2
|

N

at Accesible due to Car Park over RWH Chambirr

"M

il

Wil

NIl

P ML

ML

NIL

NIL
NIL

NiL
NIL

MNIL

| NIL

NIL

NI

200

1100

ISl

2q00°

150

460

11900

460

" 1100

1100

210

. 460

2400

1100

1033

Wiy

/1

Ard)

11y

ER
A5G4

713

160)

" ag0

13

lioo

pIae



1034

51

52

53

55

56

57

S8

59

60

61

b2

63

64

15
The New Arohl | 28.593772/ | 19.082025 | Greyish | 146 |10 TNIL 20007
CGHS Lid.Plotno | 77.045671 | I '
13, Se¢ ~ 12,
Dwarka ,
Abhiyan CGHS Ltd. | 28.595798/ | 19.08.2025 " Blackish 510 1.0 Tl 1100
Plot no 15, Sec- | 77.045749 l ‘ _
] 12, Dwarka | . l 1 |
The New Rajput | 28.590856/ | 19.08.2025 ]Brownuh l226 [N ‘NIL 15D
CGHS Utd. Plot No | 77.037892 | }
23, Sec- 12, | .
Dwarka !
The Nav Sanjivan  28.597769/ | 19.08.2025 | Brownish | i os NIL 460
CGHS Ltd. Plotno | 77.039025 , | .
|01, Sec - 12, ‘ | [
Dwarka l 1 | l
| Classic Apartments 28.591029/ ‘19 08.2025 | Blackish | 186 ]o‘s | NI " 1100
Bairwa Bharti CGHS | 77.037968 r ! t
Ltd. Plot no 24, Sec ] !
- 12, Dwarka f | l | I
~The Sunny Valley | 28.593788/ | 19.08.2025 | Blackish '_llss 9.0 TNIL 2400
CGHS 1d. Plotno | 77.037968 | |
27,5ec-12, | |
Dwarka ' ! ' !
~The Anjuman CGHS | 28.591915/ | 19.08.2025 | Brownish T35 05 N 460
Ltd. Plot No 20, Sec - 77.036103
- 12, Dwarka | .
" Kanaka Durga | 78.593787/ | 19.08.2025 " Refused to give sample.
CGHS Lid. Plot No | 77.037966 |
26, Sec - 12,
| Dwarka
| Vimal CGHS Plot No | 28.598561/ | 19.08.2025 [Brownish | 280 | 6.0 [N 24000
| 03,5ec~12, 77.040070
' pwarka !
“fhe Young Aheria | 28.594325/ 0.08.2025 | Blackish | 250 2.0 TNIL 2400
CGHS Ltd. Plot no | 77.073908
02, Sec -07, | |
Dwarka |
“TThe Residency St. | 28.590097/ 30082025 | Blackish | 107 | 1.0 TNIL 24000
. Ann’s CGHS Ltd. 77.069358 \ '
. Plot no BA, Set - 1
. 07, Dwarka . I ﬂ |
" Evergreen CGHS | 28.589772/ 120082025 | Muddy | 196 NI TNIL 240
plotno 09, Sec— | 77.068956 | I
: 07, Dwarka | |
T"sri Agarsen 78.687491/ | 20.08.2025 | Muddy 79.78 |05 | NiL 460
Apartment CGHS 77.066935 ‘
Ltd. Plot no 10, Sec \
- 07, Dwarka ) | )
" sargodha 58581247/ | 20.08.2025 | Blackish 288 ‘ 5.0 | NIL 2400"
- Apartments Plotno 77.071619 ‘ | |
13, 5e¢ - 07, | 1l
¢ Dwarka N S e

1160

160

21

450

23007

" 240

2400°

24000

" 1100

78

1400



bS

(2]

6?7

¥4

69

G

71

72

73

74

75

|76

7?7

78

79

80

Dwarka CGHS$ Liq,

28583571/ | 20.08.2025 |

[ b

1035

94

460

1100

210
1100

' 2400°

7.3

43

24090°

Greyish 19 o2 NI AG0
Plot no 21, S¢¢ - t 77.073020 f
07, Dwarka | .
The Shree Radha | 2p.583655; 120.08.2025 | Blackish 190 o5 CNIL A60
Krishna CGHS Ltd. | 77.071976 | f |
Plot no 23, Soc - | i '
| 07, Dwarka ! | | .!
Harsukh CGHS Lig. 28.353¢/ 20.08.2025 | Work under pro;:oss for the re::tification of RWH Chambers
i Plotn04,Sec-07, | 77,0415 |
| Dwarka l ]
Khattar CGHS Ltd. | 28 588819/ | 20.08.2025 ! Grevish | 205 |10 | NIL 1100
Plotno8C,sec- | 77.070308 | F |'
07, Dwarka ! ’ ! II !
- Satisar Apactment | 28.591564 | 20.08.2035 | Blackish 338 |10 NL 2400
CGHSLtd. Plotno | 77.070704 J ‘ i |
06 Sec - 07, l‘ | ' ‘ .[
Dwarka | . |
Siddhartha Kunj | 28.58163/ | 20.08.2025 | ' """_si'.o.'rl:?Ed_th\?é'sa}?xp'ié.'
CGHS Ltd. Flatno | 77.076738 | |
17, Sec - 07, ‘
| Dwarka
| Mahabhadrakali 28602550/ | 21.08,2025 Greyish | 168 | 0.4 NIL 1100
| CGHS Plot no 06, 77.038594 ’
‘j Sec =13, Dwa_rka { o : | |
- White Rose CGHS ' 28.603031/ | 21.08.2025 | Blackish J 113 |08 ] NIL 2400°
1td,, Plot no 04, Sec | 77.031849 |
- 13, Dwarka i J [ { )
© Swarup Sadan | 28.602612/ | 21.08.2025 | Blackish | 331 J 4.0 [ N 2400"
CGH5 Ltd. Platno | 77.040412 ]
04, Sec - 13, ‘ |
Dwarka ! |
o -_Chitrakoo't Dham ! 28.556?3? _21:0?50?__— '““'“m ar;dé_r‘progress forrTac‘t_iEa'iibn of RWH.
Plotno 02, Sec - 77.052429
19, Dwarka .
| ShriSanmati CGHS | 28.577435/ | 21.08.2025 | Brownish 130 | L [ i a3
| td. Plot no 01, Sec- | 77041240 |
| 198, Dwarka |
[ Nishat Apartments | 28.576836/ | 21.08.2025 Blackish 178 ' NIL J[T_ . 75
Plot no D5, Sec - .' 77.042661 ‘ In
1SB, Dwarka
Bhagwati CGHS Ltd. | 28573077/ | 21.08.2025 | Biackish | 279 | 0.2 ' NIL 240
| Plotno0s,Sec~ | 77.042532
| 198, Dwarka J [ |
| The Saptaparni | 28575889/ | 21.08.2025 Pit found dry
CGHS Ltd. Plot no f 77.042735
04, Sec - 198, !'
Dwarka |
lords CGHS Lid. | 28.574174/ | 21.08.2025 | Not functignal
Plot no 07, Sec - 77.041150
© 198, Dwarka | e
| The Delhi 28.596275/ | 22.08.2025 | Blackish | 548 1.8 [N 2400°
| Transporter 77.069518 |
,l sl 1
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.oy Apartments)
CGHS Ltd. Plotno |
02, Sec - 02, Phase

{ Dwarka
81 The Bhagwan Shree | 28.595451/ | 22.08.2005  RWH Pit completely dry & Bore choked with sand
Gomeshwar Ji 77.069994 |
{Anmol Apartment)
CGHS Ltd. L
Plot no 3A, Sec- | i
02, 0warke '! 5 |
82 [Ashadeep CGHS | 28.585794/ | 22.08.2025 | o is under progress for rectification of RWH.
| Ltd. [Ashadeep | 77.070319 \ 'i
Apartments) Plot | |
no 3B, 5ec - 02, !
L Owarka
83 | Mandakini CGHS | 28.595808/ | 22.08.2025 | Blackish | 494 [3.0 INIL 2400 " 2000
| (1d. (Mandakini | 77.070601 ' ‘ i
' Apartments) Plot | \ 1 |
no3CSec-02, | | . .
Dwarka Phase | ;
24 Mahalaxmi | 28.597073/ . 22.08.2025 | Brownish . 187 | 0.4 NIL 1100 a60
Apartments Plot rie - 77.071518 '
04, Sec -02, Dwarka | _ - [ l
85 ' The S B Youth | 28.508849/ | 22.08.2025 | Greyish ‘ 224 | NIL LN 160 20
| CGHS Ltd. Plot no 77.069662 ' '
| 6B, Sec—-02,
| Dwarka
" 86 | Bank Apartment \ 58.600027/ | 26.08.2025 | Brownish | 9539 | NI NIL 240 " 43
The Bank Niwas | 77.085177 |
CGHS Lid. Plotno | 1
22, $ec-04, Dwarka l
87 JaiMataKalyani | 28.602676/ | 26.08.2025 | Greyish [ 101 1.0 NIL . 2400° " 2400°
Apartments Plot no 1 77.049114 l
© 31, %ec =04, ,! | |
i Dwarka ‘ - o L | l ‘
" 88 sahota CGHS Lid. | 28.602472/ | 26.08.2025 | Greyish l 118 \ 1.2 LNt 2400° 2400°
 Plat no 30, Sec - | 77.048382 \ | |
04, Dwarka l | 1 \ .
89 © United Apartment | 28.602951/ 26.08.2-025 Refused to give sample. They not Co-Operate with the Stafl.
. Plot no 24, Sec <04, | 77.048819
| Dwarka
90| Aishvarayam ECIL 38603761/ | 26082025 | Greyish | 198 W 1.2 [ NIL 2400 T 2500°
| CGHs Lid. Plotno | 77.044864 \ .
| 17, sec - 04, |
Dwarka [ | |
g1 Sanghamitra " 38.601035/ | 2608.2025 | Brownish | 84.26 los ML 1100 210
* Apartments Plot no | 77.043999 | |
' 20, Sec- 04, Dwarka | : __|
92 Rotmakar T38.600178/ | 26.08.2025 | Brownish 129 | NI TR I s
apartments (The | 77.044983 '. | !
Ratnakar.CGHS Ltd. i i |
Plot no 21, Sec - | . :
04, Dwarka) ",_ | '



93

94

95

96

97

98

99

100

: 101

1102

103

104

105

106

k.

' Patel CGHS Lud. 'ﬁﬁﬁﬁfyﬁﬁﬁg"mﬂﬁ—;ms [05 (L s
* Umlya Soan, Plot 77.053441 | | [
no 04, Sec - pa, |' ! | ‘ '
Dwarka ! | |I ! '
Aakniti Apartments * 28.601755/ | 26.08,2025 | Yeliowish 136 N INL 460
{Civil Supplies 77.054253 | '
- CGHS Ltd.) Plot no ! ; ' |
' 05, Sec ~ 04, ! . ’ } E :
Dwarka I I [ i | !
Din npartmnels_ 2_3—63580_!‘_26—0_8'?;2-5__ N o o _mR_easa-r;i_lo gilw;an;ple.
Plot no 07, Sec ~ { 77.054539 '
04, Dwarka
South Delhi 28.603637/ | 26.08.2025 | Brownish (140 |os NIL 1100
Apartments Plot no 77.054796 | | [
08, Sec~04, : ‘ j
Dwarksa . !
CIES Apartments | 28.604493/ | 26.08.2025 | Greyish | 214 | 3.0 | NIL ., 2400°
CGHS Ltd. Plot no | 77.053195 1 F 1
09, Sec~ 04, | ! { ! ’
Dwarka || 3 | | i
© Poshpanjali 1 28.604563/ | 26.08.2025 [ Turbid 209 15 SN 24000
Apartment Plot no | 77.052329 i |
10, Sec - 04, ! j j |
§ Dwarka J - R N S B
loypee CGHSLtd.  28.555710/  28.08.2025 | Turbid | 166 | 10 "NIL 24000
Plotno02,Sec~  77.059703 | ' ' § :
22, Dwarka | [ :
NovSamsad Vihar  28.558654/ | 28.08.2025 CBlackish | 285 | pg i 2400
CGHS Ltd,, Plot No | 77.062201 | j ' ]
04, Sec - 22, { ! !
Dwarka | J i | [
| OGS CGHS Ltd, ) és]sbﬁéia;_’ 28.08.2025 "~ Refused to give sample
| Plot no 06, Sec - [ 77.061230
| 22, Dwarka | |
Aero View Heights | 28.556859/ [ 28.08.2025 | Blackish  [600 | 02 NI 24007
 Plotno3B,Sec~ | 77.060647 | ; .' | '
22, Dwarka | I ] ‘ ! :
* Shubham | 28558843/ | 28.08.2025 | Twbid | 226 |04 (NI ag0
! Apartments (NPCC) | 77.054843 | ’ ! ! [
CGHS Ltd. Plot no | ‘ !
13, Sec - 22, i [ |
' Dwarka ' | | | !
Delhi Apartments 28.557874/ ’ 28,08.2025 Turbld | 130 | 5.0 NIL 2400°
CGHS Ltd. Plotno | 77.054045 . I ;
15¢, Sec - 22, | ’ f ‘ E
: Dwarka_ ] [ L [ | |
* Bank Vihar 28.556806/ | 28.08.2025 Work Is under progress for rectification of R,
| Apartments Plot ne | 77.056529
| 16, Sec-22, Dwarka |
"1anaki CGHS Ltd. | 28.564135) | 28.08.2025 | Blackish | 134 JI 6.0 NIL 2400°
Plotno 07, Sec - 22 77.059167 | .
r .

1037

150

75

460

. 2400°

24000

" 2400"

2400

| 2400°

150

2400°

24007



1038

fon?

108

109

110

111

114

115

116

117

118

119

120

T Erepreneurs

{Chinakoo

CApAtiments) CGILY
Lud, Plot jio (9, ot

=22, Dwarla

| 22, Dwartlaa

|
| Weena Resldency
Plot no 50, Sot¢ -

22, Dwarky

C New Millanouim
Apartments {Rao
CGHS Lid. ) Ploin o

02,5c0¢- 2],
_ Dwatka

[ IFCI CGHS Ltd, Plot
no 04, Sec- 23,

© Dwarkd

‘Vishwas N'.‘lgnr £re
CGHS Lud. #lot po

| BA, Soc - 23,
Dwarka

sheetal Vihar CGHS
| Ltd. Plal no 10, Sec-

| 23, Dwarka

| Manisha Towers
| Plotno 70, Sec - 23,

| Dwarka

Chopra Apartments
t plot no 08, See - 23,

| Dwarka
| Dwarka Dham
Apartments

Mahajan Shree
CGHS Lid. Plot no
| 13, Sac- 23, Dwarka

| panchshec!

Apartments CGHS
| 1td. Plot no 24, Sec

| « 04, Dwarka
" anamika

i Apartments flot no

258, Sec - 04,
Dwarka
" Antrikash

Apartments (DDA
Employecs CGHS

2N 2401/

L 77051017

| Jagran Aparlments | 20557077/
| PlotNo 17, Sec =

|
71056687

20.559296/
1 77061073

| 28,5602/
77.065290

|

|

| 28,560032/
77.055457

28.562454/7
| 7.0572007
l

| 28.563632/
77.05376G5

28.563928/
77.054669

28.563705/7
7.054382

| 28.563250/
77.050423

28.599880/
77.047136

| 28.599250/
| v7.047923

28.601034/
77.047672

Ltd}). Plot ra 26, Suc |

- 04, Dwarka

" New Jyoti CGHY
Lid. Plot no 27, Se¢

-0a, Dwarka

| 28,600143/
77.047975

»

[ 20,008,205
|

| 21,08.2025
2002025

20.,04,202%

| 20.08,2025

| 29.08.2025

29.00.2028

20.00.2025

29.08,2025

29.08.2025

29.08.2025

29.08.2025

|
| 29.08.2025

| 29.08.2025

[ Gireylyh

Tvarbbil

Turhlit

Tarlild

Turhld

Greylah

Graylth

| Iacddsh

Turbld

Haty

Hazy

Hazy

I
'_ Turhid

|

Cna oA
| |
AL |t
|
100 0N
|
! 10 | 0.
[200 | 1.
|
| 364 5.1
|
168 1.5
20? #hd)
|
|
f1g7 |22
|
116 1.6
184 0.
269 0.02
]
|
1 |
. |
1159 0.0?

Nil

Nl

(118

NIL

MIL

il

| NIL

1y found dry

[ et
|
|

NIL

NIL

| NIL

NIt

LAY

1 1416

" 100

| 2400°

i 2400

" 20000

" 2a00°

1100

" 2000°

210

a3

1]

I

Af.a!

Al

110y

2a01y

1100

2400

AGO

1100

1

1%



121

tspatika APartment | 28.601460/

2

29.08.2025 | Twbid | 198 | 1.0 LN 2100
Plotno 29, Sec -04, | 77.047983 |
Dwarka 1 } :
122 Philip CGHS Ltd, | 28.558354/ | 29.08.2025 | Work Is under progress for rectification of RWH
Plotno 03, Sec- 23, | 77.052884 1
Dwarka i.
123 VedantaPlotno | 28.563380/ | 29.08.2025 | Blackish 128 0.8 ML 1100
6C, Sec - 23, | 77.056175 '
Dwarka [ '
. . . . 1 [} ] ] | '
124. Dakshinayan Delhi | 28.60.2517/ | 30.08.2025 | Brownish | 120 2.0 CNIL 2400"
. EEPDP CGHS Lid. 77.0a3540 .
Plot no-19 sec-04
| Dwarka !
125. | Anant Apartments | 28,598516/ | 30.08.2025 | Brownish | 167 |05 | NIL 160
Plot no-25A sec-04 | 77.047588
t Dwarka 'I |
| ! = ! R, (L = - | |
126, | IDM Apartments | 28,601490/ | 30.08,2025 | Turbid [ 124 NIL | NIL 150
{ Jai Diba Maa CGHS | 77.058205
i Ltd. Plot no-11 sec-
| 05 Dwarka |
127. CosmosCGHSUtd. | 28.584545/ | 30.08.2025 | Turbid | 106 |02 | ML 290
| Plot no-28 sec-10 | 77.054780 | |
Dwarka ’ i |
| |
i . ] | | '
128 Mass Apartments  28.585967/ | 30.08.2025 Blackish 173 | 0.7 | NIL 1100
CGHS L1d. Plot no- | 77.055712 .' '
‘ 24 sec-10 Dwarka ‘ |
1129. | New Adarsh 28.585698/ | 30.08.2025 o
| Apartments Plot 77.053281 Wark Is under progress for rectification of RWH
| no-22 sec-10
Dwarka
|
'130. | Fakhruddin | 28.58841a/ | 30.08.2025 S S
| Memorlal CGHs | 77.055442 Pit found dry
! Ltd. Plot no-18 sec-
10 Dwarka
131,  The Elephanta | 28.587756/ | 30.08.2025 | Blackish | 369 | 4.5 | NIL 2400°
Head CGHS LLd. 77.059244 f . |
Plot no-41 sec-10 | ‘ |
Dwarka | '
| = e e e e e i L) = ’
132. The Great Lyallpur | 28.586004/ | 30.08.2025 | Greyish 306 NIL NIL 160
CGHS Ltd. Plot no- 77.060243
! 35 sec-10 Dwarka
133.  TheEligible CGHS | 28.586336/ | 30.08.2025 | Blackish | 179 | 04 TNIL 2a00°
(1. Plot no-38 sec- | 72.060505 !
10 Dwarka 1
134. | Himachal ' za.'séas'ﬁxﬂl'ﬁﬁéfiﬁz?_ .
Apartments Plot 77.055185 | Pit found dry

1039

MU

G0

1100

R

460

2400

34

2100
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< 021 sec-05
Dwarka | |
135. prodhyogiki CGHS | 28.604520/ | 30.08.2025 | Greyish | 143 | 0.7 NIL 1100
Ltd. Plot no-11 sec- | 77040379 ] i ,
03 Dwarka I | '
. | } i .
136. | The Vishrantika ‘ 28.603559/ ] 3008.2025 | Blackish | 147 Y NIl 1100
COH5 Ud. Plot no- | 77.040299 | l | |
~ Shsec-03 Dwarka ‘ ' |
. i _
| Gouri & | ‘ I l | |
137, auri Ganesh 28.605714/ | 30.08.2025 | Greylsh | 142 0.7 NIL 460
Apartments CGHS | 77.041160 ‘ | i
Ltd. Plot no-08 sec- | | |
03 Dwarka |
. e = i
138, Shree Hari T38.600128/ | 01.09.2025 | Hazy 278 | as NIL 2400°
{ Apariment Plot no | 77.041309 |
| 06, 5ec - 12,
[ bwarka
1 - - —
139 | Shivam Apartment | 28.595306/ 01.09.2025 | Hazy 129 NIL NIL 150
| Plalno 14, 5ec— | 77.046232
l 12, Dwarka ;
| |
" 140 | Kanak Durga CGHS | 28593787/ | 01.03.2023 Turbid 383 15 NIL | 2400°
| 1d. Plot no 26, Sec | 77.037966 '
=12, Dwarka b |
1a1 | samrat Ashoka Plot 235é§a90;'i'oLd§hozs | Turbid 953 1.2 NIL 24007
| 006, Sec— 18A, | 77.034568 | -
Dwarka [ ‘ l
a2 Batukji CGHS Ltd. 58.604589/ | 01.08.2025 | Blackish | 215 4.4 NIL 2400
Plot no 5B, Se¢ — 77.040522 i
03, Dwarka
| 143 The Navkairali 28.604541/ | 01.09.2025 | Greyish 352 | 1.28 NIL | 2400°
| CGHS Ltd. Plotno | 77.040230
10, Sec =03,
- Dwarka
_ | ,
"1aa | IDCApartment Plot | 28.587072/ | 01.09.2025 Blackish | 232 | 1.6 NIL 2400
| no 8C, Sec=11 77.049128 '
: Dwarka
1as | Komal Vihar CGHS | 28.592169/ | 01.09.2025 Blackish | 166 | 1.8 NI 2400°
Ltd. Plot no 06, Sec | 77.070867 | |
- 11, Dwarka | |
. ; | |
146 Shri Ganinalh Plot | 28.597740/ 01.09.2025 RWH Pit found DRY.

no 01, $ec-05,
Dwarka

77.051656

2y

" aen

" 2400°

" 2':10-0'_

R

" 2400°

11

" 1100

1100

™




147

148

139

150

151

153

154

135

156

" Belur Heights Plot

Belur Helghts Plot | 28.591628/ | 01.09.2025

no 01, Scc = 184, | 77.035625

Dwarky

Anusandhan CGHS  2B.593330/ | 02.09.2025
Ld. Se¢ - 06, 77.065025

DWarka

| 28.591628/ | 02.09.2025

-

Car Parked over RWH Chamber

Orain ovorf-IO\\;-ih‘-R\;I-_i Cha-r-n.br_-r S;Jr.iély already informto D

command area. Hence sample not tifted

Car Parked over RWH Chamber.

no 01, Sec - 18A, 77.035625 |
Dwarka . '
|
“The Manokamna | 28.587291/ | 02.09.2025 | Blackish | 213 | 0.6 NIL 60
CGHS Ltd Plot no 77.035528
16, Sec — 184,
Dwarka
" Shroe Radha CGHS 26578597/ | 02.09.2025 | Brownish 164 | NIl TN 93
tid. Plot no 03, Sec  77.076773
- 09, Dwarka
GiddhorthaKunj  26.58163/  02.08.2025  Greyish 219 X | NIL 1100
CGHS Lid. Plotno  77.076738 i
17, Sec- 07, i
Dwarka i|
| | | i |
a . - - T — i, | - . & | -
United Apartment  28.602957/ | 02.09.2025 | Greyish | 1S5 | NIL AL 150
Plot no 34, Sec- 03,  77.0a8819 |
Dwarka !
" DinApartment Plot . 28.602180/ | 02.09.2025 | Turbid 262 || NIL NIl 210
no07,Sec-03, - 77.054539
Dwarka !
T DGCS CGHS Ltd.  26.563868/  02.09.2025  Greylsh 96 NIl CNIL 150
Plot no 06, Dwarka  77.061230 : :
Karuna Vihor Plat 283516/ | 02.09.2025 ~ Brownish 597 | NIL CNIL 120
no 09, Sel - 1BA, 77.0102
Dwarka
{Pitno02)
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OFFICE OF THE EXECUTIVE ENGINEER (C)-26

) ; !

DELNI JAL BOARD: NCT OF DELHI (.;(;‘_.--- )
,____Pn.n;in'mo_gn_p__ NEAR DWARKA WTP, I)W{*_mlm,wnwm-:l,mq10075. ' SR
No.: D]B/EE(C)-26/2025-26/360 Dated: 24.10.2025

Ta,

The President/ Secretary
Lords CGHS Ltd.,

Plot No- 7, Sec-191,
Dwarka, New Delhi-75,

Suhjcct:-'Aclion to he taken against non-funcfional / faulty Rain Water Harvesting of
co-operative housing socicties in Dwarka in the matter of O.A. 147/2021 with E.A.
04/2023 tiled as “Mahesh Chandra Saxena Vs. Chief Sceretary, GNCTD & Ors”.

Reference:- NGT order dated 31.07.2025 in the above matter

Sir,

With reference to the above subject, it is informed that water samples collected
from the Rain Water Harvesting (RWH) structure of your society have been found
contaminated with E. cofi.

You are hereby directed to modify your existing RWH structure in accordance
with the latest Delhi Jal Board (DJB) norms, As per the norms, only rooftop rainwater
is to be collected in the RWH system, and all other wastewater — including that fromn
balconies, washing areas, parking spaces, etc. — must be separated from the RWII
system.

You are further instructed to submit a timetine, not exceeding 15 days, for
completion of the required modifications. Failure ta comply within the stipulated
period shall attract appropriate acticn as per DJB rules and disconnection of warer
connection as per order of Hon'ble NGT dated 31.07.2025 {copy of order enclosed).

This matter is currently under consideration before the Hon’ble National Greer
Tribunal (NGT} in the case of Mahesh Chander Saxena Vs Govt. of NCT of Delhi & Ors,
(Execution Application No, 4/2023), and the next date of hearing is 04.11.2025.

sd/-
(Praveen Kumar Parashar)
EE(C)-26
Copy for kind information:
1. ZE(South)
2. SE{C)-10. /,.,,'
3. EE(RWH] HQ. o
4. AE-L 2 ]41/5
5. 0/c
EE(C)-26

(Praveen Kumar Parashar)

s
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OFFICE OF THE EXECUTIVE ENGINEER {C)-26 5
| DELHI JAL BOARD: NCT OF DELH! (7
| omncromo | NEAR DWARKA WTP, DWARKA, NEW DELIN-110075.

L |

No.: DJB/EE(C)-26/2025-26/361 Dated: 24.10.2025

To,

The President/ Secretary
The Saptaparni CGHS Lid,,
Plot No- 4, Sec-19B,
Dwarka, New Delhi-75.

Subject:- Action to be taken against non-functional / laulty Rain Water Harvesting of
co-operative housing socicties in Dwarksa in the matter of O.A, 1472021 with KA,
04/2023 tiled as “Mahesh Chandra Saxena Vs. Chief Secretary, GNCTD & Ors®,

Reference:- NGT order dated 31.07.2025 in the above matter

Sir,

With refereiice to the above subject, it is informed that water samples collected
from the Rain Water Harvesting (RWH) structure of your society have been found
contaminated with £ col,

You are hereby directed to modify your existing RWH structure in accordance
with the latest Delhi Jal Board (DJB) norms. As per the norms, only roeftop rainwater
is to be collected in the RWH system, and all other wastewater — including that from
baiconies, washing areas, parking spaces, etc, — must be separated from the RWHI
system.

You are further instructed to submit a timeline, not exceeding 15 days, for
completion of the required modifications. Failure to comply within the stipulateq
period shall attract appropriate action as per DIB rules and disconnection of water
connection as per order of Hon'ble NGT dated 31.07.2025 (copy of order enclosed).

This matter is currently under consideration befare the Han'ble National Green
Tribunal {(NGT) in the case of Mahesh Chander Saxena Vs Govt, of NCT of Delhi & Ors
(Execution Application No, 4/2023), and the next date of hearing is 04.11.2075.

Sd/-
(Praveen Kumar Parashar)
EE(C)-26
Copy for kind information:

L. CE(South)

2. SE(C)-10.

3. EE(RWI) 11Q, _

4, AE-L %_’ ..k/?)/

5. 0/e. LY
? \\
EE(C)-26

{Praveen Kumar Parashar)
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o OFFICE OF THE EXECUTIVE ENGINEER {C)-26

' DELHI JAL BOARD: NCT OF DELHI Gl
RN | NmnnwanmW'rp.nwnw._gfv_pu_m.11007_5. |

C I Dated: 24.10.2025

No.: DJB/EE(C)-26/2025-26/362

To,
The President/ Sccretary
Shui Ganinath CGHS Ltd.
| Plot No- 1, Sec-5,
| Dwarka, New Delhi-75.

Subject:- Action o be taken against non-functional / faulty Rain Water Harvesting of
co-operative housing societies in Dwarka in the matter of O.A, 14772021 with E.A,
04/2023 tiled ns “Mahesh Chandra Saxena Vs. Chief Secretary, GNCTD & Ors™,

Reference:- NGT order dated 31.07.2025 in the above matter

Sir,
With reference to the above subject, itis informed that water samples collected i
frem the Rain Water Harvesting (RWH) structure of your society have been found
contaminated with £, coli. :
You are hereby directed to modify your existing RWH structure in accordance I
with the latest Delhi Jal Board (D]B) norms. As per the norms, only rooftep rainwater
is to be collected in the RWH system, and all other wastewater — including that from I
balconies, washing areas, parking spaces, etc. — must be separated from the RWH I
system, |
You are further instructed to submit a timeline, not exceeding 15 days, for _
completion of the required modifications, Failure to comply within the stipulated l
period shall attract appropriate action as per DB rules and disconnection of water |
connection as per order of Hon'ble NGT dated 31.07.2025 (copy of order enclosed). !
This matter is currently under consideration before the Hon’ble National Green
T.ibunal (NGT) in the case of Mahesh Chander Saxena Vs Govt. of NCT of Delhi & Ors.
(Execution Application No. 4/2023), and the next date of hearing is 04.11.2025.

Sd/-
(Praveen Kumar Parashar)
EE(C)-26
Copy for kind information:
CE(Soutl)
SE(C)-10.
EE(RWH) 11, =

AR, =

EE(C)-26
(Praveen Kumar Parashar)

S o
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i DELJl JAL BOARD: NCT OF DELHI G

NEAR DWARKA WTP, DWARKA, NEW DELHI-110075. |

o
DELHI AL ROARD
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No.: DJB/EE(C)-26/2025-26/363 Dated: 24.10.2025

To,

The President/ Secretary
RD Apartment.,

Plot No- 20, Sec-6, :
Dwarka, New Delhi-75. =

Subject:+ Action 1o be taken against non-functional / faulty Rain Water Harvesting of
cu-operative housing socictics in Dwarka in the matter of O.A, 147/2021 with E.A.
0472023 tiled as “Mahesh Chandra Saxena Vs, Chiel Seeretary, GNCTD & Ors™,

iReference: NGT order dated 31.07.2025 in the ahove matter

Sir,

With reference to the above subject, it is informed that water samples collected
from the Rain Water Harvesting (RWH) structure of your society have been found
contaminated with E. coli.

You are hereby directed to modify your existing RWH structure in accordance
with the latest Delhi Jal Board (D]B) norins. As per the rorms, only rooftop rainwater
is to be collected in the RWH system, and all other wastewater — including that from
balconies, washing areas, parking spaces, eté. — must be separated from the RWH
system.

You are further instructed to submit a timeline, not exceeding 15 days, for
completion of the required modifications. Failure to comply within the stipulated
period shall attract appropriate action as per DJB rules and disconnection of water
connection as per order of Hon'ble NGT dated 31.07.2025 (copy of order enclosed).

This matter is currently under consideration before the Hon'’ble National Green
Tribunal (NGT) in the case of Mahesh Chander Saxena Vs Govt. of NCT of Delhi & Ors.
(Execution Application No. 4/2023), and the next date of hearing is 04,11.2025.

TR ey W — e
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Suf-
{Praveen Kumar Parashar) S
EE(C)-26 B
Copy for kind Information: [*_'f
1. CE(South) '
2, SE(C)-10. 2
3. BE{RWI) HQ. = _
4. AE-L R Ca .
> 0/ /.ff//!»{\\o\ 4
EE{C)-26
(Praveen Kumar Parashar) X
o
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i OFFICE OF THE EXECUTIVE ENGINEER (C)-26 g
DELHIJAL BOARD: NCT OF DELHL ()
NEAR DWARKA WTP, DWARKA, NEW DELHI-110075. o

Dated: 24.10.2025

ol
Of 441 by 6CARD

No.: DJB/EE(C}-26/2025-26/413

To,

The President/ Secretary
Siddhartha Kunj CGHS Ltd.,
Plot No- 17, Sec-07,
Dwarka, New Delhi-75.

netional / faulty Rain Water Harvesting of
r of O.A. 147/2021 with E.A.
GNCTD & Ors™.

Subject:« Action to be taken against non-fu
co-operative housing societies in Dwarka in thc matte
0472023 tiled us “Mahesh Chandra Saxena Vs. Chief Sccretary,

Reference:- NGT order dated 31.07.2025 in the above matter

Sir,
informed that water samples collected

With reference to the above subject, itis
ture of your society have been found

from the Rain Water Harvesting (RWH]) struc
contaminated with E. coll.
You are hereby directe
with the latest Delhi Jal Board (DjB)
is to be collected in the RWH system, and all other wa
balconies, washing areas, parking spaces, etc. — mMus

system.
You are further instructed to submit

d to modify your existing RWH structure in accordance

norms. As per the norms, only rooftop rainwater
stewater — including that from

t be separated from the RWH

a timeline, not exceeding 15 days, for

completion of the required modifications. Failure to comply within the stipulated
period shall attract appropriate action as per D|B rules and disconnection ol water
connection as per order of Hon'ble NGT dated 31.07.2025 (copy of order enclosed).
This matter is currently under consideration before the Hon'ble National Green
Tribunal (NGT} in the case of Mahesh Chander Saxena Vs Govt. of NCT of Delhi & Crs.
(Execution Application No. 4/2023), and the next date of hearing is 04.11.2025.

Sd/-
(Praveen Kumar Parashar)
EE(C)-26
Copy for kind information:

1. CE(South)

2. SE(C)-10. o

3. EE(RWH) HQ. Lk

4, AE-l 7 D};—_‘

5. 0/c. (}l{‘\o
EE(C)-26

(Praveen Kumar parashar)
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: OFFICE OF THE EXECUTIVE ENGINELI (0] 26
r | BELILJAL BOARD: NCT OF BELIS
oronwLrowp | NEARDWARKA WTP, DWARKA, HEW DELIL § 10077,

[}

No.: DIBB/EE{C)-26/2025-26 /3064 Dated: 24.10,202°,

To,

The President/ Secretary
Satisar Apartments CGIS L,
Plot Na- 6, Sec-7,

Dwarka, New Delhi-75,

Subject:- Action tn be taken sguinst mon-fonciionsl / faulty Ratn Water Harvisting «f
ca-operative housing socleties in Dwarka In the matter of O.A, 147202 wilh F.A,
04/2023 tiled as “Mahesh Chandra Saxens Vs, Chief Seerctary, GNCTI & Oy,

Reference:- NGT order dated 31.07.2025 in the shove maller

Sir,

With reference to the ahove subifect, it Is informed that vater siamples colles
from the Rain Water llarvesting (RW!I) structure of your saciety have heen foun
contaminated with £, coli.

You are hereby directed wo modify your exfsting RWI structure in accordance
with the latest Delhi jal Board (D]B) norms, As per the norms, only rooftlop ralnwater
is to be collected in the RWH system, and all ather wastewater — including that from
balconies, washing areas, parking spaces, etc, — must he separated from the R/
system.
You are further instructed 1o submit a timeline, not exceeding 15 days, lur
completion of the required modifications. Failure to comply within the stipulated
period shall attract appropriate action as per DII rules and disconnection of viaer
connection as per order of Hon'hle NGT dated 31.07.2025 (copy of order enclosed).

This matter is currently under conslderation hefore the Hon'hle Natinnal Greier
Tribunal (NGT) in the case of Mabesh Chander Saxena Vs Govi. of NCT ol ‘qu:flhi & Or,
(Execution Application No. 4/2023), and the next date of hearing Is 04.11.2025.

Sd/-
(Praveen Kumar Parashar)
EE(C)-26
Copy for kind Information:
CE(South)
SE(C)-10, s
BE(RWH]) 110

e e

o P L ',),»_’.,'
e "
EE(C)-26
(Praveen Kumar Parashar)
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. OFFICE OF THE EXECUTIVE ENGINEER ()24
= DELIJAL BOARD: NCT OF DELHT vyl -
ot toat | NEARDWARKA WTP, DWARKA, NEW DELIfI-1 10075,
No.: DlII/IEI-I((:)to;/ZUz5-2?:/365 Dated: 24,10,2025
Ta,

The President/ secrefary
Khattar CGHS Lud,,
PlovNo- 0C, See.7,
Dwarka, New Delhi-75.

Subject- Action to he taken aguinst non-functional / faulty Rain Water Harvesting of
co-operative housing socicties in Dwarka in the matter of O.A, 147/202] with £.A.
0472023 tiled as “Mahesh Chandra Saxena Vs. Chicef Secretary, GNCTD & Ors™,

Reference- NGT order dated 35.07.2025 in the above maller

Sir,

With reference to (he above subject, itis Informed that water samples collected
from the Rain Water Harvesting (RWI1} structure of your society have been found
contaminated with E cofi,

You are hereby directed to modify your existing RWH structure in accordance
with the latest Dethi Jal Board (D)B) norms. As per the norms, only rooftop rainwater
is to be collected in the RWH system, and all other wastewater — including that from
balconies, washing areas, parking spaces, etc. — must be separated froin the RWH
system.

You are further instructed to submit a timeline, not exceeding 15 days, for
completion of the required modifications. Failure to comply within the stipulated
period shall attract appropriate action as per DJB rules and disconnection of water
connection as per order of Hon'ble NGT dated 31.07.2025 (copy of order enclosed).

This malter is currently under consideration before the Hon’ble National Green
Tribunal (NGT) in the case of Mahesh Chander Saxena Vs Govt. of NCT of Delhi & Ors,
(Execution Application No. 4/2023), and the next date of hearing is 04.11.2025.

sd/-
(Praveen Kumar Parashar)
EE(C)-26
Copy for kind information:

1. CE(South)

2. SE(C)-10.

3. EE(RWH) HQ. ; o

4. AE-L e

5 0/c = e 7/57
4|1
EE(C)-26

(Praveen Kumar Parashar)
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OFFICE OF THE EXECUTIVE ENGINEER (C)-26

4 DELIN JAL BOARD: NCT OF DELIN s
ocospasosss | NEAR DWARKA WTP, DWARKA, NEW DELHI-110075,
No.: D)B/EE(C)-26/2025-26/366 Dated: 24.10.2025
To, |
The President/ Secretary
Harsukh CGUS Lud.,,

Mot No- 4, Sec-7,
Dwarka, New Delhi-75.

Subject:- Action o be taken against non-functional / faulty Rain Water Harvesting of
co-operative housing societics in Dwarka in the matter of O.A. 14772021 with E.A.
(472023 tiled as “Mahesh Chandra Saxens Vs, Chief Sceretary, GNCTD & O™,

Reference:- NGT order dated 31,07.2025 in the above matter

Sir,
With reference to the above subject, it is informed that water samples collected
from the Rain Water Harvesting (RWH) structure of your society have been found

contaminated with E. coli.,

You are hereby directed to modify your existing RWH structure in accordance
with the latest Delhi fal Board (DJB) norms. As per the norms, only roaftop rainwater
is to be collected in the RWH system, and all other wastewater — including that from
balconies, washing areas, parking spaces, etc. — must be separated from the R\Wii

system,
You are further instructed to submit a timeline, not exceeding 15 days, for

completion of the required modifications, Failure to comply within the stipulated
period shall attract appropriate action as per DJB rules and disconnection of water
connection as per order of Hon'ble NGT dated 31.07.2025 {copy of order ¢nclosed).
This matter is currently under consideration before the Hon'ble National Green
Tribunal (NGT) in the case of Mahesh Chander Saxena Vs Govt. of NCT of Delhi & Ors,
{Execution Application No. 4/2023), and the next date of hearing is 04.11.2025.

Sulg-
(Praveen Kumar Parashar)
EE(C}-26
Copy for kind information:

1. CE(South)

2. SE(C)-10.

3. EE(RWH) Q. -

4. AE-. =

5. 0/c. N -
2

EE(C)-26
(Praveen Kumar Parashar)
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OFFICE OF THE EXECUTIVE ENGINEER (C}-26

t | )
A DELHI JAL BOARD: NCT OF DELH{
oo rons | NEAR DWARKA WTD, DWARKA. NEW DELHI-110075.

=

No.: DIB/EE(C)-26/2025-26/367 Dated: 24.10.2025

To,

The President/ Secretary
Ispatika Apartment,,
Piot No- 29, Sec-4,
Dwarka, Ncw Delhi - 75,

Subject:- Action to be taken against non-functional / faulty Rain Water Harvesting of
co-operative housing societics in Dwarka in the matter of O.A. 147/2021 with E.A.
0472023 tiled as “Mahesh Chandra Saxena Vs. Chiel Secretary, GNCTD & Ors”.

Reference:- NGT order dated 31.07.2025 in (he above malter

Sir,

With reference to the above subject, it is informed that water samples collected
from the Rain Water Harvesting {RWH) structure of your society have been found
contaminated with £ coli.

You are hereby directed to modify your existing RWH structure in accordance
with the latest Delhi Jal Board (D)B) norns. As per the norms, only rooftop rainwater
is to be collected in the RWH system, and all other wastewater — including that from
balconies, washing areas, parking spaces, etc. — must be separated from the RWH
system,

You are further instructed to submit a timeline, not exceeding 15 days, for
completion of the required modifications. Failure to comply within the stipulated
period shall attract appropriate action as per DJB rules and disconnection of water
connection as per order of Hon'ble NGT dated 31.07.2025 (copy of order enclosed).

This matter is currently under consideration before the Hon'ble National Green
Tribunal (NGT) in the case of Mahesh Chander Saxena Vs Govt. of NCT of Delhi &, Ors,
(Execution Application No. 4/2023), and the next date of hearing is 04.11.2025,

Sd/-
(Praveen Kumar Parashar)
EE(C)-26
Copy for kind Information:

i. CE(South)

2. SE(C)-10.

3. EE(RWH) . : /

4. AE-), =

5. O/C, ,/f"‘gz/ -
el
EE(C)-26

(Praveen Kumar Parashar)
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i3 OFFICE OF THE EXECUTIVE ENGINEER {C)-20
DELIN JAL BOARD: NCT OF DELHI
i NEAR DWARKA WTP, DWARKA, NEW DELHI-110075.

i
D(nn&:_r-oz.ﬂo _
Dated: 24.10.2025

No.: DJB/EE(C)-26/2025-26/368

To.

The President/ Secretary
Shree Balaji CGHS Ltd.,
Plot No- 37, Sec-6,
Dwarka, New Delhi - 75,

Subject:- Action to he taken against non-functional / faulty Rain Water Ha rvesting of
co-operative housing societies in Dwarka in the matter of O.A. 147/2021 with E.A,
0472023 tiled as “Mahesh Chandra Saxena Vs, Chicf Secretary, GNCTD & Ors™

Reference:- NGT order dated 31.07.2025 in the above matter

Sir,
With reference to the above subject, it is informed that ‘water samples colfected

from the Rain Water Harvesting (RWH) structure of your suciety have been found

contaminated with E. coli.
You arc hereby directed to modify your existing RWH structure in accordance

with the latest Delhi Jal Board (DjB) norms. As per the norms, only rooftop rainwater
is to be collected in the RWH system, and all other wastewater — including that from
balconies, washing areas, parking spaces, etc. — must be separated from the RWH
system.
You are further instructed to submit a timeline, not exceeding 15 days, for
completion of the required modifications. Failure to comply within the stipulated
period shall attract appropriate action as per DJB rules and disconnection of water
connection as per order of Hon'ble NGT dated 31,07.2025 (copy of order enclosed).
This matter is currently under consideration before the tlon'hie National Green
Tribunal (NGT) in the case of Mahesh Chander Saxena Vs Govt. of NCT of Delhi & Crs.
(Execution Application No. 4/2023), and the next date of hearing is 04.11.2025.

5d/-
{Praveen Kumar Parashar)
EE{C)-26
Copy for kind information:
1. CE(South)
2. SE(C)-10.
3. EE(RWH) HQ. - ==
4. AE-L sty S
5. 0/c, SR o
/ 0\1}\5’\? |
EE(C)-26

(Praveen Kumar Parashar)
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', OFFICE OF THE EXECUTIVE ENGINEER (€)-26
| DELHUJAL BOARD: NCT OF DELIN =
o boap | NEARDWARKA WTP, DWARKA, NEW DELHI-110075,

t_ i

ol
No. l)]II/IEE(C)-'ZG/ZOZ5-26/369 Dated: 24.10.2025
To,

The President/ Secretary
Datfodils Apartments.,
Plot No- 36, Sec-6,
Dwarka, New Delli - 75,

Subject:- Action i0 be taken against non-functional / faulty Rain Water Tlarvesting of
co-aperative housing socicties in Dwarka in the matier of OA 1472021 with F.A,
04/2023 tiled as “Mahesh Chandra Saxena Vs, Chief Secretary, GNCTD & Ors™,

Reference:- NGT order dated 31.07.2025 in the ahove maticr

Sir,

With reference to the above subject, it is informed that water sa mples collected
from the Rain Water larvesting (RWH) structure of your society have been found
contaminated with E, coll,

You are hereby directed to modifly your existing RWH structure in accordance
with the latest Delhi Ja) Board (D]B) norms. As per the norms, only rooftop rainwater
is to be collected In the RWH system, and all other wastewater — including that from
balconies, washing areas, parking spaces, etc. — must be separated from the RWII
system. '

You are further instructed to submit a timeline, not exceeding 15 days, for
completion of the required modifications, Fatlure to comply within the stipulated
period shall attract appropriate action as per DJB rules and disconnection of water
connection as per order of Hon'ble NGT dated 31.07.2025 (copy of order enclosed).

This matter is currently under consideration before the Hon'ble National Green
Tribunal (NGT) in the case of Mahesh Chander Saxena Vs Govt. of NCT of Delhi & Ors.
(Executlon Application No. 4/2023), and the next date of hearing is 04.11.2025.

Sdy-
(Praveen Kumar Parashar)
EE(C)-26
Copy for kind Information:
1. CE(South)
2. SE(C)-10, e
3. EE(RWH) Q, -
4. AE-l, P [
5 0/c /}ﬂ\op’?

EE(C)-26
(P'raveen Kumar Parashar)
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OFFICE OF THE EXECUTIVE ENGINEER (C)-26
DELUI JAL BOARD: NCT OF DELHI %
{?“.“"‘,M rosen | NEAR DWARKA WTP, DWARKA, NEW DELII-110075, |

No.: DJB/EE(C)-26/2025-26/370 Dated: 24.10.2025

T,

The President/ Secretary
The 5.8, Youth CGHS Ltd.,
Plot No- 68, Sec-2,
Dwarka, New Delhi - 75.

Subject:- .Action f(‘} he taken against non-functional / faulty Rain Water Harvesting of
co-opcr:ut'n'c housing societies in Dwarka in the matter of QA 147/202) with FLA,
0472022 tiled as “Mahesh Chandra Saxena Vs, Chiel Secretary, GNCTR & Ors™,

Relerence:- NGT order dated 31.67.2025 in the shove matter

Sir,

With reference to the above subject, itis informed that water samples collected
from the Rain Water Harvesting (RWH) structure of your society have been lound
contaminated with E. cofi.

You are hereby directed to modify your existing RWH structurc in accordance
with the latest Delhi Jal Board (D)B) norms. As per the norms, only rooftop rainwater
is to be collected in the RWH system, and all other wastewater — including that from
balconies, washing areas, parking spaces, etc. — must be separated from the RWIi
system.
You are further instructed to submit a timeline, not exceeding 15 days, for
completion of the required modifications. Failure to comply within the stipulated
period shall attract appropriate action as per DB rules and disconnection of water
connection as per order of Hon'ble NGT dated 31.07.2025 (copy of order enclosed).

This matter is currently under consideration before the Hon'ble National Green
Tribunal (NGT) in the case of Mahesh Chander Saxena Vs Govt. of NCT of Delhi & Ors.
(Execution Application No. 4/2023), and the next date of hearing is 04.11.2025.

Sd/-
(Praveen Kumar Parashar}
EE(C)-26
Copy for kind information:
CE(South)
SE(C)-10.

EE(RWHI) HQ.
AE-1. T
0/c. = ’XP\/){
vl
EE{C)-26
(Praveen Kumar Parashar)

ANEalE Sl o
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o OFFICE OF THE EXECUTIVE ENGINEER (C)-20

< . DELI JAL BOARD: NCT OF DELHI Eo(-
D L1 AL BOARD I. NEAR DWARKA WTI', DAWARKA, NEW DELIN-110075.
No.: DJB/EE(C)-26/2025-26/371 Daled: 24.10.2025
To,

The President/ Secretary
Mahalaxmi Apartment,
Plot No- 4, Sec-2,
Dwarka, New Delhi- 75,

Subject:- Action ta be taken against non-functional / faulty Rain Waler Harvesting of
co-operntive housing societies in Dwarka in the matter of O.A. 14772021 with EA.
0472023 tiled as *Mabesh Chandra Saxena Vs, Chicf Seeretary, GNCTI & Ors™.

Reference:- NGT order dated 31.07.2025 in the above matter

Sir,

With reference to the above subject, it is informed that water samples collected
from the Rain Water Harvesting (RWH) structure of your society have been found
contaminated with E. coli.

You are hereby directed to modify your existing RWH structure in accordance
with the latest Delhi Jal Board (D)B) norms. As per the norms, only rooftop rainwater
is to be collected in the RWH system, and all other wastewater — including that from
balconies, washing areas, parking spaces, etc, — must be separated from the RWH
gystem.

You are further instructed to submit a timeline, not exceeding 15 days, for
completion of the required modifications. Failure to comply within the stipulated
period shall attract appropriate action as per DJB rules and disconnection of water
connection as per order of Hon'ble NGT dated 31.07.2025 (copy of order enclosed).

This matter is currently under consideration before the Hon'ble National Green
Tribunal (NGT) in the case of Mahesh Chander Saxena Vs Govt. of NCT of Delhi & Ors.
(Execution Application No. 4/2023), and the next date of hearing is 04.11.2025.

Sd/-
(Praveen Kumar Parashar)
EE{C)-26
Copy for kind information:
1. CE(South)
2. SE(C}-10. =57
3. EE(RWH) HQ. ot L5l
4. AE‘I /({ > /’/ b
5. 0/c. & Yy~
LE(C)-26

(Praveen Kumar Parashar)

i e e
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OFFICE OF THE EXECUTIVE ENGINEER (C)-26
| DELIF JAL ROARD: NCT OF DELHI
oiiiepe rosin | NEARDWARKA WTY, DWARKA, NEW DELHI- 110075,

Na.: D]B/EE(C)-26/2025-26/372 Dated: 24.10.2025

To,

The President/ Secretary
Swarup Sadan CGHS L,
Plot No- 4, Scc-13,
Dwarka, New Delhi.

Subject:- Action to be taken against non-functional f faulty Rain Water Harvestingz of
co-operative housing societies in Dwarka in the matter of O.A. 147/2021 with F.AL
0472023 tiled as “Mahesh Chandra Saxena Vs, Chief Seeretary, GNCTD & (™,

References- NGT arder dated 31.07.2025 in the above matier

Sir,

With reference to the above subject, it is informed that water sam ples collected
from the Rain Water Harvesting (RWH) structure of your society have heen found
contaminated with E, coli.

You are hereby directed to modify your existing RWH structure in accordancs
with the latest Delhi Jal Board (DJB) norms. As per the norms, only rooftop rainwater
is to be collected in the RWIH system, and all other wastewater — including that fre;m
balconies, washing areas, parking spaces, etc. — must be separated from the W
system.
You are further instructed to submit a timeline, not exceeding 15 days, for
completion of the required modifications. Failure to comply within the stpulated
period shall attract appropriate action as per DB rules and disconnection of water
connection as per order of Hon'ble NGT dated 31.07.2025 (copy of order enclosed},

This matter is currently under consideration before the Hon'ble National Green
Tribunal (NGT) in the case of Mahesh Chander Saxena Vs Govt. of NCT of Delhi & Ors.
(Execution Application No. 4/2023), and the next date of hearing is 04.11.2025.

sd/-
(Pravcen Kumar Parashar)
EE(C)-26
Copy for kind Information:

1. CE{South)

2. SE(C)-10.

3. EE(RWIT) 11 B

4. AE-). o R .

5. 0fc. g Yo
EE(C)-26

(Praveen Kumar Parashar)



1056 vd

OFFICE OF THE EXRLITIVE LSGIEER (1) 24,
DELHT AL BOARD: ST OF DELHI

p a0 A ECSE NEAR DWARKA VTP, DWARKA, N8V DELHI-1 10575,

No: DIBJEE(C)-26/2025-26/373 Dated: 24902025

To,

The Frestdentf Secretary
White Rove CGHS Lad.,
Piot Na- 7, Sec-13,
fywarka, News Delhi

Subjecti- Actinn to be taken against non-functional / faulty Kain Water Harvextiay of
co-nperative housing sacictics in Dwarka in the matler of O.A. 13772021 with 1.4
1472623 tiled as “Mahiesh Chandra Sarena Vs, Chief Seeretary, GNCTI & (™.

fteference:- NG'T arder dated 31.07.2025 in the abuve malter

Sir,

With reference to the abere subject, it is informsd that vister satngle, colearss
from the Rain Water Warvesting (RWH) structure of your sosinty hae been boans
contaminated with E. eoli.

You are hereby directed to modify your existing BVYH troctare in sronrtancs
viith the latest Delbi fal Board (DIR) aosroe. s per the norms, only rooltap rainviates
i is to be collected in the RWH system, and all other visstevater — including trar fone
balconies, washing areas, parking spaces, ete. — rust b weparsted from the 200
system,

You are further instructed to submit a timeling, not exceeding 15 day. -
completion of the required sodification:. Fallure to comply vithimn the npas o
period shall sttract appropriste action a5 per DB rules and disconnection of v
connection as per order of Hon'ble NGT dated 33 07,2025 [copy of order eptinec)

This matter is corrently under consideration before the: Hon'ble Natinns) Greoz
Tribunal (HGT) in the case of Mahesh Chander Saxena Vs Gol of BT of Delhi 7 G
d the next date of hearing i 04.11.2025.

(Execution Application No. 4/2023), an

sd/-
(Praveen Kumar Parashar)
EE(C)-26
Copy for kind infurmation:
1. CE(South)
2. SE(C)-100, -
3. EE(RWH) HAQ.
4. AE-L s =
5. % Y

0/c. (}_1,:] s,

EE(C}-26
{Pravecn Kumar Parashar)




e O S T ——"

28

OFFICE OF THE EXECUTIVE ENGINEER (€)-26
il DELHTJAL BOARD: NCT OF DELIN
e toacs NEARDWARKA WTP, DWARKA, NEW DELHI-110075.

No.: DJB/EE(C)-26,/2025-26/374 Dated: 24.10.2025

To,

The President/ Secretary
Mahabhadrakali CGHS Ltd.,
Plot No- 6, Sce-13,
Dwarka, New Delhi-75.

Subject:+ Action te be taken against non-functienal / faulty Rain Water Harvesting of
co-operative housing societies in Dwarka in the matter of O.A, 1472021 with E.A.
042023 tiled as “Mahesh Chandra Saxena Vs. Chief Secretary, GNCTD & Ors™.

Reference:- NGT order dated 31.07.2025 in the above matter

Sir,

With reference to the abeve subject, it is informed that water samples collectec
from the Rain Water Harvesting (RWH) structure of your society have been found
contaminated with £ coli.

You are hereby directed to modify your existing RWH structure in accordance
with the latest Delhi Jal Board (D]B) norms. As per the norms, only rooftop rainwater
is to be collected in the RWH system, and all other wastewater — including that from
balconies, washing areas, parking spaces, etc. — must be separated from the RWH
system.

You are further instructed to submit a timeline, not exceeding 15 days, for
completion of the required modifications. Failure to comply within the stipulated
period shall attract appropriate action as per DJB rules and disconnection of water
connection as per order of Hon'ble NGT dated 31.07.2025S (copy of order enclosed).

This matter is currently under consideration before the Hon'ble National Green
Tribunal (NGT) in the case of dMahesh Chander Saxena Vs Govt of NCT of Delhi & Ors.
(Execution Application No. 4/2023), and the next date of hearing is 04.1 1.2025.

$d/-
(Praveen Kumar Parashar)
EE(C)-26
Copy for kind information:

1. CE{South}

2. SE(C)-10. #

3, EE(RWH) 1Q. -

4- AE'I. ___.-’r /;1 N

& — N T

5. 0/c >V
-4 q]'@\
EE(C)-26

(Praveen Kumar Parashar)
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. ' ; ; OFFICE OF THE EXECUTIVE ENGINEER (C}-26
= | DELILJAL BOARD: NCT OF BELII =AEy
| ornmosso | NEARDWARKA WTP, DWARKA, NEW DELHI-110075, o
No.: DJB/EE(C}-26/2025-26/375 Dated: 24.10.2025
Ta,
The President/ Secretary
Mandakini CGHS Lud.,

Plot No- 3C, Scc-2,
Dwarlka, Ph-I, New Delhi-77.

Subject:- Action (o he taken against nop-functional / faulty Rain Water Harvesting of
co-operative housing societies in Dwarka in the madter of LA, 14772021 with F.A.
0472023 tiled as “Mahesh Chandra Saxena Vs, Chief Secretary, GNCTD & (7,

Reference:- NG'T order dated 31.07.2025 in the ahove matter

Sir,

With reference Lo the above subject, it is infurmed that water samples collected
from the Rain Water Harvesting (RWH) structure of your society have been found
contaminated with E. coll.

You are hereby directed to modify your existing RWH structure In accordance
with the latest Delhi Jal Board (DJB) nurms. As per the norms, enly rooftop rainwater
is to be collected in the RWH system, and all other wastewater — including that from
balconies, washing areas, parking spaces, ct¢. — must be separated from the RWH
system.

You are further instructed to submit a timeline, not exceeding 15 days, for
completion of the required modifications. Failure to comply .wilhin th‘e stipulated
period shall attract appropriate action as per DJB rules and disconnection of wite:
connection as per urder of Hon'ble NGT dated 31.07.2025 (copy of order enclosed )

This matter is currently under consideration before the Hon'ble National Green
Tribunal (NGT) in the case of Mahesh Chander Saxena Vs Govt. of. NCT of 'I)e,-'lhi & Ors.,
(Execution Application No, 4/2023), and the next date of hearing is 04.11.2025,

sd/-
(Praveen Kumar Parashar)
EE(C)-26
Copy for kind information:
1. CE(South)
2. SE(C}-10.
3. EE(RWII) H{}.
4. AE-L .
5- OIC- - ]\.9\"‘{‘)
EE(C)-26

(Praveen Kumar Parashar)
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\ |
- | QFFICE OF TIIE EXECUTIVE ENGINEER (C)-26
- | DELHI JAL BOARD: NCT OF DELH| =
o k0aso | NEAR DWARKA WTP, DWARKA, NEW DELHI- 110075, |

No.: DJB/EE(C)-26/2025-26/376 Dated: 24. 102025

To,

The President/ Secretary
Ashadeep CGHS Ltd,,
Plot No- 3B, Sec-2,
Dwarka New Delhi-75.

Subject:- ..»‘\ction t? be taken against non-functional / faulty Rain Water Harvesting of
co-operative housing societies in Dhwarka in the matter of Q.A. 147/2021 with E.A,
042023 tiled as “Mahesh Chandra Saxcna Vs, Chicf Seerctary, GNCTD & Ors”.

Reference:- NGT order dated 31.07.2025 in the above matter

Sir,

With reference to the above subject, it is informed that water samples collected
from the Rain Water Harvesting (RWH) structure of your society have been found
contaminated with E. colr.

You are hereby dirccted to modify your existing RWH structure in accordance
with the latest Delhi Jal Board (D]B) norms. As per the norms, anly rooftop rainwater
is ta be collected in the RWH system, and all other wastewater — including that from
balconies, washing areas, parking spaces, etc. — must be separated from the RWII
systen.

You are further instr
completion of the required
period shall attract appropria
connection as per order of Hon'b

ucted to submit a timeline, not exceeding 15 days, far
modifications. Failure to comply within the stipulated
te action as per D]B rules and disconnection of water

le NGT dated 31.07.2025 (copy of order enclosed).
This matter is currently under consideration before the l-lon'blfz Nationa.l C.l'f:cul

Tribunal (NGT) in the case of Mahesh Chander Saxena Vs Govt. of NCT of De}hl & Ors.

(Execution Application No. 4/2023),and the next date of hearing is 04.11.2025.

Sd/-
(Praveen Kumar Parashar)
EE(C)-26
Copy for kind information:
1. CE(South)
2. SE(C)-10. _
3. EE(RWH) HQ.
4. AE-l. 4__'7
5. 0/c Vt”\'\g\w
E(C)-26

(Praveen Kumar Parashar)
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‘ X OFFICK OF THE EXECUTIVE ENGINEER (€)-26 |
| - DELUEIAL BOARD: NCT OF DR | a2
orALioso | NEAR DWARKA WP, DWARKA, NEW DELIIL 1 10075,

No.: DIB/EE(C)-26/2025-26/377 Dated: 24.10,2025%
To,

The President/ Secrelary

The Bhagwan Shree Gomeshwar Jj

(Anmol Apartment) ¢ Lud,,

Plot No- 3A, Sec-2,

Dwarka, Ph-1, New Delhi-75.

Subject:- .Acliun to he taken against won-functional / faulty 1ain Water Harvesting of
to-operative housing societies in Dwarka in the mutter of O.A. 147/2021 with E.A.
0472023 tiled as “Mahesh Chandra Saxena Vs, Chief Seeretary, GNCTD & Ors®.

Referencer- NGT order dated 31.07.2025 in the above matter

Sir,

With reference to the above subject, it is informed that water samples collecred
[rom the Rain Water Harvesting (RWH) structure of your society have heen found
contaminated with £ coli.

You are hereby directed to modify your existing RWH structure (n accordance
with the latest Delhi Jal Board (DJB) norms. As per the norms, only rooftop rainwater
is to be collected in the RWH system, and all other wastewater — including that from
balconies, washing areas, parking spaces, etc. — must be separated from the RWII
system.

You are further instructed to submit a timeline, not exceeding 15 days, for
completion of the required modifications. Failure to comply within the stipulate
period shall attract appropriate action as per DJB rules and disconnection of water
connection as per order of Hon'ble NGT dated 31.07.2025 (copy of order enclosed).

This matter is currently under consideration before the Hon'ble National Gree,
Tribunal (NGT) in the case of Mahesh Chander Saxena Vs Govt. of NCT of Delhi & Ors.
(Execution Application No. 4/2023), and the next date ofhearingis 04.11.2025.

Sd/-
(Praveen Kumar Parashar)
EE(C)-26
Copy for kind information:
CE(South) |
SE(C)-10. z
EE(RWI) 11Q. T
AE-[, il

0/c. w\\o\ﬁ

EE(C)-26
(Praveen Kumar Parashar)

NArwrne
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OFFICE OF THE EXECUTIVE ENGINEER (1) 2t
¥ PETHLEAL BOARD: NCLOE I
e onss NFARDWARKAWTE DWARKA NEW BELIT { tons

Noo DJR/EE(C)-26/ 202526370 Dated: 2400 2004

L

The Presudent; Sevivtary
The Dethi Transporte

{fov Apartmenta} CGHS Ll
Plot No- 20 Sen- 2, Phi-t
Owarka New Delhi-TS

Nubject:- :-\ctit\n to be talvu apainst non-functional ? fauliy Rain Water Har esting
N-(\peﬂt.l\t honsing societios in Dwarka in the watter of OO0 1472000 with 1.\
B42023 tiled av *Mahesh Chandr Savenn Vi, Chiel Sectvtuny, GNCTD & O™

Refercace:- NGT order dated JULAT 2028 in the aboy e iialier

With reference to the above subject, it is informed tiat water samples calles pesd
s the Radn Water Harvesting {RWH) structone of your sedely have been ol
contaminated with E ool

You are hereby directad 1o modify your existing RWHEaiietine i accotdanee
with the latest Dethi 1al Baand (DIR) norms, Ax per the norms, ondy ronftop ralinwater
is 1o be callected in the RWH system, and all sther wastewater — wludding that hom
halconies, washing areas. parking spaces, vte =— nwist be separated rom the RWH
system

You are further instructed to subamt a timeline, nat excecsding 15 days to
completion of the requited madifications. Faiture to comply within the stipalate)
reriod shall attraet appropriste action ax per DB tales amd disvaniedtion ol wates
connection as per order of Hon'ble NGT dated 3107, 2025 (copy of ondel enclosed]

This matter is cuereatiy under consideration before the Hon'ble National ureen
Tribunal (NGT) in the case of Mahesh Chander Savena Vs Govt, AU NCT at Delhi & O
{Execution Application Na. +/2003), and the nextdate o hearmg is 4 1 LA

S/
(Praveen Rumar Pavashar)
KE{C)-20
Capy for kind informanion
1. CE(South)

2. SE(C)-10.

3 ER(RWH)NQ.

4, AE-L A

3 o S i

3. Ofc. '.',u\\u\l
EE(C) 0

(Praveen Kumar Parshan
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OEERE O LUE ENECUNRVE ENGINEER () 26
4 PELHURAL BOARDG ROV OF DELIY {
£ Ty MR NEAR PAWARR AW UE DAWARKA, NEW DELIL 110075,

AUSEL LR (R ERCERA RN R Datesh 24, 10,2025

»

A

The Bheandent Sevnwany
R NERR NN RS
PEAINSOIR Na
TWATRA New DeIhe TS

Y 3 -~ x » N f 4

NURFNES Aot b be trhen apainst wonstetionat 7 faalty Rain Water 1ae esting of
"‘“_‘:i :““‘_“‘\‘ Rontading vocketies e Dwarka in the mstier of QLA 14322020 with A,
P23 Gl av M eh Chanden Ravena Vs, Chiel Neeretury, GNCTD & O™,

Refervmoers MOV opder dated L0713 i the abos e matter

NS

Witk teterenoe o the above subiect, i s intormed that water samples collected
from the Ratn Water Haovesting (RWID structure of your soviety have been townd
comtninaing with £ o)

Your e e by aitevtad e medity yone existing RWH struetive in accordanice
Witk the wtest Dalhiial Baand {DIBY aorms As perthe not, only rooftep ralnwater

ik

is o be coflected in the RWH system aind all other wastewater — inclhding that fruim
Aciamtios washing aneas parking spaces, eteo— must be separated rom the RWH

‘\-\.\.\4\\ -y

v anan

You ame further instructed o subnut g timeline, not exceeding 15 dayy,
comnienen of the regquined adBications: Failure to comply within the stipulated

antmact appivptiate action as per DB vules and disconnection ol water

LR T
DETE NG RAL AITRCT A

sommacmen as perender of Hot'ble NOT dated 31072025 (vopy af order enclosed).
This macter is curvently vader consideration betore the Hon'ble Rational Green

Tehonal INGT) in the case of Mahesh Chander Saxena Vs Govt of NCT of Delhi & Ors,

Bvecuts a Appbication No 4:2023), and the nextdate of hearing is 0411120285,

e e e T T
3

TS
(Praveen Rumar Parashar)
EE(C)-26
Copy forkind information:

LoCEcuthy

IOSEN

3. EEIRWHIHYQ

< AR - ,

SR LU o AT

1 \“p

N
EB(C)-26

(Praveen Kumar Pavashar)
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OFICE OF TIE EXECUTIVE ENGINEER (C)-26
DELIN JAL DOARD: NCT OF DELH A
cronrones | NEATRDWARKA WTP, DWARKA, NEW DELII- 110075, '

]

No.: DJH/EE(C)-26/2025-26/304 Dated: 24.10.2025

To,

The President/ Secretary
Bhagwati CGHS Ltd,,

Plot No- 8, Sec-190,
Dwarka New Delhi-75.

Subject:- ‘Aclion te be taken against non-functional / faulty Rain Water Harvesting of
u}-npcral‘l\'c housing societies in Dwarka in the matter of O.A. 14772021 with E.A.
04/2023 tiled as “Mahesh Chandra Saxena Vs. Chiel Secretary, GNCTD & Ors”,

Reference:- NGT order dated 31.07.2025 in the above matter

Sir,

With reference lo the above subject, it is informed that water samples collected
from the Rain Water Harvesting (RWH) structure of your socicty have been found
contaminated with £ coli.

You are hereby directed to modify your existing RWH structure in accordance
with the latest Delhi Jal Board (D}B) norms. As per the norms, only rooftop rainwater
is to be collected In the RWH system, and all other wastewater — including that from
balconies, washing areas, parking spaces, etc. — must be separated from the RWH
system.

You are further instructed to submit a timeline, not exceeding 15 days, for
completion of the required modifications. Failure to comply within the stipulated
period shall attract appropriate action as per DJB rules and disconnection of water
connection as per order of Hon'ble NGT dated 31.07.2025 (copy of order enclosed).

This matter is currently under consideration before the Hon'ble National Green
Tribunal (NGT) in the case of Mahesh Chander Saxena Vs Govt. of NCT of Delhi & Ors.
(Execution Application No, 4/2023), and the next date of hearing is 04.11.2025.

Sd/-
{Praveen Kumar Parashar)
EE(C)-26
Copy for kind information:

1. CE(South)

2. SE(C)-10. i

3. EE(RWH) HQ.

4, AE-L il > Y

5 O/C. 4—/&0\'\/-7
)"
EE{C)-26

(Praveen Kumar Parashar)
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R, | OFFICE OF TIE EXECUTIVE ENGINEER (C)-26
s ' DELHT AL HOARD: NCT OF DELIN Vot
s o | NEARDWARKA WTP, DWARKA, NEW DELHI-110075.

No.: DJB/EE(C)-26/2025-26/381 Dated: 24.10.2025

To,

The President/ Secretary
Nishant Apartments,,
Plot No- 5, Sec-198,
Dwarka New Delhi-75.

Subjecti= Action 1o be taken against non-functional / faulty Rain Water Harvesting of
co-uperative housing societies in Dwarkas in the matter of O.A. 1472021 with E.A.
1472023 tiled as “Mahesh Chandra Saxean Vs, Chief Seeretary, GNCTD & Ors”.

Reference;s NGT order dated 31.07.2025 in the above matter

Sir,
With reference to the above subject, it is informed that water samples collected
from the Rain Water Harvesting (RWH) structure of your society have been found
contaminated with £ call.

You are hereby directed to modify your existing RWH structure in accordance
with the latest Delhi Jal Board (DJB) norms. As per the norms, only rooftop rainwater
is to be collected in the RWH system, and all other wastewater — including that from
balconies, washing areas, parking spaces, etc. — must be separated from the RWH
system.
You are further instructed to submit a timeline, not exceeding 15 days, for
completion of the required modifications. Failure to comply within the stipulated
peciod shall attract appropriate action as per DJB rules and disconnection of water
connection as per order of Hon'ble NGT dated 31.07.2025 [copy of order enclosed).

This matter is currently under consideration before the Han'ble National Green
Tribunal (NGT) in the case of Mahesh Chander Saxena Vs Govt. of NCT of Dethi & Ors.
(Execution Application No. 4/2023], and the next date of hearing is 04.11.2025.

Sdy-
(Praveen Kumar Parashar)
EE(C)-26
Copy for kind information:

1. CE{South}

<. SE(C)-10,

3. EE(RWH) HQ. L

4 AE-. e

. i - I ‘

5. 0/c e A

M

EE(C)-26
(Praveen Kumar Parashar)
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OFFICE OF THE EXECUTIVE ENGINEER (C)-206
-~ DELIIT JAL BOARD: NCT OF DELIN
SLUE AL BOAKD NEAR DWARKA WTP, DWARKA, NEW DELIN-110075,

No.: DIB/EE(C)-26/2025-26/302 Dated: 24.10.2025

To,

The President/ Secretary
Dwarka Dham Apartments
Mahajan Shree CGHS L,
Plot No- 13, Sec-23,
Dwarka New Delhi-77,

Subject:- Action to he taken against non-functions) / faulty Rain Water Marvesting of
co-uperative hausing sacicties in Dwarka in the matter of Q.A. 14772021 with E.A.
0472023 tiled as “Mahesh Chandra Saxena Vs, Chicf Secreta , GNCTD & Ors™,

Reference:- NGT order dated 31.07.2025 in the above matter

Sir,

With reference to the above subject, it is informed that water samples collected
from the Rain Water Harvesting (RWH) structure of your society have been found
contaminated with E. colf,

You are hereby directéd to modify your existing RWH structure in accordance
with the latest Delhi Jal Board (D]B) norms. As per the norms, oniy rooftop rainwater
is to be collected in the RWH system, and all other wastewater — including that from
balconies, washing arcas, parking spaces, etc, — must be separated from the RWII
system.

You are further instructed to submit a timeline, not exceeding 15 days, for
completion of the required modifications. Failure to comply within the stipulated
period shall attract appropriate action as per DB rules and disconnection of water
connection as per order of Hon'ble NGT dated 31.07.2025 (copy of order enclosed).

This matter is currently under consideration before the Hon'ble National Green
Tribunal {(NGT) in the case of Mahesh Chander Saxena Vs Govt. of NCT of Delhi & Ors.
(Execution Application No. 4/2023), and the next date of hearing is 04.11.2025,

Sdj-
(Praveen Kumar Parashar)
EE(C)-26
Copy for kind Information:

1. CE(South)

2. SE(C)-10.

3. EE(RWH)IIq. _

4. AE-l. s

5. 0/c. = "“/};ow’“’
R\
EE(C)-26

{Praveen Kumar Parashar)

_...._..__,
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OFFICE OF THE EXECUTIVE ENGINEER (€)-26
& _ NELNI JAL BOARD: NCT OF pELI
NEAR DWARKA WTP, DWARKA, NEW DELHI-T 1075

P
OfF Lt B BQRED

No.: DJR/EE(C)-26/2025-26/383 Dated: 24.10.2027

To,

The President/ Sceretary
Chopra Apartments,,

Mot No- 8, See-23,
Dwarka New Delhi-77.

Subjectz- Action o be {aken against non-functional / faulty Rain Water [Harvesting of
co-operative housing socicties in Dwarka in the matter of O.A. 14772021 with E.A,
0472023 tiled as “Maliesh Chandra Saxena Vs, Chief Seeretary, GNCTD & Ors™

References- NGT order dated 31,07.2025 in the abave malter

Sir,
With reference to the above subject, it is informed that water samples collected
from the Rain Water Harvesting (RWH) structure of yaur socicty have been fovund
contaminated with E. coli.

You are hereby directed to modify your existing RWH structure in accordance
with the latest Delhi Jal Board (DJB) norms. As per the norms, only rooftop rainwater
is to be collected in the RWH system, and all other wastewater — including that from
balconies, washing areas, parking spaces, etc. — must be separated from the RWII
system,
You are further instructed to submit a timeline, not exceeding 15 days, for
completion of the required modifications. Failure to comply within the stipulated
period shall attract appropriate action as per DJB rules and disconnection ol water
connection as per order of Hon'ble NGT dated 31.07.2025 (copy of order enclosed).

This matter is currently under consideration before the Hon'ble National Green
Tribunal (NGT) in the case of Mahesh Chander Saxena Vs Govt. of NCT of Delhi & Ors.
{Execution Application Na. 4/2023), and the next date of hearing is 04.11.2025.

S
{Praveen Kumar Parashar)
EE(C)-26
Copy for kind information:
1. CE(South)
2. SE{C)-10, ~
3. EE{RWI[) HQ. )
4. AE-l, o e
5. O/c. i ;L’ },_g
he!
Y

EE(C)-26
{Praveen Rumar Parashar)

T —
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| L3 ' OEVICE U T ixrc IVE ENGINELS [Cj-i4
‘ ‘;’ | DELI JAL BOARD; NGT OF Dy L
| Ctousm gy | NEAR DWARKA W1 P DWARKA, NEW DELIG- 1 177,

No.: I)Ill/lil‘l((J)-Z(:/!(lZ!’-Zﬁ/HHfI Dated; 24.10.202%

Tu,

The Prestdent/ Secretary
Manlshi Towers,,

Mot Nao- 78, Sec-23,
Dwarka New Delhl-77,

Nubject:= Action to be tnken against non-functional / faulty 1tain Water Harvesting of
co-opeetive housing soeictics in Dwarka In the matter of OA. 1972021 with F.A.
(2023 tiled ws “Mahesh Chisndrs Saxena Vs, ( Ml Seerctary, GNCTD & O,

Reference:s NG'T arder dated 31.07.2025 in the above mat ter

Sir,

With reference to the above subject, it Is informed that witer safples colfecied
from the Rain Water Hacvestiog (RWH) structure of your society bave been found
contaminated with £ coli.

You are hereby divected to modify your existing RWH structure in aceordance
with the fatesy Delhi Jal Board (D)B) norms. As per the norms, only rooftop rainwater
is to be collected inthe RWH system, and all other wastewater — including that from
balconics, washing areas, parking spaces, etc. — must be separated from the RWI
system,

You are further instructed to submit a timeline, not exceeding 15 days, for
completion of the required mudifications. Failure to comply within the stipulated
period shall attract appropriate action as per DB rules and disconnection of waler
connection as per erder of Hon'ble NGT dated 31,07.2025 (copy of order enclosed).

This matteris currently under consideration before the Hon'ble National Green
Tribunal (NGT} in the case of Mahesh Chander Saxena Vs Govt. of NCT of Delhi & Ors.
(Execution Application No. 4/2023), and the next date of hearing is 04.11.2025.

$d)-
(Praveen Kumar Parashar)
EE(C)-26
Copy far kind information:
1. CE{South)
SE(C)-10. »
EE(RWIH) HQ. - =

ISR

e =
’ el
EE(C)-26
(Praveen Kumar Parashar)
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OFFICE OF THE EXECUTIVE ENGINEER {C)-Z6

1 !
A | DELITJAL BOARD: NCT OF DELI Focilo
ot toxsn | NEARDWARKA WTP, DWARKA, NEW DELUI-) 10075.
No.: DIB/EE(C)-26/2025-26/305 Dated: 24.10.2025

T,

The Prestdent/ Secretary
Sheetal Vihar CGHS LA,
Plot No- 10, Sec-23,
Dwarka New Delhl-77,

Sabject:- Action (o be taken against non-functional / fauliy Itain Water Ifar esting il
co-operalive housing societies in Dwarka in the matter of .A, 1472021 wilh E.A,
04/2023 tiled as “Mahesh Chandra Saxean Vs. Chief Secretary, GNCTI & Ors™

Reference:- NGT order dated 31.07.2025 in the ahove malter

Sir,
With reference to the above subject, it is informed that water samples collected

from the Rain Water llarvesting (RWH) structure of your society have been found
contaminated with £. coli.

You are hereby directed to modify your existing RWII structure in accordantu
with the latest Delhi Jal Board (DJB) norms. As per the norms, only rooftop rainwater
is to be collected fn the RWil system, and all other wastewater — including that fromn
halconies, washing arcas, parking spaces, etc. — must be separated from the RWII

system.
You are further instructed to submit a timeline, not exceeding 15 days, for
completion of the required modifications. Failure to comply within the stipulatud
period shall attract appropriate action as per DJB rules and disconnection of water
connection as per order of Hon'ble NGT dated 31.07.2025 (copy ol order enclosed).
This matter is currently under consideration before the Hon'ble National Green
Tribunal (NGT) in the casc of Mahesh Chander Saxena Vs Govt. of NCT of Delhi & Ors.
(Execution Application No. 4/2023), and the next date of hearing is 04.11.2025.

$d/-
(Praveen Kumar Parashar)
EE(C)-26
Copy for kind information:
1. CE(Seuth)
2. SE(C)-10. i
3. EE{RWH)HQ. s
4. AE-L __.,-/).-_‘: =
5. LS \ g )

0/c o-,,kﬂ o

EE(C)-26
{(Praveen Kummar Parashar)

- — Ty
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. OFFILE OF THE EXECUTIVE ENGINEER (€)-26
b4 ) DELHI AL BOARD: NCT OF D
Moominnce REARDWARKA WTP, DWARKA, NEW DELHL. 10075,

No.: INB/EE(C)-26/2025-26/306 Dated: 24.10 2025

Tl‘i,

The Iy estdent/ Secretary
Shri Sanmati cos L,
Plot No- 1, See-19R,
Dwarka New Delhi-75.

Mubjeet:s ‘.\ﬂhm te he taken ngainyg non-functional / faulty Rain Water Har esting of
co-operative housing socicties in Dwarkg in the matter of .\, 147202 with F.A.
(472023 tiled s *Mahesh Chandra Saxeny Vs, Chicl Seeretany, GNCTD & On™,

Referencer- NGT order tated 31072025 in the alove matter

Sir,

With reference to the above subject, itis informed that water samples eallected
from the Rain Water Harvesting (RWH) structure of your society have been found
cantaminated with £ coli.

You are hereby directed to modify your existing RWH structure in accordanc,
with the latest Delhi Jal Board (DJB) norms. As per the nornis. only rooftop rainwater
isto be collected in the RWH system, and all other wastewater — including tha from
balconies, washing arcas, parking spaces, ete. — must be Separated Iram the KAV
systei.

You are further instructed to submit a timeline, not exceeding 15 days.
completion of the required modifications. Failure to camply within the stipulated
period shall attrace appropriate action as per DJB rules and disconnection of water
connection as per order of Hon'hile NGT dated 31.07.2025 (copy of order enclosed).

This matter is currently under consideration before the Hon'ble Nationsl Green
Tribunal (NGT) in the case of Mahesh Chander Saxena Vs Govt. of NCT of Delhi & Ors.
(Exccution Application No. 4/2023), and the next date of hearing is 04.11.2025,

Sd/-
{Praveen Kumar Parashar)
EE(C}-26
Copy for kind information:

1. CE(South)

2. SE(C)-10,

3. ER(RWII) 110,

4. Ali-l. A )

> O/ ,)\\1\\.@\\}
EE(C)-26

(Praveen Kumar Parashar)

1069

LA, o o e o D

Tl

ek

3 _-E.

|
1
g
|




1070

)
| ' OEFICE OF THE EXECIT Vi FHOGINEER [(.j-ZG
! /A DELIN AL BOARL: NCT OF DL .
Gl 10 1A Cskstfs NEAIL DWARKA WTP, DWARKA, NEW DELHI- 10075

Nog DJRJER(C)-26/2025-26/307 pated: 24.10.2025

Tn,

The P'resident/ Seeretary
Bank Vihar Apartment,,
Mot Nu- 16, See-22,
Dwirka New Dellil-77,

Subjectss Action (o he taken against non-funetional / faulty Rain Water Ha rvesting af
co-operntive houostag societics in Dwarka in the matter of O.A, 147/2021 with E.A.
0472023 tlled as “Mabesh Chandra Saxena Vs, Chief Secretary, GNCTD & Ors™

Refereace NGT order dated 31.97.2025 in the shove matter

S,
with reference 1o the above subfect, fLis informed that water samples collected
trom the Rain Water itarvesting (RWI) structure of your society have been found
comaminated with £, coli

You are hereby directed (o modify your existing RWI structure in accordance
with the latest Delbi Jal Board (DJB) norms, As per the norms, only rooftop rainwater
is to e collected In the RWH system, and all other wastewater — including that from
halcontes, washing arcas, parking spaces, etc. — must be separated from the RWH
systen,
You are further mstructed to submit a timeline, not exceeding 15 days, for
completion of the required modifications. Fallure to comply within the stipulated
period shall attract appropriate action as per DJB rules and disconnection of water
connection as per order of Hon'ble NGT dated 31.07.2025 (copy of order enclosed).

s matter is currently under consideration before the Hon'ble National Green
Teibunal (NGT) in the case of Mahesh Chander Saxena Vs Govt, of NCT of Delhi & Ors.
{iixecution Application No. 4/2023), and the next date of hearing is 04.11.2025,

Sy~
(Praveen Kumar Parashar)
EE(C)-26
Copy Tor kind information:

§, CE(Souh)

2. SE(C)10.

3. EE(RWI) 11Q,

4. AEl. T

5. 0/c. “—F s
e
EE(C)-26

(Praveen Kumar Parashar)
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v OFFICE OF THE EXECUTIVE ENGINLER (t)-26
-~ - DELI AL BOAID: NCT (0 DELIN f
BEEH JAE DOAGD NEATE DWARKA WP, DAWARKA, NEW DELI- 110075,
No.: I}lII/liE[C]-Z(p/ZOZS-Zh/ﬂ!HI Dated; 24.00.2025
To,

The President/ Secretary
Delhi Apartments CGUS Lid,
Mot No- 1€, Sec-22,
Dwarka New Delhi,

Subject:- Action ta he taken against non-functivngl / faulty Hain Water arvesting of
co-operative howsing socicties in Dwarka in the matter of O.A. 147/7202) with F.A.
(472023 tiled as “Mahesh Chanden Suxena Vs, Chiel Seerelary, GNCTD & Ors™.

References- NGT order dated 30.07.2025 in ihe ahove malter

Sir,

With reference to the above subject, it is informed that water samples cotlected
from the Rain Water Harvesting (RWH) structure of your society have been found
contaminated with £ coli,

You are hereby directed 10 modify your existing RWH structure in accordance
with the latest Delhi Jal Board (D]B) norms. As per the norms, only rooftop rainwater
isto be collected in the RWIT system, and all other wastewater — including that from
balconies, washing arcas, parking spaces, ete. — must be separated from the RWII
system.

You are turther instructed to submit a timeline, not exceeding 15 days, for
completion of the required modilications. Faiture o comply within the stipulaved
period shall attract appropriate action as per 0JB rules and disconnection of water
connection as per order of Hon'ble NGT dated 31.07.2025 (copy of order enclosed

This tnatter is currently under consideration hefare the lon'ble National Green
Tribunal (NGT) in the case of Mahesh Chander Saxena Vs Gove of NCT of Delhi & Ors.
(Execution Application No. 4/2023), and the next date of hearing is 04.11.2025.

Sil/-
(Praveen Kumar Parashar)
EE(()-26
Copy for kind information:
1. CE(South)

2. SE(C)-10.

3. EE(RWI) Q.

4. AE-l. ?- ,

5. 0/ W )
_ */\1]\"}

EE(C)-26
(Praveen Kumar Parashar)
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| OEFICE OF VHE EXLCUTIVE ENGINLER (1.)- 26

—r f DELIT )AL, HOARD: NCTOF BELITT

LIHLUIAL BOARD ’ NEAT DWARKA WTI, DWARKA, NEW DELI- 110874,

No.: DJB/EE(C)-26/2025-26/319 Dateds 24, 10,2025

S

To,

The President/ Secretary

Shubham Apartments (NPCC) CGHS L.,
Plot No- 13, Sec-22, -
Dwearka New Delhi-77,

Subject:- Action 1o be taken ngninst non-functionnl  faubty Ruin Water Hanvesting o)
co-operative housing socictics o Dwwrka in the watier of (LA, 147/2021 with A,
0472023 tiled ns “Mahesh Chandra Saxenn Vs, Chiel Secrctary, GNCTD & Qrs™,

Referenee: NGT order dated JL07.2025 in the ubuve matter

Sir,
With reference to the abave subject, it is informed thal water samples callected
from the Raln Water liarvesting (RWI) structure of your soclety have heen found
contaminated with £, colt.

You are hereby directed to modily your existing RWI structure in accardance
with the latest Delhi Jal Board (D)) normy. As per the narms, anly vooftap ralnwater
is to be collected in the RWI system, and all other wastewater — including that from
balconies, washing arcas, parking spaces, ete, — must be separated fram the RWH
system,
You are further fnstructed 10 submit o timeline, not exceeding 15 days, o
completion of the required modifications. Failure to comply within the stipulated
period shall atlract appropriate action as per DIB rules and disconnection of water |
connection as per arder of Hon'ble NGT dated 31.07.2025 (copy of order enclosed). '

This matter fs currently under consideration befare the Hon'hle National Green
Tribunal {NGT) in the case of Mahesh Chander Saxenia Vs Govl, of NCT of Delhi & Ors,
(Execution Application No. 4/ 2023), an the next date of hearing is 04,1 L2025,

Sug-
(Praveen Kuar Parashar) .
EL(C)-26
Copy lor kind information: I
1, CE(South) |
2. SE(C)-10. . ‘
3. FE(RWII} Q. -
4. AG-L o O
» . P '-)
5. Of(.. qu\"’\'\j

LE(C)-20
(Praveen Kumar Parastiar)
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OFFICE OF THE EXECUTIVE ENGINEER (C)-206 -
| by ‘ DELIT JAL BOARD: NCT OF DELHI il
DI AL BOARD | NEAIR DWARKA WTP, DWARKA, NEW DELIN-110075. | ‘

(.

No.: DJB/EE(C)-26/2025-26/390 Dated: 24.10,2025

To,

The President/ Secretary
Vishwas Nagar EPP CGHS Lid,
Mot No- 6A, Sec-23,

Dwarka New Delhi-77,

graf

Subjeets= Action to be taken against non-functional / faulty Rain Waler farvestin
A.

cu-nperat.ive housing societics in Dwarka in the matter of 0.A, 147/2021 with k.
0472023 tiled as “Mahesh Chandra Saxena Vs, Chicf Seeretary, GNCTD & Ors™

Reference:- NGT order dated 31.07.2025 in the above matter

Sir,
With reference to the above subject, it s informed that water samples collected
from the Rain Water larvesting (RW1) structure of your suciety have been found
contaminated with £, coli.

You are hereby directed to modify your existing RWH structure in accordance
with the latest Delhi Jal Board (D]B) norms. As per the norms, only rooftop rainwater
is to be collected in the RWH system, and all other wastewater — including that from
balconies, washing areas, parking spaces, etc. — must be separated from the RWH
system,

You are further instructed to submit a timeline, not exceeding 15 days, for
completion of the required modifications. Failure to comply within the stipulated
period shall attract appropriate action as per D]B rules and disconnection of water
connection as per order of Hon'ble NGT dated 31,07.2025 (copy of order enclosed).

This matter is currently under consideration before the Hon'ble National Green
Tribunal (NGT) in the case of Mahesh Chander Saxena Vs Govt. of NCT of Delhi & Ors.
(Execution Application No. 4/2023), and the next date of hearing is 04.11.2025.

sd/-
(Praveen Kumar Parashar)
EE(C)-26
Copyforkindinformation:

1. CE(South)

2. SE(C)-10.

3, EE(RWH)HQ. e

4. AE-L T e

=

5. 0/c. wff2%$Ay7

EE(C)-26

(Praveen Kumar Parashar)
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. OFFICE O T EXECUTIVE FHEINLEN (t.)26
DAL)AL HOARD: HCT OF DL

el
piaoast | NEARDWAIKA WIE, DWARKA, NLW DELITL-1TDG7S
No.: DIR/RE(C)-26/2025-26/191 Dated: 24,10.2025

Ta,

The Mestdentf Secretiny
IFCLEGTS Lad,,

Plot No- 4, Sec 28,
Dwarka Hew Delht:77.

Subjeet:s Action to be taken agabnst non-functonal / faully Raln Waler Harvesting of
co-operutive hausing socleties I Dwarka In the matter of QA 147/2021 with 1A,
0472023 (ited sy “Muhiesh Chandra Saxeni Vs, Chief Secretary, GNCTD & Ors™.

Reference:- NGT order dated 31.07.2025 in the ahove matter

St

With reference to the above subject, Ity informed that water samiles rollested
(rom the Rain Water Harvesting (RWH) structure of your soclety have been frord
contaminat e with £ coli.

You are hereby directed to modlty your existing RWIE slructure in accordance
with the latest Dethi Jal Board (D) norgon. A per the norms, only rooltop ralnwater
s 1o be collected Inthe RWH system, and all other wastewater = inehuding that fres
balcnnies, washlng arcat, parking spates, ¢te = must be separated from the Y1
syslen.
You are further instructed o submit a timeline, not exceeding 15 days, lor
completion bf the reguired modifications. Failure to comply within the ipuleted
period Jhiall atiract appropriate action as per DB rules and disconnection of water
connuction as per order of Hu'ble NGT dated 31.07.2025 {copy of order entlosed)

This matter Is currently under consideratlan hefore the Hon'ble Hationa) Green
Tribunal (NGT) in the case of Mahesh Chander Saxena Vs Govt. of BCT of Delhi & Ors.
(Exccution Application No. 4/2023), and the next date of hearing is 04.11.2025.

5d/-
(Praveen Kumar parashar)
EE(C)-26

Copy for Kind informatlon:
1. CE{South)
~ SE(C)-10.
3. EE(RWH]]IQ.

4. AE-L o —
5. O/fc Pt ;_),::\\‘\g\w
EE(C)-26

(Praveen Kumar Parashar)

-
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OFFICE OF THE EXECUTIVE ENGINEER (C)-20
—~—r | DELIJAL BOARD: NCT OF DELHI
pob i kuse | NEARDWARKA WTP, DWARKA, NEW DELIE-110075,

|| ]

Nog DJB/EE(C)-26/2025-26/392 Dated: 24.10.2025

To,

The President/ Seceretary
New Millancum Apartments.,
Plot No- 2, Sec-23,

Dwarka Now Delhi-75,

Subject:- Action fo be taken apainst non-tunctionnl / faulty Rain Water Harvesting of
co-opeeative housing sacieties in Dwarka in the matter of QA 147/2021 with E.A,
(472023 tiled as *Mahesh Chandrea Saxenn Vs, Chief Secretary, GNCTD & Ors™.

Reference: NGT order dated 31,07.2025 in the above matter

Sir,

With reference to the above subject, it is informed that water samples collected
from the Rain Water Harvesting (RWIT) structure of your society have heen found
contaminated with E. coli,

You are hereby divected to modify your existing RWH structure in accordance
with the Jatest Delhi Jal Board (DJB) norms. As per the norms, only reoftop rainwater
is to be collected in the RWH system, and all other wastewater — including that from
Lalconies, washing areas, parking spaces, etc. — must be separated from the RWH
systen.

You are further instructed to submit a timeline, not exceeding 15 days, for
conipletion of the required modifications. Failure to comply within the stipulated
period shall attract appropriate action as per DJB rules and disconnection of water
cannection as per order of Hon'ble NGT dated 31.07.2025 (copy of order enclosed).

This matter is currently under consideration before the Hon'ble National Green
Tribunal (NGT) in the case of Mahesh Chander Saxena Vs Govt. of NCT of Delhi & OQrs.
(Execution Application No. 4/2023), and the next date of hearing is 04.11.2025.

Sdf-
(Praveen Kumar Parashar)
EE(C}-26
Copy for kind information:
1. CE(Sauth)
2. SE(C)-10.
3. EE(RWH) HQ. .-
4, AE-lL )
5. 0/c << D% AV
Zue)

EE(C)-206
(Praveen Kumar Parashar)
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OFFICE OF THE EXECUTIVE ENGINEER (C)-26
DELIL JAL BOARD: NCT OF DELHI f—

g™
DELHLIAL COARD | NEAR DWARKA WTP, DWARKA, NEW DELHI-110075.
No.: D)B/EE(C)-26/2025-26/393 Dated: 24.10.2025
To,

The President/ Secretary
Aero View Weights,,

Plot No- 3B, Sec-22,
Dwarka New Delhi-78.

Subject:- Action to be tuken agspinst non-functional / faulty Rain Water Harvesting of
co-operative housing socictics in Dwarka in the matter of O.A. 14772021 with F.A,
0472023 tiled us “Mahesh Chandra Saxena Vs, Chief Secrctary, GNCTD & Ors™,

Reference:- NGT order dated 31.07.2025 in the above matter

Sir,

With reference to the above subject, it is informed that water samples collected
from the Rain Water Harvesting (RWH) structure of your society have been found
contaminated with £, coli.

You are hereby directed to modify your existing RWH structure in accordance
with the latest Delhi Jal Board (DJB) norms. As per the norms, only rooftop rainwater
is to be collected in the RWH system, and all other wastewater — including that from
balconies, washing areas, parking spaces, etc. — must be separated from the RWH
system.
You are further instructed to submit a timeline, not exceeding 15 days, for
completion of the required modifications. Failure to comply within the stipulated
period shall attract appropriate action as per DJB rules and disconnection of water
connection as per order of Hon'ble NGT dated 31.07.2025 (copy of order enclosed)

This matter is currently under consideration before the Hon’ble National Green
Tribuna! (NGT) in the case of Mahesh Chander Saxena Vs Govt. of NCT of Delhi & Ors.
(Execution Application No. 4/2023), and the next date of hearing is 04.11.2025.

Sd/-
(Praveen Kumar Parashar)
EE(C)-26
Copy for kind information:
1. CE(South)
2. SE(C)-10.
3. EE(RWH} HQ. >
4. AE-L T
e A W Ve
- o <2
EE(C)-26

(Praveen Kumar Parashar)
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e | OFFICE OF THE EXECUTIVE ENGINEER (€)-26
— [ DELIE AL BOAIRD: NCT ar el [
{414 AL BOARD ', NEAR DWARKA WTI', DWARKA, NEW DELIH-110075. f
No.: DJB/EE(C)-26/2025-26/394 Dated: 24102025
To,
The President/ Seeretary
DGES CGHS Lad,

Ploty No- 6, See-22,
Dwarks New Delhi-77.

Subjecti- Action to be tnken npeninst non-functional / uly Rain Wider Harvesting of
co-operative housing societies in Dwarka in (he matter of OLA. 14772021 with A
(1472023 tiled s *Mahesh Chundra Saxena V. Chief Seeretary, GNCTD & O™

Reference:- NGT order dated 31.07.2025 in the above matier

Sir,

With reference 1o the above subjeet, itis informed that water samples collected
from the Rain Water Harvesting (RWII) structure of your society have been tound
contaminated with £ coli.

vou are hereby directed to modify your existing RWI structure in accordance
with the latest Delhi jal foard (DJB) norms. As per the norms, only rooftop paimwvater
is to be collected in the RWII system, and all other wastewater — including that from
balconies, washing arcas, parking spaces, ¢l¢. — must be separated lrom the RWIH
system.

you are further instructed to submit a timeline, not exceeding 15 days, for
completion of the required modifications. Failure to comply within the stipulated
period shall attract appropriate action as per D]B rules and disconnection ol water
connection as per order of Hon'ble N&GT dated 31.07.2025 (copy of order enclosed).

This motteris currently under consideration before the Ion'ble National Green
Tribunal (NGT) in the case of Mahesh Chander Saxena Vs Govt. of NCT of Delhi & Ors.
(Execution Application No. 4/2023), and the next date of hearing is 04.11.2025.

Sd/-
(Praveen Kumar Parashar)
EE(C)-20

Copy for kind information:

1, CE{South)

2. SE{C)-10. )

3. EE(RWII) Q.

4. AL-L o )

B /e < .';kﬁ\a\w

EE(C)-26
(Praveen Kunxar Parashai
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To,
The president/ Secretary
Nav Sansad vihar CGI 1S L,
plot No-4, Sec-22,
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Sd/-
(Praveen Kumar Parashar)
EE(C)-26

Copy for kind information:

1. CE(South)

2. SE(C)-10.

5. EE(RWII) Q. '

4. AE-I.

. U/c. /_',/" “A < ~

AT

7 LA\VT
241\ \
EE(C)-26

| e T}
(Praveen Kumar Parashar)




OFFICE OF THE EXECUTIVE ENGINEER (C)-26
DELII JAL BOARD: NCT OF DELIf]

I

| otniroao | NEAR DWARKA WTP, DWARKA, NEW DELHI-110075,
No.: DIB/EE(C)-26/2025-26/396 Dated: 24.10.2025
Tao,

The President/ Secretary
Jaypee CGHS Ltd,,

Plot N¢- 2, Sec-22,
Dwarka New Delhi-77.

Subject:- Action to be taken against non-functional / faulty Rain Water Harvesting of
co-operittive housing socicties in Dwarka in the matter of QA 14772021 with FLA.
0472023 tiled as *Mahesh Chandra Saxena Vs, Chicf Secretary, GNCTD & Ors”.

Reference:- NGT order dated 31,07.2025 in the above matier

Sir,
With reference to the above subject, it is informed that water samples collected
from the Rain Water Harvesting (RWH) structure of your society have been found

contaminated with E coli.
You are hereby directed to modify your existing RWH structure in accordance

with the Jatest Delhi Jal Board (DJB) norms. As per the norms, only rooftop rainwater
is to be collected in the RWH system, and all other wastewater — including that frrom
balconies, washing areas, parking spaces, etc. — must be separated fron: the RWH
systein.
You are further instructed to submit a timeline, not exceeding 15 days. for
completion of the required modifications. Failure to comply within the stipulated
period shall attract appropriate action as per DJB rules and disconnection of water
connection as per order of Hon'ble NGT dated 31.07.2025 (copy of order enclosed).
This matter is currently under consideration before the Hon'ble National Green
Tribunal (NGT} in the case of Mahesh Chander Saxena Vs Govt. of NCT of Delhi & Or-
(Execution Application No. 4/2023), and the next date of hearing is 04.11.2025.

Sdy-
(Praveen Kumar Parashar)
EE(C)-26
Copy for kind information:

1. CE(South)

2. SE(C)-10.

3. EE(RWH) Q.

4. AE-L ~ |

' il - g PR

5. ufc gl ‘\.}_ ;
Sy
EE{C)-26

(#raveen Kumar Parashar)
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- _ OFFICE OF THE EXECUTIVE ENGINEER (C)-26

DELHY JAL BOARD: NCT OF DELHI
D4 04 WL EOARD NEAR DWARKA WTP, D\WARKA, NEW DELHI-110075.

No. D)B/EE(C)-26/2025-26/397 Dated: 24.10.2025

To,

The President/ Secretary
Batukji CGIS Lid,,

Plot No- 58, Sec-3,
Dwarka New Dethi-78.

Subject:- Action to be taken against non-functional / faulty Rain Water Harvesting of
co-operative housing societies in Dwarka in the matter of O.A. 1472021 with E.A.
0472023 tiled as *Mahesh Chandra Saxena Vs, Chief Secretary, GNCTD & Ors™

Reference:- NGT order dated 31.07.2025 in the ahove malter

SIT,

With reference to the above subject, it is informed that water samples collected
from the Rain Water Harvesting (RWH) structure of your society have been found
contaminated with £, coli,

You are hereby directed to modify your existing RWH structure in accordance
with the latest Delhi Jal Board (DJB) norms. As per the norms, only rooftop rainwater
is to be collected in the RWH system, and all other wastewater — including that from
balconies, washing areas, parking spaces, et¢. — must be separated from the RWH
systent.

You are further instructed to submit a timeline, not exceeding 15 days, for
completion of the required modifications. Fatlure to comply within the stipulated
periud shall attract appropriate action as per DJB rules and disconnection of water
connection as per arder of Hon'ble NGT dated 31.07.2025 (copy of order enclosed).

This matter is currently under consideration before the Hon'ble Natiopal Green
Tribunal (NGT) in the case of Mahesh Chander Saxena Vs Govt. of NCT of Delhi & Ors,
(Execution Application No. 4/2023), and the next date of hearing is 04.11.2025.

Sd/-
(Praveen Kumar Parashar)
EE(C)-26
Copy for kind information:
CE(South)
SE(C)-10. o
EE(RWH) HQ. o

AE-L. il e

e

0/c ?\ﬂ?\

Lot o B

EE(C)-26
(Praveen Kumar Parashar}
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o i ! OFYICE OF THE EXECUTIVE ENGINEER (C)-26
i DELHI JAL BOARD: NCT OF DELHI
l NEAR DWARKA WTP, DWARKA, NEW DELNI-110075.

Dated: 24.10.2025

0F LML AL ROARD

No.: DJB/EE(C)-26/2025-26/398

To,

The President/ Secretary
The Manokamna CGHS Ltd.,
Plot No- 16, Sec-18A,
Dwarka New Delhi-78.

non-functional / faulty Rain Water Harvesting of
AL 14772021 with A,

GNCTD & Ors™.

Subject:- Action to he taken agninst
co-operative housing socicties in Dwarka in the matter of O.
04/2023 (iled as “Mahesh Chandra Saxena Vs, Chicf Sceretary,

Reference:- NGT order dated 31.07.2025 in the above matter

amples collected

Sir,
With reference to the above subject, it is informed that waters
been found

fram the Rain Water Harvesting (RWH) structure of your society have

contaminated with E. coll.

You are hercby directed to meodify your existing RWH structure in accordance
with the latest Delhi Ja) Board (D]B) norms. As per the norms, only rooftop rainwater
is to be collected in the RWH system, and all other wastewater — including that from
balconies, washing areas, parking spaces, etc. — must be separated from the RWH

system.

You are further instructed to submit a timeline, not exceeding 15 days, for

completion of the required modifications. Failure to comply within the stipulated
period shall attract appropriate action as per DJB rules and disconnection of weter
connection as per order of Hon'ble NGT dated 31.07.2025 (copy of order enclosed).
This matter is currently under consideration before the Hon'ble National Green
Tribunal (NGT) in the case of Mahesh Chander Saxena Vs Govt. of NCT of Delhi & Ors
(Execution Application No. 4/2023), and the next date of hearing is 04.11.2025.

Sd/-
(Praveen Kumar Parashar}
EE{C)-26
Copy for kind information:
1. CE(South)
2. SE(C)-10. -
3. EE(RWH) HQ.
4. AE-L p ‘S? T 7
> O/C “ /'))“l \ﬁ.';\\

EE(C)-26
(Praveen Kumar Parashar)
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6 1 | OFFICE OF THE EXECUTIVE ENGINEER {€)-26

4 [ DELHI JAL BOARD: NCT OF DELH] =
Lo L SOARD 1 NEAR DWARKA WTP, DWARKA, NEW DELHI-110075.
No.: DJB/EE(C)-26/2025-26/399 Dated: 24.10.2025
To,

The President/ Secretary
Janak Residency,

Plot No- 12, Sec-184A,
Dwarka New Delhi-78.

Subject:- Action (o be taken against non-functional / faulty Rain Water Harvesting of
co-operative housing socicties in Dwarka in the matter of Q.A, 14772021 with E.A
04/2023 tiled as “Mahesh Chandra Saxena Vs. Chief Secretary, GNCTD & Ors”.

Reference:- NGT order dated 31.07,.2025 in the above matter

Sir,

With reference to the above subject, it is informed that water samples callected
from the Rain Water Harvesting (RWH) structure of your society have been found
contaminated with E. coli.

You are hercby directed to modify your existing RWH structure in accordance
with the latest Delhi Jal Board (D)B) norms. As per the norms, only rooftop rainwater
is to be collected in the RWH system, and all other wastewater — including that from
balconies, washing areas, parking spaces, etc. — must be separated from the RWII
system.

You are further instructed to submit a timeline, not exceeding 15 days, tur
completion of the required modifications. Failure 1o comply within the stipulated
period shall attract appropriate action as per DJB rules and disconnection of water
connection as per order of Hon'ble NGT dated 31.07.2025 (copy of vrder encloscd]

This matter is currently under consideration hefore the Hon'ble Natienal Green
Tribunal (NGT) in the case of Mahesh Chander Saxena Vs Govt. of NCT of Delhi & Ors,
(Execution Application No. 4/2023), and the next date of hearing is 04.11.2025.

Sd/-
(Praveen Kumar Parashar}
EE(C)-26
Copy for kind information:
1, CE(South)
2. SE(C)-10. : -
3. EE(RWH) HQ.
4. AE-L Pty )
5. 0/c. 7_“);.)1.

EL(C)-26
(Praveen Kumar Pa rashar)
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l ) I § Ii OUFICE OF THE EXECUTIVE ENGINEER (€)-26

': DELHTJAL BOARD: NCT OF DELNT | ’;
e o | NEAR DWARKA WIT, DWARKA, NEW DELI-110075. :
., |

No.: DJB/EE(C)-26/2025-26/400 Dated: 24,10,2025
To,

The President/ Scecretary
tHlare Krishna Valley,,
Plot No- 10, Sce-18A,
Dwark: New Delhi-75.

Subject:- Action to be takea against non-functional / faulty Rain Water Harvesting of
co-operative housing socicties in Dwiarka in the matier of O.A, 14772021 with LA,
0472023 thled as “Mabiesh Cliandea Saxena Vs, Chief Sceerctary, GNCTD & Ors™.

Reference:= NGT order dated 31,07.2025 in the above matter

Sir,

With reference to the above subject, it is informed that water samples collected
from the Rain Water Harvesting (RWN) structure of your society have heen found
contaminated with £ coli.

You are hereby directed to modify your existing RWII structure in accordance
with the latest Delhi Jal Board (D)B) norms. As per the norms, only rooftop ralnwater
is to be collected in the RWH system, and all other wastewater — including that from
balconies, washing areas, parking spaces, ctc. — must be separated from the RWIT

system,
g You are further instructed to submit a timeline, not excecding 15 days, for
completion of the required modilications. Fallure to comply within the stipulated
period shall attract appropriate action as per DIB reles and disconnection of water
connection as per order of 1lon’ble NGT dated 31.07.2025 (copy of order enclosed).
This matter is currently under consideration hefore the Hon'ble National Green
Tribunal (NGT) in the case of Mahesh Chander Saxena Vs Govt. of NCT of Delhi & Ors.
(Execution Application No. 4/2023), and the next date of hearing is 04.11.2025,

sd/-
(Praveen Kumar Parashar)
EE(C)-26
Copy for kind information:
CE{South)
SE(C)-10. |
EE(RWH) HQ. ) /

SR EENE

AE-L. Y 4
0/c. <= %‘{/]\“\)b

EE(C)-26
(Praveen Kumar Parashar)
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OFFICE OF THE EXECUTIVE ENGINEER {C)-26

|
il

L .
| S I SGARD 'l NEAR DWARKA WTP, DWARKA, NEW DELHI-110075, |

No. DJB/EE(C)-26/2025-26/401 Dated: 24.10.2025

To,

The President/ Secretary

Kna Vihar., Kaguwia Wi

Plot No- 9, Sec-1 8!\(,: f\W)
Dwarka New Delhi-78.

Subjects- Action to be taken against non-functional / Tauily Rain Water Harvesting of
co-operative housing socicties in Dwarka in the matter of O.A. 14772021 with [LA,
04/2023 tited as “Nahesh Chandra Saxena Vs. Chief Seeretary, GNCTD & Ors™.

Reference:- NGT ovder dated 31.07.2025 in the above malter

Sir,

With reference to the above subject, it is informed that water samples collectnd
from the Rain Water Harvesting (RWII) structure of your society have been found
contaminated with E. coli.

You are hereby directed to modify your existing RWH structure in accordance
with the latest Delhi Jal Board (DJB) norms. As per the norms, only rooftop rainwater
is to be collected in the RWH system, and all other wastewater — including that from
balconies, washing areas, parking spaces, etc, — must be separated from the RWH
system.

You are further instructed to submit a timeline, not exceeding 15 days, for
completion of the required modifications. Failure to comply within the stipulated
period shall attract appropriate action as per D)B rules and disconnection of water
connection as per order of Hon'ble NGT dated 31.07.2025 (copy of order enclosed).

This matter is currently under consideration before the Hon'ble National Green
Tribunal (NGT) in the case of Mahesh Chander Saxena Vs Govt. of NCT of Delhi & Ors.
(Execution Application No. 4/2023), and the next date of hearing is 04.11.2025.

Sd/-
(Praveen Kumar Parashar)
EE(C)-26
Copy for kind information:

1. CE{South)
2. SE(C)-10. i
3. EE(RWHN) HQ. '
4. AE-L s B
5. Q/c. z —,::}%nl,\f‘.’

EE(C)-26
(Praveen Kumar Parashar)
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4 : OVFICE OF THE EXECUTIVE ENGINEER (C)-26

4 '. DELI JAL BOARD: NCT OF DELHI e
ey roasp | NEARDWARKA WTP, DWARKA, NEW DELHI-110075. :
No.: D)B/EE(C)-26/2025-26/402 Dated: 24.10.2025

To,

The President/ Secretary
Samrat Ashoka.,

Plot No- 6, Sec-18A,
Dwarka New Delhi-78.

Subject:= Action (o be taken against non-functional / faulty Rain Water Hiarvesting of
co-operative housing socicties in Dwarka in the matter of O.A. 14772021 with A,
04/2023 tiled as “Mahesh Chandra Saxena Vs. Chicl Secretary, GNCTD & Ors™.

Reference:- NGT order dated 31.07.2025 in the above matter

Sir,

With reference to the above subject, it is informed that water samples collected
from the Rain Water Harvesting (RWH) structure of your society have been found
contaminated with E. coli.

You are hereby directed to modify your existing RWH structure in accordance
with the latest Delhi Jal Board {DJB) norms. As per the norms, only rooftop rainwater
is to be collected in the RWH system, and all other wastewater — including that from
balconies, washing areas, parking spaces, etc. — must be separated from the RWH
system.

You are further instructed to submit a timeline, not exceeding 15 days, for
completion of the required modifications. Failure to comply within the stipulated
period shall attract appropriate action as per D|B rules and disconnection of water
connection as per order of Hon'ble NGT dated 31.07.2025 (copy of order enclosed}.

This matter is currently under consideration before the Hon'ble National Green
Tribunal (NGT) in the case of Mahesh Chander Saxena Vs Govt. of NCT of Delhi & Ors.
(Execution Application No. 4/2023), and the next date of hearing is 04.11.2025,

sd/-
(Praveen Kumar Parashar)
EE(C)-26
Copy for kind information:

1. CE(South)

2. SE(C)-10. P

3. ER(RWH) HQ.

4. AE-L L -

‘ ~ — b “."‘-’

5 o -

5 O/c (1/“}\,)

EE(C)-26
(Praveen Kumar Parashar)
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7 OFFILE OF THE LXLOTTIVE ENGINE RG] 26
: | IllJ.l“lM.Hllr\llll;Nl,i'“l’lll LI
s o | NLAI DA WP, IWARKA, NI DT on7.

Noa DPIRR(CY- 26/ 200526 /404 Dateds 24.10.202%

To,

The President/ Sevielary

Mafestte Apartinents (Chtiar Calls Lul},
Plat Moo 3L Sed TIA,

Dt ka Newe Dl =210,

Subjecti- Actlon 10 b then ngainst et Bt loond 7 funbty Radie \Water Hhirvestiang of

ca-upernthye houstag wetetles [y Duarka o the mutter of (LA, 1472021 with LA,
WA202 8 thed ns *Mahesh Clisdrg Sevenn Yy, Clilel Seeretnry, GNCTD & Ors",

Relereneess NGT order dnteld ALOT.20LS [n the nhave mudler

S,

Wit elereiee ta ie above subijeet, B nformed that water sanples colieoed
(o the R Waler HMarvesting (RWH] stuctre ol your soclety Iave hevn fotind
contambiated with 8 coll

Yo e herehy divecied to madily your existing WL steucture dnccordange
with the batest Deltt Jal Hoard (D)) noems. As per L norms, anly couftap ealnwater
Is to he collected fin the RIWIEsystein, andd all piher wastewater = fclading that tram
Dalcanties, washing areas, parking spaves, ele — st he separated rom the Wi
spslem,

You are lurther msteacted to aulnit o thnetlne, not exceeding 5 days, lor
completion of the requuired modifieations, Failre 1o comply within the stipulated
pertod shall attraet appropriate aeths s pey DI rules s disconnection ol water
comneetion as perorder of Hon'hle NGT dated 31072025 (vapy al urder enelosed).

This matter is currently nider consideration helore the How'hle Natlonal Green
Tritmnal (NGT) o the case of Mahiosh Chander Saxena Vs Govt, af NCT of Delli & O
(Execution Applleatinn Nu, 4/2023), Al Ue next dhate of heaving s O L1200,

MIFE
(Praveen Kumar Pavashar)
EE(C)-20
Copy lor kind infonnation:
1. CE{South)
2. SE(C)- 1

3. EE(RWI Q. )
4. AL, B
. O/ A
._}_,\(]\
BE(G)- 20
(Praveen Kumar Pacashar)
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P OFFICE OF THE EXECUTIVE ENGINEER (C)-26

l
I a
'l DELIN JAL BOARD: NCT OF DELIII 5l

L‘ll JAL BOARD NEM! DWARKA WTP DWARKA N['.W DELHI-1 10075.

No.: D]B/EE(C]-26/2025-26/404 Dated; 24.10.2025

To,

The President/ Secretary
The Nava Kairali CGHS Ltd.,
Plot No- 10, Sec-3,

Dwarka New Delhi-78,

Subject:- Action to be taken again';t non-functional / faulty Rain Water Harvesting of
co-operative housing socicties in Dwarka in the matter of O.A, 147/2021 with E. A,
04/2023 tiled as “Mahesh Chandra Saxena Vs. Chief Secretary, GNCTD & Ors”.

Reference:- NGT order dated 31,.07.2025 in the above matter

Sir,

With reference to the above subject, it is informed that water samples collected
from the Rain Water Harvesting (RWH) structure of your saciety have been found
contaminated with E. coli,

You are hercby directed to modify your existing RWH structure in accordance
with the Jatesc Delhi Jal Board (D]B) norms. As per the norms, only rooftop rainwater
is to be collected in the RWH system, and all other wastewater — including that from
balconies, washing areas, parking spaces, etc. — must be separated from the RWH
systern.

You are further instructed to submit a timeline, not exceeding 15 days, for
completion of the required modifications. Failure to comply within the stipulated
period shall attract appropriate action as per DJB rules and disconnection of water
connection as per order of Hon'ble NGT dated 31.07.2025 (copy of order enclosed),

This matter is currently under consideration before the Hon'ble National Green
Tribunal (NGT) in the case of Mahesh Chander Saxena Vs Govt, of NCT of Delhi & Ors.
(Execution Application No. 4/2023), and the next date of hearing is 04.11.2025.

Sdy-
{Praveen Kumar Parashar)
EE(C)-26
Copy for kind informatjon:
1. CE(South)
2. SE(C)-10.
3, EE(RWN)HGQ. 7
4. AE-L =
5. O/L et ]\01)/*7
’}I:E(C) 26

(Praveen Kumar Parashar)
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( ) ' OFFICEOFTHEEXECUTIVE ENGINEER {C)-26

- DELHIJAL NOARD: NCT OF DELH)

oEe BOARD NEAR DWARKA WTP, DWARKA, NEW DELHI-1 10075.

No.: D]B/EE(C)-26/2025-26/405 Dated: 24.10.2025
To,

The President/ Secretary

Nationa! CGHS Ltd,,

Plot No- 4, Sec-3,
Dwarka New Delhi-75.

Subject:- Action to be taken against nun-functiunal / faulty Rain \Water Harvesting nf
co-operative housing sacicties in Dw arka in the matter of 0.A 14772021 with F.A.
(0472023 tiled as w\ahesh Chandra Saxena Vs. Chief Secretary. GNCTD & Ors™.

Reference:- NGT order dated 31.07.2025 in the above matier

Sir,

Wwith reference Lo the above subject. itis informed that water samples collectes
from the Rain Water Harvesting (RWH) structure of your society have beed founi
contaminated with E. coli.

You are hereby directed to modify your existing RWH structure in accorg@ancy
with the latest Delhi Jal Board (DJB) norms. As per the norms. only rooftop rainwater
istobe collected in the RWH system, and all other wastewater — including that ire:=

balconies, washing areas. parking spaces, et¢. — must be separated from the RWH
system.

you are furthef instructed to submit 3 timeline, not exceeding 15 days =+
completion of the required modifications. Failure to comply within the stipulated
pcriod shall attract appropriate action as per D]B rules and dlSL:Unll\‘L'llGn of W qter
connection as per order of Hon'ble NGT dated 31.07.2025 (copy ot order encloszal.

This matter is currently under consideration pefore the Hon'ble National Greed
Tribunal (N GT) in the cas¢ of Mahiesh Chander Saxena Vs Govt. of NCT of De.lhi & O
‘ Execution Application No.4/2023). and the next date of hearing 1 04.11.2025

sd/-
(Praveen Kumar parashar)
EE(C)-26

Copy for kind information:

1. CE(South) '

9. SE(C)-10.

5. EE(RWH NG

4. AL . .

5. 0/¢ - ﬂ'ln\n\)

" BE(C)-26
{l’r.wvcu Kumar parasha )
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', o | OFFICE OF THE EXECUTIVE ENGINEER (C)-26 -
.. 4 l DELHI JAL BOARD: NCT OF DELH! w7
I oL AL ROARD | NEAR DWARKA WTP, DWARKA, NEW DELHI-110075.

No.; DJB/EE(C)-26/2025-26/406 Dated: 24.10.2025
To,

The President/ Secrctary

Vimal CGHS,,

Plot No- 3, Sec-12,
Dwarka New Delhi-78.

Subject:- Action to be taken against non-functional { faulty Rain Yater Harvesting of
co-operative housing societies in Dwarka in the matter of O.A. 13772021 with E.A.
04/2023 tiled as “Mahesh Chandra Saxena Vs. Chief Secretary, GNCTD & Ors™.

Reference:- NGT order dated 31.07.2025 in the ashove matter

Sir, :

With reference to the above subject, it is informed that water samples collected
from the Rain Water Harvesting (RWH) structure of your society have been found
contaminated with E, coli.

You are hereby directed to modify your existing RWH structure in accordance

with the latest Delhi Jal Board {D]B) norms. As per the norms, only rooftop rainwater
is to be collected in the RWH system, and all other wastewater — including that from
balconies, washing areas, parking spaces, etc. — must be separated from the RWH
system. :
You are further instructed to submit a timeline, nat exceeding 15 days, for
completion of the required modifications. Failure to comply within the stipulated
period shall attract appropriate action as per DJB rules and disconnection of water
connection as per order of Hon'ble NGT dated 31.07.2025 {capy of order enclosed).

This matter is currently under consideration before the Hon'ble National Green
Tribunal (NGT) in the case of Mahesh Chander Saxena Vs Govt. of NCT of Delhi & Ors.
(Execution Application No. 4/2023), and the next date of hearing is 04.11,2025.

Sd/-
(Praveen Kumar Parashar)
EE(C)-26
Copy for kind information:

1. CE{South)

2. SE(C)-10. P

3. EE{RWI) 1IQ, '

4. AE-L ol

5. 0/c. P> W','
e
EE(C)-206

(Praveen Kumar Parashar)
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= l OFFICE OF THE EXECUTIVE ENGINEER (C)-26
A | DELITJAL BOARD: NCT OF DELHI /
OLLM IAL TOARD | NEAR DWARKA WTP, DWARKA, NEW DELHIL-110075.
No.: DJB/EE(C)-26/2025-26/407 Dated: 24.10.2025
To,

The President/ Secretary
Kanaka Durga CGHS Ltd,
Plot No- 26, Sec-12,
Dwarka New Delhi-78.

Subject:- Action to be taken against non-functional / faulty Rain Water Harvesting of
co-operative housing societies in Dwarka in (he matter of O.A, 147/2021 with F.A.
(14/2023 tiled as “Mahesh Chandra Saxena Vs, Chief Secretary, GNCTD & Ors™.

Reference:- NGT arder dated 31.07.2025 in the above matter

Sir,

With reference to the above subject, itis informed that water samples collected
from the Rain Water Harvesting (RWH) structure of your society have been found
contaminated with E. cofi.

You are hereby directed to modily your existing RWII structure in accordance
with the latest Delhi Jal Board (D)B) norms. As per the norms, only rooftop rainwater
is to be collected in the RWH system, and all other wastewater — including that from
balconies, washing areas, parking spaces, etc. — must be separated from the RWH
system.

You are further instructed to submit a timeling, not exceeding 15 days, for
completion of the required modifications. Failure to comply within the stipulated
period shall attract appropriate action as per D|B rules and disconnection of water
connection as per order of Hon'ble NGT dated 31.07.2025 (copy of order enclosed).

This matter is currently under consideration before the Hon'ble National Green
Tribunal (NGT} in the case of Mahesh Chander Saxena Vs Govt. of NCT of Delhi & Qrs.
(Execution Application No. 4/2023), and the next date of hearing is 04.1 1.2025.

Sd/-
{Praveen Kumar parashar)
EE(C)-26
Copy for kind information:
1. CE(South)
2. SE(C)-10.
3, EE(RWH) Q. .
4, ARl = o
5 /¢ Pt LS
/ S v

EE(C)-26
(Praveen Kumar Parashar)
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17 OFFICE OF THE EXECUTIVE ENGINEER (€)-26 _
- | DELHI JAL BOARD: NCT OF DELHI Gl
ol osko | NEAR DWARKA WTP, DWARKA, NEW DELHI-110075.

No.: D|B/EE(C)-26/2025-26/408 Dated: 24.10.2025
To,

The President/ Secretary

The Anjuman CGHS Ltd,

Plot No- 20, Sec-12,

Dwarka New Delhi-78.

Subject:- Action to be taken against non-functional / faulty Rain Water Harvesting of
co-operative housing socictics in Dwarka in the matter of O.A. 147/202] with E.A.
0472023 tiled as *“Mahesh Chandra Saxena Vs, Chief Secretary, GNCTD & Ors”.

Reference:- NGT order dated 31.07.2025 in the above matter

Sir,

With reference to the above subject, it is informed that water samples collected
from the Rain Water Harvesting (RWH) structure of your society have been found
cantaminated with E. coli.

You are hereby directed to modify your existing RWH structure in accordance
with the latest Dethi Jal Board (D)B) norms. As per the norms, only rooftop rainwater
is to be collected in the RWH system, and all other wastewater — including that from
balconies, washing areas, parking spaces, etc. — must be separated from the RWH
system.

ou are further instructed to submit a timeline, not exceeding 15 days, for
completion of the required modifications. Failure to comply within the stipulated
period shall attract appropriate action as per DJB rules and disconnection of water
connection as per order of Hon'ble NGT dated 31.07.2025 (copy of order enclosed).

This matter is currently under consideration before the Hon’ble National Green
Tribunal (NGT} in the case of Mahesh Chander Saxena Vs Govt. of NCT of Delhi & Ors.
(Execution Application No. 4/2023), and the next date of hearing is 04.11.2025.

Sdy-
(Praveen Kumar Parashar)
EE(C)-26
Copy for kind information:

1. CE(South)

2. SE(C)-10.

3. EE(RWN) HQ. -

4. AE-L. i r
5. 0/c. = /}u\\t,)y—,

EE(C)-26
(Praveen Kumar Parashar)
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) OFFICE OF THE EXECUTIVE ENGINEER (C)-26 -
e DELHI JAL BOARD: NCT OF DELH!I Y
OELHI JAL BOARD NEAR DWARKA WTP, DWARKA, NEW DELHI-110075, | '

No.: D|B/EE(C)-26/2025-26/409 Dated: 24.10.2025

To,

The President/ Secretary
The Sunney Valley CGHS Ltd.,
Plot No- 27, Sec-12,

Dwarka New Delhi-78.

Subject:- Action to be taken against non-functional / faulty Rain Water llarvesting of
co-operative housing socicties in Dwarka in the matter of Q.A. 147/2021 with E.A.
04/2023 tiled as “Mahesh Chandra Saxena Vs. Chief Secretary, GNCTD & Ors™,

Reference:- NGT order dated 31.07.2025 in the above matter

Sir,

With reference to the above subject, itis informed that water samples collected
from the Rain Water Harvesting (RWH) structure of your society have been found
contaminated with E. coli. '

Yau are hereby directed to modify your existing RWH structure in accordance
with the latest Delhi Jal Board (D]B) norms. As per the norms, only rooftop rainwater
is to b collected in the RWH system, and all other wastewater ~~ including that from
balconies, washing areas, parking spaces, etc. — must be separated from the RWH
system.

You are further instructed to submit a timeline, not exceeding 15 days, for
completion of the required modifications. Failure to comply within the stipulated
period shall attract appropriate action as per DIB rules and disconnection of water
connection as per order of Hon'ble NGT dated 31.07.2025 (copy of order enclosed).

This matter is currently under consideration before the Hon'ble National Green
Tribuna) {NGT) in the case of Mahesh Chander Saxena Vs Govt. of NCT of Delhi & Ors.
(Execution Application No. 4/2023), and the next date of hearing is 04.11.2025.

Sd/-
(Praveen Kumar Parashar}
EE(C)-26
Copy for kind information: !
CE(South)
SE(C}-10.

RE(RWIY) 11Q. i E
AE-1, - {lﬁ i
- o\ V>
0/c. M \ \
EG(C)-26
(Praveen Kumar Parashar)
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OFFICE OF TAE EXECUTIVE ENGINEER (()-26

f
- , DELHITJAL DOARD: NCT OF DEL!
LLEH AL BOALL NEAIL DWARKA WTP, DWARKA, NEW DELHI- 1100775,
No.: DIB/EE(C)-206/2025-26/410 Dated: 24.10.2025

T'ny,

The President/ Secretary
Bairwa Bliarti CGIS L,
Plot No- 24, Sec-12,
Dwarka New Delli-78.

Subject:- Action (o be taken against non-functional / faulty Rain Water Jlarvesling of
co-uperative housing socicties in Dwarka in the matter of OLA. 14772021 with F.A.
0412023 tiled as “Mahesh Chandra Suxena Vs, Chicf Secretary, GNCTD & Ors™

Referencess NGT order dated 31.07.2025 in the above matter

Sir,
With reference to the above subject, It is informed that water samples colter ot

from the Rain Water Harvesting (RWH) structure of your saciety have been found
contaminated with £ colf.

You are hereby directed to modify your existing RWIH structure in accordance
with the latest Dellii Jal Board (DJB) norms. As per the norms, only rooftop rainwater
is to be collected in the RWI system, and all other wastewater —including that from
balconies, washing areas, parking spaces, etc. — must be separated from the FVYH
system. _

vou are further instructed to submit a timeline, not exceeding 15 days, far
completion of the required modifications. Failure to comply within the stipulated
period shall attract appropriate action as per DB rules and disconnection of water
connection as per order of Hon'ble NGT dated 31.07.2025 (copy of order enclosed).

This matter is currently under consideration before the Hon'ble National Green
Tribunal (NGT) in the case of Mahesh Chander Saxena Vs Govt. of NCT of Delni & (rs.
(Execution Application No. 4/2023), and the next date of hearing is 04.1 1.2025.

Sd/-
(Praveen Kumar Parashar}
EE(C}-26
Copy for kind information:
1. CE(South)
2. SE(C)-10.
3. EE(RWI) Q. =
4, AE-l. -
5. 0/c. ‘/’/’/f«'?\”a\'v‘(
AN
FE(C)-26

(Praveen Kumar Parashar)
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', e | OFFICE OF THE EXECUTIVE ENGINEER (€)-26

| '. DELHI JAL BOARD: NCT OF DELHI el
} DL 1L FOARD | NEAR DWARKA WTP, DWARKA, NEW DELHI-110075.

No.: DJB/EE(C)-26/2025-26/411 Dated: 24.10.2025

To,

The President/ Secretary
The Nav Sanjivan CGIIS Ltd.,
Plot No- 1, Sec-12,

Dwarka New Delhi-78.

Subject:- Action to he taken against non-functional / faulty Rain Water Harvesting of
co-operative housing socicties in Dwarka in the matier of O.A, 14772021 with FE.A
04/2023 tiled as “Mahesh Chandra Saxena Vs. Chicf Secretary, GNCTI & Ors™.

Reference:- NGT order dated 31.07.2025 in the above matter

Sir,

With reference to the above subject, itis informed that water samples collected
from the Rain Water Harvesting (RWH) structure of your society have been found
contaminated with E. coli.

You are hereby directed to modify your existing RWH structure in accordance
with the latest Delhi Jal Board (D]JB) norms. As per the norms, only rooftop rainwater
is to be collected in the RWH system, and all other wastewater -— including that from
halconies, washing areas, parking spaces, etc. — must be separated from the RWH
system.

You are further instracted to submit a timeline, not exceeding 15 days, for
completion of the required modifications. Failure to comply within the stipulated
period shall attract appropriate action as per DJB rules and disconnection of warter
connection as per order of Hon'ble NGT dated 31.07.2025 (copy of order enclosed)
This matter is currently under consideration before the Hon'ble National Green
Tribunal (NGT) in the case of Mahesh Chander Saxena Vs Govt, of NCT of Delhi & Ors.
(Execution Application No. 4/2023), and the next date of hearing is 04.11.2025.

E
4
i
£

Sd/-
(Praveen Kumar Parashar)
EE(C)-26
Copy for kind information:
1. CE(South)
2. SE(C)-10. 2
3. EE(RWH) HQ. _‘/,.’" E
"4, AE-L Ll )
5. 0/ ._.’_/r,’}_, \‘o\-)/) .-
'j/\-'i\
EE(C)-26 |

(Praveen Kumar Parashar)




-. v | OFFICE OF THE EXECUTIVE ENGINEER (C)-26
-, . DELHI JAL BOARD: NCT OF DELIT
| ot pCroMD | NEAR DWARKA WTP, DWARKA, NEW DELHI-110075.

No.: DJBB/EE(C)-26/2025-26/412 Dated; 24.10.2025

To,

The President/ Secretary
The New Rajput CGHS Ltd.,
Plot No- 23, Sec-12,
Dwarka New Delhi-78.

Subject:- Action to be taken against non-functional / faulty Rain Water Harvesting of

co-operative housing societies in Dwarka in the matter of O.A. 14772021 with F.A,
0472023 tided ns “Mahesh Chandra Saxena Vs, Chief Secretary, GNCTD & Ors™,

Reference:- NGT order dated 31.07.2025 in the above matter

Sir,

With reference to the above subject, it is informed that water samples collected
from the Rain Water Harvesting (RWH) structure of your society have been found
contaminated with E. coli.

You are hereby directed to modify your existing RWH structure in accordance
with the latest Delhi Jal Board {D]B) norms. As per the norms, only rooftop rainwater
is to be collected in the RWH system, and ali other wastewater — including that from
balconies, washing areas, parking spaces, etc. — must be separated from the RWH
system.

You are further instructed to submit a timeline, not exceeding 15 days, for
completion of the required modifications. Failure to comply within the stipulated
period shall attract appropriate action as per D[B rules and disconnection of water
connection as per order of Hon'ble NGT dated 31.07.2025 (copy of order enclosed).

This matter is currently under consideration before the Hon'ble National Green
Tribunal (NGT) in the case of Mahesh Chander Saxena Vs Govt. of NCT of Delhi & Ors.
(Execution Application No. 4/2023), and the next date of hearing is 04.11.2025.

Sd/-
(Praveen Kumar Pa rashar)
EE(C)-26
Copy for kind information:

1. CE(South)

2. SE(C)-10. |

3. DE(RWH) Q. -

4, AE-L = .
P o ~>

. 0fc ' / 0\‘]’

5 0fc '.).\{‘1\

EE(C)-26
(Praveen Kumar Parashar)
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A , DELHI JAL BOARD: NCT OF DELHI | Gy
| OlLH IR EORSD NEAR DWARKA WTP, DWARKA, NEW DELITI-110075. '
No.: DjB/EE(C)-26/2025-26/413 Dated: 24.10.2025
To,
The President/ Secretary
Abhiyan CGHS Ltd.,

Plot Ho- 15, Sec-12,
Dwarka New Delhi-78.

Subjeet:- Action to be taken against non-functional / faulty Rain Water Harvesting of
co-operative housing societies in Dwarka in the matter of O.A. 147/2021 with E.A.
0472023 tiled as “Mahesh Chandra Saxena Vs. Chief Secretary, GNCTD & Ors”,

Reference:- NGT order dated 31.07.2025 in the above matter

Sir,

With reference to the above subject, itis informed that water samples collected
from the Rain Water Harvesting (RWH) structure of your society have been found
contaminated with E. coli.

You are hereby directed to modify your existing RWIl structure in accordance
with the latest Delhi Jal Board (D]B) norms. As per the norms, only rooftop rainwater
is to be collected in the RWH system, and all other wastewater — including that from
balconies, washing areas, parking spaces, etc. — must be separated from the RWH
system.
You are further instructed to submit a timeline, not exceeding 15 days, for
completion of the required modifications. Failure to comply within the stipulated
period shall attract appropriate action as per DJB rules and disconnection of water
connection as per order of Hon'ble NGT dated 31,07.2025 (copy of order enclosed).

This matter is currently under consideration before the Hon'ble National Green
Tribunal (NGT) in the case of Mahesh Chander Saxena Vs Govt. of NCT of Delhi & Crs.
(Execution Application No. 4/2023), and the next date of hearing is 04.11.2025.

Sd/-
(Praveen Kumar Parashar)
EE{C)-26
Copy lor kind information:
1. CE{South}
2. SE(C)-10.
3. EE(RWI) Q. -
4. AE-l W
5. O/c. o }:i‘\\oy‘

EE{C)-26
(Praveen Kumar Parashar)

OFFICE OF THE EXECUTIVE ENGINEER (C)-26 -

5;
|

vy PRESET

T

o

i

R T T e R




(4 '- OFFICE OF THE EXECUTIVE ENGINEER {C)-26

j —r DELI JAL BOARD: NCT OF DELHI | Gl
| OLIMEIAL 6OA%D NEARR DWARKA WTP, DWARKA, NEW DELIN-110075.

No.: DJ3/EE(C)-26/2025-26/414 Dated: 24.10.2025

To,

The President/ Secretary
The New Arohi CGHS Ltd.,
Plot No- 13, Sec-12,
Dwarka New Delhi-78.

Subject:- Action to be taken against non-functional / faulty Rain Water Harvesting of
co-operative housing societics in Dwarka in the matter of O.A. 14772021 with [LA.
0412023 tiled as “Maliesh Chandra Saxena Vs, Chicf Seeretary, GNCTD & Ors™,

Reference:- NGT order dated 31,07.2025 in the above matter

Sir,

With reference to the above subject, it is informed that water samples collected
from the Rain Water Harvesting (RWH) structure of your society have been found
contaminated with E. coli.

You are hereby directed to modify your existing RWH structure in accordance
with the latest Delhi Jal Board (D]B) norms. As per the norms, enly reoftop rainwater
is to be collected in the RWH system, and all other wastewater — including that from
balconies, washing areas, parking spaces, etc. — must be separated from the RWH
system,

You are further instructed to submit a timeline, not exceeding 15 days, for
completion of the required modifications. Failure to comply within the stipulated
period shall attract appropriate action as per D|B rules and disconnection of water
connection as per order of Hon'ble NGT dated 31.07.2025 (copy of order enclosed).

This matter is currently under consideration before the Hon'ble National Green
Tribunal (NGT} in the case of Mahesh Chander Saxena Vs Govt. of NCT of Delhi & Ors.
(Execution Application No. 4/2023), and the next date of hearing is 04.11.2025.

Sd/-
(Praveen Kumar Parashar)
EE(C)-26
Copy for kind information:
1. CE{South}
2. SE(C)-10.
3, BE(RWH} HQ. -
4. AE-L i -y
5. 0/c. 2> \\a\wr.
EE(C)-26

(Praveen Kumar P'a rashar)
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¢ OFFICE OF THE EXECUTIVE ENGINEER {C)-26
. - i BELHI)AL BOARD: NCT OF DELHT
| DLOY AL FOARD | NEAR DWARKA WTP, DWARKA, NEW DELHI-110075,

No.: DJB/EE(C)-26/2025-26/415 Dated: 24.10.2025

Ta,

The President/ Secretary
The Sri Durga CGHS Ltd.,
Plot No- 6A, Sec-11,
Dwarka New Delhi-75.

Subjeet:- Action (o be taken against non-functional / faulty Rain Water Harvesting of
co-operative housing socictics in Dwarka in the matter of O.A. 14712021 with F.A,
0472023 tiled as “Mahesh Chandra Saxena Vs, Chief Secretary, GNCTD & Ors™,

Reference:- NGT order dated 31.07.2025 in the above matter

Sir,

* With reference to the above subject, it is informed that water samples collected
from the Rain Water Harvesting (RWH) structure of your society have been found
contaminated with E. colf.

You are hereby directed to modify your existing RWH structure in accordance
with the latest Delhi Jal Board (D]B) norms. As per the norms, only rooftop rainwater
isto be collected in the RWH system, and all other wastewater — including that frem
balconies, washing areas, parking spaces, etc. — must be separated from the RWH
system.

You are further instructed to submit a timeline, not exceeding 15 days, for
completion of the required modifications. Failure to comply within the stipulated
period shall attract appropriate action as per PJB rules and disconnection of water
connection as per order of Hon'ble NGT dated 31.07.2025 (copy of order enclosed)

This matter is currently under consideration before the Han'ble National Grein
Tribunal {NGT) in the case of Mahesh Chander Saxena Vs Govt. of NCT of Delhi & Ors.
(Execution Application No. 4/2023), and the next date of hearing is 04.11.2025.

sd/-
(Praveen Kumar Parashar)
EE(C)-26
Copy for kind Infermation:
1. CE(South)
2. SE(C})-10. >
3. EE(RWH) NIQ.
4‘ AE.I o,-::...\ :3_.-'#‘4 C'.
5. 0fc. j}ﬂ@? ’

EE(C)-26
(I'raveen Kumar Farashar)
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{3 .' OFFICE OF THE EXECUTIVE ENGINEER (C)-26

-~ DELHI JAL BOARD: NCT OF DELHI AT
| Dtuh L eoasn | NEAR DWARKA WTP, DWARKA, NEW DELHI-110075,
No.: DJB/EE(C)-26/2025-26/416 Dated: 24.10.2025
To,
The President/ Secretary
Pragati Apartments.,

Plot No- 5C, Secc-11,
Dwarka New Delhi-75,

Subjeet:- Action to he taken against non-functional / faulty Rain Water Harmv exting of
co-operative housing societies in Dwarka In the matter of O.A. 14772021 with F.A.
04/2023 tiled as “Mahesh Chandra Saxena Vs, Chief Secretany, GNCTD & O™,

Reference:- NGT order dated 31.07.2025 in the above matter

Sir,

With reference to the above subject, itis informed that water samples collectz
from the Rain Water Harvesting (RWH) structure of your society have been found
contaminated with E. coli.

You are hereby directed to modify your existing RWH structure in accordance
with the latest Delhi Jal Board (D]B) norms. As per the norms, only rooftop rainwater
is to be collected in the RWH system, and all other wastewater — including that from
balconies, washing areas, parking spaces, etc. — must be separated from the B'WH
system.

You are further instructed to submit a timeline, not exceeding 15 days, fur
completion of the required modifications. Failure to comply within the stipuizced
period shall attract appropriate action as per DJB rules and disconnection of water
connection as per order of Hon'ble NGT dated 31.07.2025 (copy of order enciosed).

This matter is currently under consideration before the Hon'ble Nationa! Growr
Tribunal (NGT) in the case of Mahesh Chander Saxena Vs Govt of NCT of Dethi & Grs.
(Execution Application No. 4/2023), and the next date of hearing is 0+.11.2025.

sd/-
{Praveen Kumar Parashar)
EE(C)-26
Copy far kind information:
1. CE{South)
2. SE(C)-10. -
3. EE(RWH) HQ. _ -
4, AE-L i ;) o
= PN
5. O/c. 7&’\\—
EE(C)-26

(Praveen Kumar Parashar)
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| ) | OFFICE OF TIIE EXECUTIVE ENGINEER (C)-26 .
<o | DELHI JAL BOARD: NCT OF DELNI sty
OtiATEop | NEAR DWARKA WTP, DWARKA, NEW DELHI-110075.
No.: DIB/EE(C)-26/2025-26/417 Dated: 24.10,2025
To,

The President/ Secretary
Gokul Apni CGHS Lud.,,
Plot No- 5B, Sec-11,
Dwarka New Delhi-75.

Subject:- Aetion to be taken agninst non-functional / faulty Rain Water Harvesting of
co-operafive housing secicties in Dwarka in the matter of O.A. 14772021 with F.A.
0472023 tiled as “Mahesh Chanden Saxena Vs, Chief Secretary, GNCTD & Ors™.

Referencei- NGT order ttated 31.07.2025 in the above matter

Sir,

With reference to the above subject, it is informed that water samiples collected
from the Rain Water Harvesting (RWH) structure of your society have been found
contaminated with £ colf.

You are hereby directed to modify your existing RWH structure in accordance
with the latest Delhi [al Board (D]B) norms. As per the norms, only rooftop rainwater
is to be collected in the RWH system, and all other wastewater — including that from
balconies, washing areas, parking spaces, etc. — must be separated from the R\WH
system.

You are further instructed to submit a timeline, not exceeding 15 days, for
completion of the required modifications. Failure to comply within the stipulated
period shall attract appropriate action as pev D]B rules and disconnection of water
cannection as per order of Hon'ble NGT dated 31.07.2025 (copy of order enclosed).

This matter is currently under consideration before the Hon'ble National Green
Tribunal (NGT) in the case of Mahesh Chander Saxena Vs Govt. of NCT of Delhi & Ors.
(Execution Application No. 4/2023), and the next date of hearing is 04.11.2025.

Sd/-
(Praveen Kumar Parashar)
EE(C)-26
Copy for kind information:

1. CE(South)

2. SE(C)-10.

3. EE(RWH) HQ. -

4, AE-l

5. 0/c. b \“W—»

)

EE(C)-26

{Praveen Kumar Parashar)
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i | OFFICE OF THE EXECUTIVE ENGINEER (€)-26

| | DELII JAL BOARD; NCT OF DELH =
| otwsminowo | NEARDWARKA WTP, DWARKA, NEW DELII-110075. o
No.: D}B/EE(C)-26/2025-26/419 Dated: 24.10.2025
To,
The President/ Secretary
Raman Vihar CGHS Ltd,,

Plot No- 5A, Sec-11,
Dwarka New Delhi-75.

Subject:- 'Aclion to be taken against non-functional / faulty Rain Water Harvesting of
cu-opcrat.wc housing socicties in Dwarka in the matter of O.A, 14772021 with F.A,
0472023 tiled as “Mahcesh Chandra Saxena Vs, Chief Seeretary, GNCTD & Ors”,

Reference:- NGT order dated 31.07.2025 in the above matter

Sir,

With reference to the above subject, it is informed that water samples collected
from the Rain Water Harvesting (RWH) structure of your society have been found
contaminated with E. coli.

You are hereby directed to modify your existing RWH structure in accordance
with the latest Delhi [al Board (D])B) norms. As per the norms, enly rooftop rainwater
is to be collected in the RWH system, and all other wastewater — including that from
balconies, washing areas, parking spaces, etc. — must be separated from the RWH
system.

You are further instructed to submit a timeline, not exceeding 1S days, tor
completion of the required modifications. Failure to comply within the stipulated
period shall attract appropriate action as per DJB rules and disconnection of water
connection as per order of Hon'ble NGT dated 31.07.2025 (copy of order cnclosed),

This matter is currently under consideration before the Hon'ble National Green
Tribunal {(NGT) in the case of Mahesh Chander Saxena Vs Govt. of NCT of Delhi & Ors.
(Execution Application No. 4/2023), and the next date of hearing is 04.11.2025.

Sd/-
(Praveen Kumar Parashar)
EE(C)-26
Copy for kind information:
1. CE(South)
2. SE(C)-10.
3. EE(RWH) HQ. -
4, AE-L ¥
5. O/c. e “‘)};\\\“\
EE(C)-26

(Praveen Kumar Parashar)
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,1 oA OFFICE OF THE EXECUTIVE ENGINEER (€)-26
l b4 DELNIJAL BOARD; NCT OF DELIN
| OUMUIAL BOARD NEAR DWARKA WTP, DWARKA, NEW DELIT-110075.

No.: DIB/EE(C)-26/2025-26/420

Dated: 24,10.2025
To,

The President/ Secretary
M.K. Residency,

Plot No- 8B, Sec-11,
Dwarka New Delhi-75.

Subject:- :r\t‘.lim'l to he taken against non-functional / favlty Rain Water 1larvesting of
co-opeeative housing societies in Dwarks in the matter of O.A. 1472021 with TL.A.
04/2023 tiled ns “Mahesh Chandra Saxena Vs, Chicf Seeretary, GNCTD & Ory™,

Reference:- NGT order dated 31 L07.2025 in the ahove matter
Sir,

with reference to the above subject, it is informed that water samples collected
from the Rain Water arvesting (RWH) structure of your soclety have been found
contaminated with E. coli.

You are hereby directed to modify your existing RW!H structure in accardance
with the latest Delhi Jal Board (D)B) norms. As per the norms, only rooftop rainwater
is to be collected in the RWH system, and all other wastewater — including that from
balconies, washing areas, parking spaces, otc, — must be separated trom the RWH
system.

You are further instructed to submit a timeline,

not exceeding 15 days, for
completion of the required medifications. Failure to comply within the stipulated

period shall attract appropriate action as per DJB rules and disconnection of water
connection as per order of on'ble NGT dated 31.07.2025 {capy of order enclosed}.
This matter is currently under consideration before the Hon'ble National Green
Tribunal (NGT) in the case of Mahesh Chander Saxena Vs Govt. of NCT of Dethi & Ors.
(Execution Application No. 4/2023), and the next date of hearing is 04.11.2025.

sa/-
(Praveen Kumar Parashar)
EE(C)-26
Copy for kind information:
1. CE(South)
2. SE{C)-10,
3. EE(RWIH)UQ. )
4, AE-L. o
5. 0/(. < )/\l\\c,”\ "
) 'S
EE(C)-26

(Praveen Kumar parashar}
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U | OFFICE OF TIE EXECUTIVE ENGINEER (C)-26

| DELII JAL BOARD: NCT OF DELHI oy

1 _m_l_.f['}:ﬁ'wo NEAR DWARKA WTP, DWARKA, NEW DELHI-110075, |
No.: DJB/EE(C)-26/2025-26/421 Dated:; 24.10,2025

Ta,

The President/ Secretary
Appu Enclave,

Plot No- 3D, Sec-11,
Dwarka New Delhi-75,

Subjeet:- Action to be taken against non-functional / faulty Rain Water Harvesting of
co-operative housing societies in Dwarka in the matter of 0.A. 14772021 with E.A.
0472023 tiled as “Mahesh Chandra Saxena Vs, Chief Secretary, GNCTD & Ors™,

Reference:- NGT order dated 31.07.2025 in the above maiter

Sir,

With reference to the above subject, it is informed that water samples collected
from the Rain Water Harvesting (RWH) structure of your society have been found
contaminated with E. coli.

You are hereby directed to modify your existing RWH structure in accordance
with the latest Delhi Jal Board (DJB) norms. As per the norms, only rooftop rainwater
is to be collected in the RWH system, and all other wastewater — including that from
balconies, washing areas, parking spaces, etc. — must be separated from the RWH
system.

You are further instructed to submit a timeline, not exceeding 15 days, for
completion of the required modifications. Failure to comply within the stipulated
period shall attract appropriate action as per D|B rules and disconnection of water
connection as per order of Hon'ble NGT dated 31.07.2025 (copy of order enclosed).

This matter is currently under consideration before the tHon'ble National Green
Tribunal (NGT} in the case of Mahesh Chander Saxena Vs Govt. of NCT of Dethi & Ors.
(Execution Application No. 4/2023), and the next date of hearing is 04.11.2025.

Sdy-
(Praveen Kumar Parashar)
EE(C)-26
Copy for kind information:

1. CE(South)

2. SE(C)-10. o

3. EE(RWH) 11Q, ) ,

4. AE-l. . ) ~

5, 0. = ZM\\m\w
EE(C)-26

(Praveen Kumar rarashar)
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« : OFFICE OF THE EXECUTIVE ENGINEER {C)-26
DELIIJAL BOARD: NCT OF DELIN

oo menosss | NEARDWARKA WP, DWARKA, NEW DELHI-1 10075,
No.: D) /EE(C)-26/2025-26/422 Dated: 24.10.2025
Ta,

The President/ Secretary
Rama Apartments

(D, RMLH & NWE CGHS),
Plot No- 2, Sec-11,
Dwarka New Delhi-75.

Subject:- Action te be taken against non-functional / faulty Rain Water Iarvesting of
co-operative housing societies in Dwarka in the matter of O.A. 14772021 with F.A.
(472023 tiled as “Mahesh Chandra Saxena Vs, Chicf Secretary, GNCTD & Ors”.

Reference:- NGT order dated 31,07.2025 in the above matter

Sir,

With reference to the above subject, it is informed that water samples collected
from the Rain Water Harvesting (RWH) structure of your society have been found
contaminated with E. coli,

You are hereby directed to modify your existing RWH structure in accordance
with the latest Delhi Jal Board (DJB) norms. As per the norms, enly rooftop rainwater

; =

is to be collected in the RWH system, and all other wastewater — including that from ﬁ
balconies, washing areas, parking spaces, etc. — must be separated from the RWH
system. :

You are further instructed to submit a timeline, not exceeding 15 days, for 4
completion of the required modifications. Failure to comply within the stipulated '“
period shall attract appropriate action as per DJB rules and disconnection of water i’
connection as per order of Hon'ble NGT dated 31.07.2025 {copy of arder enclosed). ?

This matter is currently under consideration before the Hon'ble National Green L‘l
Tribunal (NGT) in the case of Mahesh Chander Saxena Vs Govt. of NCT of Delhi & Ors. W
(Execution Application No. 4/2023), and the next date of hearing is 04.11.2025, ‘~1

L}

i

Sd/- ;1-'

(Praveen Kumar Parashar) tfi

EE(C)-26 b

Copy for kind information: 3

1. CE(South)

2. SE(C)-10. » 3
3. EE(RWH) HQ. e

4. AE-L

5. O/c - ‘> o\y’? i

“ \1\\ i

[h(() 26 8

(Praveen Kumar Parashar)

:
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o '| OFFICE OF THE EXECUTIVE ENGINEEI (C)-26 ’
- - DELUI JAL DOARD: NCT OF DELHI | ey
ot oo | NEAR DWARKA WTP, DWARKA, NEW DELHI-110075.
No.: DJB/EE(C)-26/2025-26/423 Dated: 24.10.2025
To,

The President/ Sccretary
Heritage Apartments,,
Plot No- 10, Sec-11,
Dwarka New Delhi-75.

Subject:- _Aclion to be taken against non-functionnl / faulty Rain Water Harvesting of
co-operative heusing socicties in Dwarka in the matfer of (LA, 14772021 with F.A
0472023 tiled as “Mahesh Chandra Saxena Vs, Chief Sceretury, GNCTD & Ors™,

Reference:- NG'T order dated 31.07.2025 in the above matier

Sir,

With reference to the above subject, it is informed that water samples collected
from the Rain Water Harvesting (RWH) structure of your society have heen found
contaminated with E. coli.

You are hereby directed to modify your existing RWH structure in accordance
with the latest Delhi Jal Board (D)B) norms. As per the norms, only rooftop rainwater
is to be collected in the RWH system, and all other wastewater — incluting that from
halconies, washing areas, parking spaces, etc. — must be separated from the RWII
system,

You are further instructed to submit a timeline, not exceeding 15 days, lor
completion of the required modifications. Failure to comply within the stipulated
period shall attract apprapriate action as per DIB rules and disconnection of water
connection as per order of Hon'ble NGT dated 31.07.2025 (copy of order enclosed).

This matter is currently under consideration before the Hor'ble National Green
Tribunal (NGT) in the case of Mahesh Chander Saxena Vs Govt. of NCT of Delhi & Ors.
(Execution Application No. 4/2023), and the next date of hearing is 04.1 1.2025.

Sd/-
(Praveen Kumar Parashar)
BE(C)-26
Copy for kind information:
CE(South)
SE(C)-10.
EE(RWH]) HQ.
AE-. i i}
0/c. < )RV

S

AM
{-'.1-:( )26

(Praveen Kumar Parashar)

1105




1106

57

[ . l

| i, « OFFLCE OF TIE EXECUTIVE ENGINEER (C)-26 |

| E ‘ DELITJAL BOARD: NCT OF DEVHI Y
| DUHIIAL HOARD l NEAR DAWARKA WTP, DWARKA, NEW DELII-110075,

Nos DJB/EE(C)-26/2025-26/424 Dated: 24,10.2025
To,

The President/ Secretary

Shabjanabad CGNS .,

Mot No- 1, Sec-11,

Dwarka New Delhi-75,

Subject:- .Actiun o he taken agninst non-functionnl / Budty Rain Water Harvesting of
tu-opt‘r:n‘wc housing societies in Dwarks in the matter of QA 1472021 with LA,
0472023 tiled as “Mahesh Chandra Saxena Vs, Chief Seeretary, GNCTD & Ors™,

Relerencer- NGT order dated 31.847.2025 in the ahove maiter

Siv,

With reference to the above subjecy, it is informed that water samples collected
from tie Rain Water Harvesting (RWH) structure of your society have been found
conlaminated with £, coli,

You arc hereby directed to modify your existing RWH structure in accordance
with the latest Dethi Jal Board (D]B) nurms. As per the nerms, anly rooftop rainwater
is to be collected in the RWH system, and all other wastewater — including that from
balconies, washing areas, parking spaces, cte. — must be separated from the RWII
system,

You are further instructed to submit a timeline, not exceeding 15 days, for
completion of the required modifications. Failure to comply within the stipulated
period shall attract appropriate action as per DB rules and disconnection of water
connection as per order of Hon'ble NGT dated 31.07.2025 (copy of order enclosed).

This matter is currently under consideration before the Hon'ble National Green
Tribunal (NGT) in the case of Mahesh Chander Saxena Vs Gavt, 01: NCT of }]c]hi & Ors.
(Execution Application No. 4/2023), anul the next date of hearing is 04.11,2025,

Sil/-
(Praveen Kumar Parashar)
EE(C)-20

Copy for kind [nformation:

1. CE(South)

2. SE(C)-10. .

3. EE{RWH) Q. )
4. AE-l, P Wt
5. 0/c. - = ,:.\\O\x

EE(C)-26
(Praveen Kumar Parashar)

s TR
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OFFICE OF TIE EXECUTIVE ENGINEER (C)-26
DELHTJAL BOARD: NCT OF DELI
NEAR DWARKA WTP, DWARKA, NEW DELHI-1 10075,

‘ i

1 {
| ot |
|_ OELHI IAL BOARD ;
No.: D]B/EE[C)-26/2025-26/425 Dated: 24.10.2026

To,

The Prestdent/ Secretary
Godrej CGHS Lad.,

Plot No- 14, Sec-10,
Dwarka New Delhi-75.

Subject:- Action (o he taken against non-functional / faulty Rain Water Harvesting of
co-operative housing socicties in Dwarka in the matter of Q.A, 147/2021 with F.A.
0472023 tiled as “Mahesh Chandra Saxena Vs, Chicf Secretary, GNCTD & Ors”.

Reference:- NGT order dated 31,07.2025 in the above matter

Sir,

With reference to the above subject, it is informed that water samples colected
from the Rain Water Harvesting {RWH) structure of your society have been found
contaminated with E. coli.

You are hereby directed to modify your existing RWH structure in accordance
with the latest Delhi Jal Board (DJB) norms. As per the norms, only rooftop rainwater
is to be collected in the RWH system, and ail other wastewater — including that from
balconies, washing arcas, parking spaces, etc. — must be separated from the RWH
system,

You are further instructed to submit a timeline, not exceeding 15 days, for
completion of the required medifications. Failure to comply within the stipulated
period shall attract appropriate action as per DJB rules and disconnection of wates
connection as per order of Hon'ble NGT dated 31.07.2025 (copy of order enclosed).

This matter is currently under consideration before the Hon'ble National Green
Tribuna! (NGT) in the case of Mahesh Chander Saxena Vs Govt. of NCT of Delhi & Ors.
(Execution Application No. 4/2023), and the next date of hearing is 04.11.2025.

Sd/-
(Praveen Kumar Parashar)
EE(C)-26
Copy lor kind information:
1. CE(South)
2. SE(C)-10. e
3. EE(RWH) 1iQ. Pl
4. AE-l. P =,
5 0/c. };Op’?
M)
EE(C)-26

(Praveen Kumar Parashar)
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(S OFFICE OF THE EXECUTIVE ENGINEER (C)-20
o DELHI JAL BOARD: NCT OF DELHI
| DliMAL ROARD NEAR DWARKA WTP, DWARKA, NEW DELHI-1 10075,

No.: DJB/EE(C)-26/2025-26/426 Dated: 24.10.2025

To,

The President/ Secretary
Vinayak CGHS Ltd.,

Plot No- 36, Sec-10,
Dwarka New Delhi-46.

Subject:- Action to be taken against non-functional / faulty Rain Water Harvesting of
co-operative housing societies in Dwarka in the matter of O.A. 14772021 with E.A.
0472023 tiled as “Mahesh Chandra Saxena Vs, Chief Secretary, GNCTD & Ors™.

Reference:- NGT order dated 31.07.2025 in the above matter

Sir,

With reference to the above subject, it is informed that water samples collected
from the Rain Water Harvesting (RWH) structure of your society have been found
contaminated with E. coli.

You are hereby directed to modify your existing RWH structure in accordance
with the latest Delhi Jal Board (D}B) norms. As per the norms, only rooftop rainwater
is to be collected in the RWH system, and all other wastewater — including that from
balconies, washing areas, parking spaces, etc. — must be separated from the RWH
system.

You are further instructed to submit a timeline, not exceeding 15 days, for
completion of the required modifications. Failure to comply within the stipulated
period shall attract appropriate action as per DJB rules and disconnection of water
connection as per order of Hon'ble NGT dated 31,07.2025 (copy of order enclosed).

This matter is currently under consideration before the Hon'ble National Green
Tribunal (NGT) in the case of Mahesh Chander Saxena Vs Govt. of NCT of Delhi & Ors.
(Execution Application No. 4/2023), and the next date of hearing is 04.11.2025.

Sd/-
(Praveen Kumar Parashar)
EE(C)-26
Copy for kind information:
1. CE(South)
2. SE(C)-10.
3. EE(RWH) HQ.
4. AE-L --’",S " :
. “—— — A )
> O/L /‘H\ \O\'} Wi
i i e o
EE(C)-26 1

(Praveen Kumar Parashar)
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A | OFFICE OF THE EXECUTIVE ENGINEER (€)-26

l By, 8 DELHI JAL BOARD: NCT OF DELHI (o
| Brun AL poarp NEAR DWARKA WTP, DWARKA, NEW DELHI-110075.

No.: DJB/LE(C)-26/2025-26/427 Dated: 24.10.2025
To,

The President/ Secretary
Baroda House NRGE CGHS Ltd.,
Plot Na- 404, Sec-10,

Dwarka New Delhi-74.

Suliject:- Action to be taken apainst non-functional / faulty Rain Water Harvesting of
ca-operative housing socicties in Dwarka in the matter of O.A. 14772021 with [E.A.
04/2023 tiled as “Mahesh Chandra Saxena Vs, Chief Sceretary, GNCTD & Ors™

Reference:- NGT order dated 31.07.2025 in the shove matier

Sir,

With reference to the above subject, it is informed that water samples callected
from the Rain Water Harvesting (RWH) structure of your society have been foundl
contaminated with E. coii.

You are hereby directed to modify your existing RWH structure in accordance
with the latest Dedhi )al Board (DB) norms. As per the norms, only rooftop rainwater
is to be collected in the RWH system, and all other wastewater — including that from
balcanies, washing areas, parking spaces, etc. — must be separated (rom the RWH
system,

You are further instructed to submit a timeline, not exceeding 15 days, ior
completion of the required modifications. Failure to comply within the stipulated
period shall attract appropriate actiow as per DJB rules and disconnection of water
connection as per order of Hon'ble NGT dated 31.07.2025 (copy of order enclosed).

This matter is currently under consideration before the Hon'ble National Green

Tribunal (NGT) in the case of Mahesh Chander Saxena Vs Govt. of NCT of Dethi & Ors.
(Execution Application No. 4/2023), and the next date of hearing is 04.11.2025.

$d/-
(Praveen Kumar Parashar)
EE(C)-26
Copy for kind information:

1. CE(South)

2. SE(C)-10.

3. EE(RWH) Q.

4. AL T )

5. 0fc. - / oAV

/},tﬂ\

EE(C)-26
(Praveen Kumar Parashar)
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| W 1 OFFICE OF THE EXECUTIVE ENGINEER (C)-26
! DELIN JAL BOARD: NCT OF DELUI

DLLHEIAL BOARD NEAR DWARKA WTP, DWARKA, NEW DELHI-110075.
No.: DJB/EE(C)-26/2025-26/428 Dated: 24.10.2025

To,

The President/ Secretary

Nuovo Engincer India CGlIS Ltd,,
Plot No- 25, Sec-10,

Dwarka New Delhi-75.

Subjezt:- Action (o be taken against non-functiona) / faulty Rain Water Harvesting of
co-operative housing societies in Dwarka in the matter of 0.A. 147/2021 with E.A.
04/2023 tiled as “Mahesh Chandra Saxena Vs, Chief Sceretary, GNCTD & Ors™.

Reference: NGT order dated 31,07.2025 in the above matter

Sir,

With reference to the above subject, it is Informed that water samples collected
from the Rain Water Harvesting (RWH) structure of your society have been found
contaminated with E. coli.

You are hereby directed to modify your existing RWH structure in accordance
with the latest Delhi Jal Board (D)B) norms. As per the norms, only vooftop rainwater
is to bz collected in the RWH system, and all other wastewater — including that from
balconies, washing areas, parking spaces, etc. — must be separated from the RWH
system,

You are further instructed to submit a timeline, not exceeding 15 days, for
completion of the required modifications. Failure to comply within the stipulated
period shall attract appropriate action as per D]B rules and disconnection of water
connection as per order of Hon'ble NGT dated 31.07.2025 (copy of order enclosed).

This matter is currently under consideration before the Hon'ble National Green
Tribunal (NGT) in the case of Mahesh Chander Saxena Vs Govt. of NCT of Delhi & Orx.
(Execution Application No. 4/2023), and the next date of hearing is 04.11.2025.

sd/-
(Praveen Kumar Parashar)
EE(C)-26
Copy for kind information:
1. CE(South)
2, SE(€)-10.
3. EE(RWI) HQ. ~
4. AE-L A
5. Gfc < /:Ul)\ﬁ\w
"}EE C)-26

(Praveen Kumar Parasha )
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OFFICE OF THE EXECUTIVE ENGINFER {C)-26
- . BELILEJAL BOARD: NCT OF DELII ‘
s roass | NEAIVIAVARKA WTIY, DWARKA, NEW DELII- 10075,

i 1

No.: DIB/EE(C)-26/2025.26/429 Dated: 24.10.2025

To,

The President/ Secretary
Prabhavi Apartment,,
Mot No- 291, Sce-10,
Dwarka New Delhi-75.

Subject:- j\clinn to be taken aginst non-functional / faulty Rain Water Harvesting of
:‘u-unvmt.nm- housing sociclies in Dwarks in the matier of LA, 14772021 with [y,
472023 tiled as “Mahesh Chandra Saxenn Vs, Chief Sccretary, GNOCTD & Ors™,

Reference:- NGT order dated 31.07.2025 in (he above maller

Sir,
With f‘cfcrcnce Lo the above subject, it is informed that water samples collected
Er(::?;.:::it;u?[?(‘ll“‘m;[l:?{:(!?fwmng (RWII) structure of your socicty have heen found
You arc hereby directed to modify your existing RWIL structure in accordance
with the latest Delhi Jal Board (D]B) nerms. Asper the norms, only rooftop rainwater
is to be collected in the RWI system, and all othier wastewater — inchuding that from
balconics, washing areas, parking spaces, etc. — must be separated from the RWH
system.
You are further instructed to submit a timeline, not exceeding 15 days, for

completion of the required modifications. Failure to comply within the stipulated
period shall attract appropriate action as per DB rules and disconnection ol water
connection as per order of Hon'ble NGT dated 31.07.2025 (copy of order enclosed).
This matter is currently under consideration before the Hon'ble National Green
Tribunal (NGT) in the case¢ of Mahesh Chander Saxena Vs Govt. of NCT of Duihi & Ors.

(Execution Application No. 4/2023), and the next date of hearing is 04.1 1.2025.

sd/-
{Praveen Kumat Parashar)
EE(C)-26

Copy for kind information:

1. CE(South)

2. SE(C)-10. 7

3. EE(RWINHQ o

4, AE-L A-Hé}/ 1/_;

5. 0/c. ﬁMVA

CE(C)-26

(Praveen Kumar parashar)
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QLTILLOF T Erun I\?’I NGINEER(€) 26
DELUT AL, BOARD:NCT OF predi

b

Do 1AL s NEAR DAWWARKA WP, NWANKA, NEW RIARIIES! 1on7s.

Noa DIB/EE(G)-26/2025.26/430 Dateds: 24.10.202%
To,

The President/ Secretary
Piesel Shed CGHS Lul,
Plot No- 26, See-19,
Dwarka New Dethi-75,

Subject:+ Action to be taken against non-Tanctional / faulty Rain Water 1la rvesting of
"‘""“"‘"““““' housing socicties in Dwarka in the matter of LA 14772020 with E.A
1472023 tiled as *Mabesh Chandra Saxenn Vs, Chiel Seerctary, GNCTD & O™,

Referenee:- NGT urder dated 31,07.2025 in the above matter

Sir,

With reference to the above subject, itis informed that water samples collected
from the Rain Water Harvesting (RWII) structure of your society have been found
contaminated with E. coli.

. You are hereby directed to modily your existing RWH structure in acenrdance
}\’llh the latest Delhi Jal Board (D)B) norms. As per the norms, only rooftop rainwater
is to be collected in the RWH system, and all other wastewater — including that from
balconies, washing arcas, parking spaces, cic. — must be separated from the MWH
system.

You are further instructed to submit a timeling, not exceeding 15 days. for
completion of the required modifications. Failure to comply within the stipulated
period shall attract appropriate action as per DJB rules and disconnection of water
connection as per order of Hon'ble NGT dated 31.07.2025 (copy of order enclosed).

This matter is currently under consideration before the Hon'ble National Green
Tribunal (NGT) in the case of Mahesh Chander Saxena Vs Govt. of NCT of Delhi & Ors.
(Execution Application No. 4/2023), and the next date of hearing is 04.11,2025.

sdf-
(Praveen Kumar Parashar)
EE(C)-26
Copy for kind information:
1. CE(South)
2. SE(C)-10.
3, EE(RWH)HQ
4. AE-l P “b ; \V:?
——7 < :
5. O/C. . O)\h\
EE(C)-26

(Praveen Kumar Parashar)
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i OFFICE OF THE EXECUTIVE ENGINEER (£)-26
——t NELHI JAL BOARD: NCT OF DELAI
oo seomen - NEARDWARKA WTP, DWARKA, NEW NELHI-110675.

No.: D}B/EE(C)-26/2025-26/431 Dated: 24.10.2025

To,

The President/ Secretary
Rohit Apartment.,

Plot No- 30, Sec-10,
Dwarka New Dethi-75.

—

Subject:- Action to be taken against non-funetivnal / faulty Rain Water flarvesting o
co-operative housing societics in Dwarks in the matter of O.A, 14772021 with F.A.
0472023 tited as “Mahesh Chandra Saxena Vs, Chief Seeretary, (GNC TH& Ors™

Reference:s NGT erder dated 31.07.2025 in the ahove matter

Sir,

With reference to the above subject, it is informed that water <a mples colfectesd
from the Rain Waler Harvesting (RWH) structure of your society have heen iound
contaminated with E. cofi.

You are hereby directed to modify your existing RWIL structure in accordance
with the latest Delhi Jal Board (D)B) norms. As per the norms, only rooftop rainwater
is to be collected in the RWH system, and all other wastewater — including that from
balconies, washing areas, parking spaces, ctc. — must be separated from the RWH
system.

You are further instructed to submit a timeline, not exceeding 15 days, for
completion of the required modifications. Failure to comply within the stipulated
period shall attract appropriate action as per DJB rules and disconnection of water
connection as per order of Hon'ble NGT dated 31.07.2025 (copy of order enclosed).

This matter is currently under consideration before the Hon'ble National Green
Tribunal (NGT) in the case of Mahesh Chander Saxena Vs Govt. of NCT of Delhi & Ors.
(Execution Application No. 4/2023), and the next date of hearing is 04.11.2025.

$d/-
(Praveen Kumar Parashar)
EE(C)-26
Copy for kind information:

1. CE(South)

2. SE(C)-10.

3. EE(RWH) HQ. P

4. B P Ve

. : o 'l;‘;

% O/L. \(\\ \

BE(C)-26

{Praveen Kumav Parashar}
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OFFICE OF TUE EXECUTIVE ENGINEER [0)-26
-—r DELILJAL BOARD:NCT OF DELHI
Ciitiisd ra3asn NEAT DWARKA WTP, DWARKA, NEW DELI-110075.

No.: DIB/EE(C)-26/2025-26/432 Dated: 24.10.2025

To,

The President/ Secretary

The Shree Radha Krishna CGHS Lad,,
Plot No- 23, Sec-7,

Dwarka New Delhi-75.

Subjeet:- f\clilﬁlt 10 be taken against non-functional / faulty Rain Water Harvesting of
ca-npcral'l\'c housing sacictics in Dwarka in the matter of O.A, 14772021 with E.A
0412023 tiled 1s “Mahesh Chandyra Saxena Vs, Chicf Secretary, GNCTD & Ors™

Reference:- NGT order dated 31.07.2025 in the above matter

Sir,

With reference to the above subject, it is informed that water samples collected
from the Rain Water Harvesting (RWH) structure of your society have been found
contaminated with E. coli.

_ You are hereby directed to modify your existing RWH structure in accordance
with the latest Delhi Jal Board (D)B) norms. As per the norms, only rooftop rainwater
is to be collected in the RWH system, and all other wastewater — including that from
balconies, washing areas, parking spaces, etc. — must be separated from the RWH
system.

You are further instructed to submit a timeline, not exceeding 15 days, for
completion of the required modifications. Failure to comply within the stipulated
period shall attract appropriate action as per DJB rules and disconnection of water
connection as per order of Hon'ble NGT dated 31.07.2025 (copy of order enclosed).

This matter is currently under consideration before the Hon'ble National Green
Tribunal (NGT) in the case of Mahesh Chander Saxena Vs Govt. of NCT of Delhi & Ors.
(Execution Application No. 4/2023), and the next date of hearing is 04.11.2025.

Sd/-
(Praveen Kumar Parashar)
EE(C)-26
Copy for kind information:
1. CE(South)
2. SE(C)-10. )
3. EE(RWH) HQ. =
4. AE-l. y -/_}/_ ~ ¢
L —7 7y,
5. 0/c. ‘ \\:’\ )
E(C)-26
(Praveen Kumar Parashar)
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by WEFICY O IR STERTIVE ENGINGER () 24
o DELIN JAL NOAND NCEOF DI ,
B LA S0 N AT DAVATHA WP DWANKA, NEW DL )RS,
Now DRRK(C) 262025 20,/400 Dby 24,00.202%
Tu,

Tha Presddent/ Secieby
Pwarka LANS LR,

Mot N MY, N 7,
It by New Dl 70,

Subjeenss Acton G be tuben wpdnst - dnaeonnd 7 Tondiy Wb Wider Bavestlng of
co-aperative houstng soctetles i Dwaekn I the mstier of 0.0, 11772021 with 10\,
72028 e s “Nhwheshs Clivndden Snvenn Vs Clief Seeretiny, GNETD & O®,

Relerencery NG order dnted V07,2028 Do the by ¢ mntier

S

With velerence to the above subjoet, 18 s informed that water samples collected
lem the Rain Water Uarvesting (IRWIH) stincture of your secloly lave heet found
comtaninated whh &, coll,

Yo are herehy divected to wodtfy ynue exitiig RWIEstractire feccondbnee
with Ure Etest Dedld ]al Boavd (DI novms, As per Uie o, only vooltop vslinwalee
fx 1o bie cottoted n Uie RWAL system, snd ol other wastewatey = inchuding that teom
batcontes, washlg areas, parking spaces, ete, < must be sepavated fram e R
systent,

You are tiether mstructed (o submica Umellne, not exceeillng 15 days, [
completlon ol the vequired madifleatlons, Fallure 1o comply within the stlpuloted
pertod shall sttract appropriate actlon as per DIB piles and disconnectlan of water
coteetion as per arder ol Howhle NGT dated 100720285 (capy ol wrder eneloned),

_ Vs mater bs currently wnder conslderation hefore the Nen'ble Nattondd Green
Pribunal (NGT) In e case of Mahesh Chander Saxena Vs Gove ol NCT o Delhl & O
(lixecution Applicatlon No. 4 720:08) and the next date of heaving, I 04,1 1.2024.

sap
(Praveen Kumue Parashar)
KR(C)- 26
Gopy for kind information:

I CE(Sowth)

2, SE{C)-10.

3. RE(RWIT) HQ.

1. AlL . S

5. O/, :»mA\
E(C)-20

(Praveen Kumar I'avashar)
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L OFFICE OF THE EXECUTIVE ENGINFER (€)-26
—— BELYT JAL BOARD: NCT OF DELHI
e he 1L HOART NEAR DWARKA WTF, DWARRA, NEW DELIN-110075.

No.: DIB/EE(C)-26/2025-26/434 Dated: 24.10.2025

To.

The President/ Secretary
Sargodha Apartments,
Plot No- 13, Sec¢-7,
Pwarka New Delhi-75.

Subjeeti- :*\ctinn to he taken against non-functional { faulty Rain WWater Harvesting of
r:n-upcrat.n-c housing societies in Dwarka in the matter of 0.4, 14772021 with E.A.
(472023 tiled as “Mahesh Chandra Saxena Vs, Chicef Sceretary, GNCTD & Ors™

Reference:- NGT order dated 31.07.2025 in the above matier

Sir,

With reference to the above subject, it is informed that water sa mples collected
from the Rain Water larvesting (RWH]) structure of your society have been found
contaminated with E. coli.

You are hereby directed to modify your existing RWII structure in accordance:
with the latest Dethi Ja} Board (DJB) norms. As per the norms, only roaftop rainwater
is to be collected in the RWH system, and all other wastewater — including that from
balconies, washing arcas, parking spaces, et¢. — must be separated from the RWH
system.

You are further instructed to submit 2 timeline, not exceeding 15 days, for
completion of the required modifications. Failure to comply within the stipulated
period shall attract appropriate action as per DJB rules and disconnection of water
connection as per order of Hon'ble NGT dated 31.07.2025 (copy of order enclosed).

This matter is currently under consideration before the Hon'ble Natioral Green
Tribunal (NGT) in the case of Mahesh Chander Saxena Vs Govt. of NCT of Delhi & Ors.
(Execution Application No. 4/2023), and the next date of hearing is 04.11.2025.

5d/-
(Praveen Kumar Parashar)
EE(C)-26
Copy for kind information:
1. CE{South)
2. SE(C)-10. P
3, EE(RWH)HQ / -
;. ?)E‘l. &':I“’_ﬁ_ \I/':;?
. Ofc. '7}\\.
EE(C)-26

(Praveen Kumar Parashar)
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g ALl THEEXEETIve Lrtdp bl fi ) /0
ot 1 AL DOARD: tit ETIRHART
AR (4] 80 AR NEAN BWARKA W DWANKA, NI W AR A LA

Nod IMIJRELCY 20 /2025 2644701 aled: 74012077

Ty,

The Pyveshdent/ Secvetary
SeEAparsaln Apartment CGHS L.,
Pl Noo 10, Sed-7,

Dwarka Hew Delhi .

Subjectte Aetion (o br tnlsen npnlnd - funetlonnl £ ey Raly Waler Haryesting of
co-nperntive howstng socletles Tn Dwatko [ the nistter of OA, 14772621 with F.A.
D020 hed wn “Mahesds Clumln Saxenp Va, Cldel Secretury (NCI D& Urs",

Iteferenves NG order dated 30072025 In the ahgve malter

slr,

Wit teference to e algwve sulifect, 10 Tnformed that water ramples colltcted
from the atn Water Tharvesting (RWH) straiure of your sof ety D boeen T
contnlated with F i,

You are herehy ifrected o modily your existing W structure tn accordance
with the litest Detht Jal Board (D[BY norins, A per e nori, only rooftop ralnwater
Is 1o he collected i the RWIL syste, and all other wastewater — ncluding tt [roms
baleonles, washing areas, parklng spaces, ele = must be separated from the BWH
syslent.

You are further fnstructed 1o submita tmellne, not exceeding 15 days, lor
completion of the required modification:. Fallure 1o comply within the stipulated
perfod shall attract appropriate action i per DIB rales and disconnection ol water
conneetion s per order ol Hon'hle NGT dated 31.07.2025 (copy af order ene fased),

This matter Is currently under consideration hefore the Honble Hational Green

'[ribunal (NGT) In the case of Mahesh Chander Saxeia Vs Gove. of HCT af Delhi & Ore.

(Exccutlon Application No. A72023), and e next date of hearimge 15 04112025,

Sdf-
(Praveen Kumar Parashar)
EE(C)-26

Copy for kind informatiow:
1, CE(South)

2. SH(C)-10.

3, EE(RWIN Q. e

4. AE-L. e 'I\V;
5 Ofc \"’

) / .«"JM\

EE(C)-20
(Praveen Kwnar Farashar)
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OFFICE OF THE EXECUTIVE ENGINLER (r.)-26
-'s DELHUAL BOARD: NCT OF DELII ¢
DY 4441 JAL EOARD ': NEAR DWARKA WTP, DWARKA, NEW DELIT- 10075,

No.: D)B/EE(C)-26/2025-26/436 Dated: 24.10.2025

To,

The President/ Secretary
Evergreen CGHS,,

Plot No- 9, Sec-7,
Dwarka New Delhi-75.

Subjeet:- Action 1o he taken against non-Tunctional / faulty Rain Watcr iarvesting of
co-operative housing societies in Dwiarka in the matter of OA. 14772021 with E.A
0472023 tiled as *“Mahesh Chandra Saxena Vs. Chief Seeretary, GNCTD & O™

Reference:- NGT order dated 31.07.2025 in the above matler

Sir,

With reference to the above subject, itis informed that water samples collected
from the Rain Water llarvesting (RWIH) structure of your socicty have heen found
contaminated with E. coli.

You are hereby directed to modify your existing RWH structure in accordance
with the latest Delhi Jal Board (D]B) norms. As per the norms, only rooftop rainwater
is to be collected in the RWH system, and all other wastewater — including that from
balconies, washing areas, parking spaces, etc. — must be separated from the RWIH
system.

You are further instructed to submit a timeline, not exceeding 15 days, for
completion of the required modifications. Failure to comply within the stipulated
period shall attract appropriate action as per DJB rules and disconnection of water
connection as per order of Hon'ble NGT dated 31.07.2025 (copy ol order enclosed).

This matter is currently under consideration before the lon'hle National Green
Tribunal (NGT) in the casc of Mahesh Chander Saxena Vs Govt. of NCT of Delhi & Ors.
(Execution Application No. 4/2023),and the next date of hearing is 04.11.2025.

$dy-
(Praveen Kumar Parashar)
EE(C)-26
Copy for kind information:
1. CE{(South)
2. SE(C)-10. )
3. EE(RWII) HQ. A
e ro
5. 0fc. ;/ﬁ\\on

FE(C)-26
(Praveen Kumar Parashar)
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() ; OFFICE OF THE EXECUTIVE ENGINEER (€)-26

| DEL#I JAL BOARD: NCT OF DELH!
| DrUe I BORED | NEAR DWARKA WTP, DWARKA, NEW DELHI-110075.

No.: DB/EL(C)-26/2025-26/437 Dated: 24.10.2025

Ta,

The President/ Secretary
The Residency,

St. Ann's CGHIS Ltd.,

Plot No- 8A, Sec-7,
Dwarka New Delhi-75.

Subject:- Action to he taken against non-functional / faulty Rain Water 1arvesting nf
co-operative housing societies in Dwarka in the matter of O.A. 147/202) with E.A.
04/2023 tiled as “Mahesh Chandra Saxena Vs. Chicf Secretary, GNCTD & Ors™,

Reference:= NGT order dated 31.07.2025 in the above matter

Sir,

With refercence to the above subject, it is informed that water samples collected
from the Rain Water Harvesting (RWH) structure of your society have been found
contaminated with £. coli.

You are hereby directed to modify your existing RWH structure in accordance
with the latest Delhi Jal Board (D]B) norms. As per the norms, only rooftop rainwater
is to be collected in the RWH system, and all other wastewater — including that from
balconics, washing areas, parking spaces, ett. — must be separated from the RAWIi
system.

You are further instructed to submit a timeline, not exceeding 15 days, for
completion of the required modifications. Failure to comply within the stipulated
period shall attract appropriate action as per DJB rules and disconnection of water
connection as per order of Hon'ble NGT dated 31.07.2025 (copy of order enclosed).

This matter is currently under consideration before the Hon'ble National Green
Tribunal (NGT) in the case of Mahesh Chander Saxena Vs Govt. of NCT of Delhi & Ors.
(Execution Application No. 4/2023), and the next date of hearing is 04.11.2025.

Sd/-
(Praveen Kumar Parashar)
EE(C)-26
Copy for kind information:
1. CE{South)
2. SE{€)-10.
3. EE(RWII)HQ.

4 AR | <,
5. 0/c. & "ﬁ\\"\”’
EE(C)-26

(Praveen Kumar parashar)
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il OFFICE OF THE EXECUTIVE ENGINEER (C)-26
| A DELTH AL BOARD: NCT OF DELH)
| scommtomo | NEAR DWARKA WTP, DWARKA, NEW DELHI-110075.

No.: DJB/EE(C)-26/2025-26/438 pated: 24.10.2025

To,

The President/ Secretary
Param Punect CGHS Ltd,,
Plot No- 27, Sec-b,
Dwarka New Delhi-75.

Subject:- Action to be taken against non-functional / faulty Rain Water Harvesting of
co-operative housing societics in Dwarka in {he matter of O.A. 14772021 with E.A.
04/2023 tiled as “Mahesh Chandra Saxena Vs, Chicl Secretary, GNCTD & Ors™,

Reference:- NGT order dated 31.07.2025 in the above matter

Sir,

With reference to the above subject, itis informed that water samples collected
from the Rain Water Harvesting (RWH) structure of your society have been found
contaminated with E. cofi. '

You are hereby directed to modify your existing RWH structure in accordance
with the latest Delhi Jal Board (D]B) norms. As per the norms, only rooftop rainwater
is to be collected in the RWH system, and all other wastewater — including that from
balconies, washing areas, parking spaces, otc. — must be separated from the RWH
system.

You are further instructed o submit a timeline, not exceeding 15 days, for
completion of the required modifications. Failure to comply within the stipulated
period chall attract appropriate action as per DJB rules and disconnection of water
connection as per order of Hon'ble NGT dated 31.07.2025 (copy of order enclosed).

This matter is currently under consideration before the Hon'ble National Green
Tribunal (NGT) in the case of Mahesh Chander Saxena Vs Govt. of NCT of Delhi & Ors.
(Execution Application No. 4/2023), and the next date of hearing Is 04.11.2025.

sd/-
(Praveen Kumar Parashar)
EE(C)-26
Copy for kind information:
1. CE(South)
2. SE(C)-10. |
3. EE(RWH} HQ. o
4, AE-L P .};
5. O/c. O)'{)\o\ :
EE(C)-26

(Praveen Kumar parashar)
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: DELI AL BOARD: NCT OF DELHI
NEAIt DWARKA W, DWARKA, NEW DELII-T 10075.

Ol 1A BOAD E
Dated: 24,10.2025

No.: DJIS/EE(C)-26/2025-26/437

To,

The President/ Seeretary

Grah Mantralaya Binployees CGIS 1Ad,
Plot No- 28, §eee,

pwarka New Dethi-75.

Subject:- Action (0 he taken against non-functionul / faulty Rain Water [Tarvesting of
co-operative housing societies in Dwarka in the maiter of O.A. 14772021 with E.
0472023 tiled as “Mahesh Clhandra Saxena Vs. Chicf Secretary, GNCTD & Ors™

Reference:- NGT order dated 14,07.2025 in the above matier

Sir,
With reference to the above subject, itis informed that water sam ples collected

(rom the Rain Water larvesting (RWHI) structure of your society have been found
contaminated with E. coll.

You are hereby directed to modify your existing RWH structure in accordance

with the latest Dethi Jal Board (D)B) norms. As per the norms, only rooftop rainwater
is to be collected inthe RWH system, and all other wastewater — including that from
balconics, washing areas, parking spaces, el¢. — must be separated from the RWII
system. ‘
You are further Instructed to submita timeline, not exceeding 15 days, for
completion of the required modifications. Failure to comply within the stipulated
period shall attract appropriate action as per DIB rufes and disconnection of water
connection as per order of Hon'ble NGT dated 11.07.2025 (copy of order enclosed).

This matteris currently under consideration before the Hon'ble National Green
‘fribunal (NGT) in the case of Mahesh Chander Saxena Vs Govt. of NCT of Delhi & Ors.
(Execution Application No. 4/2023),and the next date of hearlng is 04.11.2025.

sdf-
{Praveen Kumar Parashar)
EE(C)-26
Copy for kind information;

1. CE(South)

2. SE(C)-10. =

3. EE(RWHYIIQ. o

4, AB-. il SN

5. /¢ e ‘/'4)\01"/7
EE(C)-26

(Praveen Kumar parashar)
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- i. OFFICE OF TIE EXECUTIVE ENGINEER (C)-26 i
b DELIN AL, DOARD: NCT OF DELII ==

1. DU AL HOARD NEAR DWARKA WTP, DWARKA, NEW NELKI-110075.

No. DJB/EE(C)-26/2025-26/440 Dated: 24.10.2025

To,

The President/ Seeretary
Anusandhan CGUS Lid.,
Plot No- , See-6,
Dwarka New Delhi-75.

Subjecti- Action ta he taken against non-functional / faulty Rain Water IHarvesting of
co-operative housing socicties in Dwarka in the matter of O.A. 1472021 with F.A.
0472023 tiled as “Mahesh Chandra Saxena Vs, Chief Sceretary, GNCTD & Ors™

Reference:- NGT order dated 31.07.2025 in the ahove matier

Sir,

With reference to the above subject, it is informed that water samples collected
from the Rain Water Harvesting (RWH) structure of your society have been found
contaminated with £, coli.

You are hereby directed to modify your existing RWH structure in accordance
with the latest Delhi Jal Board (DJB) norms. As per the norms, only rooftop rainwater
is 1o be collected in the RWH system, and alt other wastewater — including that from
balconies, washing areas, parking spaces, ete. — must be separated from the RWIi
system.

You are further instructed to submit a timeline, not exceeding 15 days, for
completion of the required modifications. Faiture to comply within the stipulated
period shall attract appropriate action as per DJB rules and disconnection of water
connection as per order of Hon'ble NGT dated 31.07.2025 (copy of order enclosed).

Fhis matter is currently under consideration before the Hon'ble National Green
Tribunal (NGT) in the case of Mahesh Chander Saxena Vs Govt. of NCT of Delhi & Ors.
(Execution Application No. 4/2023), and the next date of hearing is 04.11.2025.

sd/-
{Praveen Kumar Parashar)
EE(C)-26
Copy for kind information:
1. CE(South)
2. SE(C)-10.
3, FE(RWIN 1Q. ?
4, AE-. e
5. 0. e 'boW;
M)
EE(C)-26

(Praveen Kumar Parashar)



(oY
| L OPHICE OF TIE EXECUTIVE ENGINKER (1)-26
| W DELINT JAL BOAII: NCT OF DELHI )
Il = o | NEARDWARIA WTP, DWARKA, NEW DELIETIODTS:

el 24, 10,2020
No.: DJB/EE(C)-26/2025-26/441 Dated: 24 '

To,

The President/ Secrelary ‘
Engineers Apartments (Consulting Engineers GGIIS),
Plot No-11, Sec-10A,

Dwarka New Delhi-78.

Subjeck:- Action fu he taken agninst nen-functional / fuulty Rain Water llurvcslin;'g of
co-operative housing societics in Dwarka in the matter of (LA, IJ?{Z!IZ‘.I wit1l‘1 LA,
04/2023 tiled as “Mahesh Chandr Saxena Vs, Chief Secretary, GNCTD & Ors™

Reference:- NGT arder dated 31.07.2025 in the above matter

Sir,

With reference to the above subject, it is informed that water samples collected
from the Rain Water Harvesting (RWH} structure of your society have been [ound
contaminated with E. coli,

You are hereby directed to modily your existing RWI! structure in accordance
with the latest Delbi Jal Board {D]B) norms. As per the norms, only rooftop rainwater
is to be collected in the RWH system, and all other wastewater — including that from
balconies, washing areas, parking spaces, etc. — must be separated from the RWII
system,

You are further iastructed to submit a timeline, not exceeding 15 days, for
completion of the required modifications. Failure to comply within the stipulated
period shall attract appropriate action as per DJB rules and disconnection of water
connection as per order of Hon'ble NGT dated 31.07.2025 (copy of order enclosed),

This matter is currently under consideration before the lon'ble National Green
Tribunal (NGT) in the case of Mahesh Chander Saxena Vs Govt. of NCT of Delhi & Ors.
(Execution Application No. 4/2023), and the next date of hearing is 04.11,2025.

Sdf-
(Praveen Kumar Parasha r)
EE(C)-26
Copy lor kind information; o

1. CE(South)

2. SE(C)-10.

3. EE(RWII) 1, -

4. AE-l, =

5. 0/c. e LTy

EE(C)-26
(Praveen Kumar Parashar)
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: ah OFCICE OF THE EXECUTIVE ENGINGER (()-26
i : NELIJAL BOARD: NCT OF PLELHT
o se | NEARDWARKA WTH, DWARKA, NEW DELN-110675.

No.: DJR/EE(C)-26/2025-26/442 Dated: 24,10.2025

To,

The President/ Secretary
The Shiviok CGLS LAd,
Mot No-0, Sec6,
Dwarka New Delli-?75,

Subjeet:- Action to he taken ngainst non-functional / faulty Rain Water Harvesting of
co-operative housing socicties in Dwarka in the matter of (WA, 14772021 with E.A.
0472023 tited as “Makesh Chandra Saxenn Vs, Chief Secretary, GNCTD & Ors™.

References- NGT order daved 31.07.2025 in the abave malier

Sir,

With reference to the above subject, it is informed that water samples collected
from the Rain Water lMarvesting (RWII) structure of your society have been found
contaminated with £. coli.

You are hereby directed to modify your existing RWII structure in accordance
with the latest Delli Jal Board (DJB) norms. As per the norms, only rooftop rainwater
is to be collected in the RWH system, and all other wastewater — including that from
balconies, washing areas, parking spaces, etc. — must be separated from the RWII
system,

You are further iustructed to submit a timeline, not exceeding 1S days, for
completion of the required modifications. Failure to comply within the stipulated
period shall attract appropriate action as per DB rules and disconnection of water
connection as per order of Hon'ble NGT dated 31.07.2025 (copy of arder enclosed).

This matter is currently under consideration before the Hon'ble National Green
Tribunal (NGT) in the case of Mahesh Chander Saxena Vs Govt. of NCT of Delhi & Ors.
(Exccution Application No. 4/2023), and the next date of hearing is 04.11.2025.

Sd/-
(Praveen Kumar Parashar)
BE(C)-26
Copy for kind information:

1. CE({South)

2. SR(C)-10. ‘

3. EE(RWH) HQ. o

4. AE-L T AL

5. 0/c. - :> R
A

EE(C)-26
(Praveen Kumar Parashar)

i e e
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OFFICE OF THE EXECUTIVE ENGINEER (€)-26
; DELITLJAL HOARD: NCT OF DELH(I
o s | NEAR DWARKA WTP, DWARKA, NEW DELH-110075

No.: DJB/EE(C)-26/2025-26/443 Dated: 24.10.2025

To,

The President/ Secretary
Gurn Aparinients,

Mot No-Z, See-0,
Dwarka New Delhi-75.

Subjeet:- Action fo be taken apainst non-functional/ faulty Rain Water [lsrvesting of
co-operative housing societics in Dwarka in the matter of Q.A, 14772020 with F.A
0472023 tiled as “Mahesh Chandra Saxena V. Chicf Sceretary, GNCTD & Ors”.

Reference:- NGT order dated 31.07.2025 in the above maiter

dir,

With reference to the above subject, itis informed that water samples collected
from the Rain Water Harvesting {RWI) structure of your society have becn found
contaminated with E. coli.

You are hereby directed to modify your existing RWI11 structure in accordance
with the latest Dethi Jat Board (D)) novms. As per the norms, only rooftop rainwater
is 1o be collected in the RWI system, and all other wastewater — including that from
halconies, washing areas, parking spaces, ete, — must be sepavated from the RWIH
system.

You are further instructed to submit a timeline, not exceeding 15 days, for
completion of the required modifications. Failure to comply within the stipulated
period shall attract appropriate action as per DB rules and disconnection of water
connection as per order of Hon'ble NGT dated 31.07.2025 {copy of order enclosed).

This matter is currently under consideration before the Hon'ble National Green
Teibunal (NGT) in the case of Mahesls Chander Saxena Vs Govt. of NCT of Delhi & Ors.
(Execution Application No. 4/2023), and the next date of hearing is 04.11.2025.

sd/
(Praveen Kumar Parashar)
EE(C)-26
Copy lor kind information:

1. CE(South)

2. SE(C)-10.

3. EE(RWID HQ.

4, ALl % P

- =

5. Ofc. RN

EE(C)-26

(Praveen Kumar Parashar)
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|07
' | OFFICE OF TIE EXECUTIVE ENGINEER (C)-20
| ] |

| ' | DELHI [AL DOARD; NCT OF DELHI

| oo | NIAR DWARKA WTP, DWARKA, NEW DELII-116075.
| : .

ated: 24,10.2025
No.s DJB/EE(C)-26/2025-26/445 Dated

To,

The President/ Secretary
Vrindavan Aparlments,
Plot No-1, Sec-6,

Dwarka New Delhi-75.

Subjecli- Action to be tiken against non-functional / Gaulty Rain Water Harvesting of

co-operative housing sacicties in Dwarka in the matter of Q.A. I-l?fZOZI Wi.lil E.A.
0472023 tiled as “Mahesh Chandra Saxena Vs, Chief Seeretary, GNCTD & Ors™.

Reference:- NGT order dated 31.07,2025 in the above matter
Sir,

With reference to the above subject, it is informed that water samples collected
from the Rain Water larvesting (RWH) structure of your society have been found
contaminated with £, coli,

You are hereby directed to modify your existing RWH structure in accordance
with the latest Delhi Jal Board (D{B) norms, As per the norms, only rooftop rainwater

isto be collected in the RWH system, and all other wastewater — including that from

balconies, washing areas, parking spaces, etc, — must be separated from the RWH
system.

You are further instructed to submit a timeline,

completion of the required modifications. Failure to c

period shall attract appropriate action as per DJB rule
connection as per order of Hon'ble

not exceeding 15 days, for
omply within the stipulated
s and disconnection of water
NGT dated 31.07.2025 (copy of order enclosed).
This matter is currently under consideration before the Hon'ble National {ireen
Tribunal (NGT) in the case of Mahesh Chander Saxend Vs Govt. of NCT of Delhi & Ors.
(Execution Application No, 4/2023), and the next date of hearing is 04.11.20725,

Sd/- .
(Praveen Kumar Parashar)

‘ EE(C)-26
Copy for kind information:

1. CE(South)

2. SE(C)-10.

o BE(RWH) HQ,

4. AE-|

5. 0/c,

;,f":,» c
<o
EE(C)-26
(Praveen Kumar Parashar)
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OUFICE OF THE EXECUTIVE ENGINELR (Cj-}.’,l'l
DBELHI[AL BOARIY: NCT OF DELIN
s o | NEARDWARKA WTP, DWARKA, NEAY DELHI-110075.

No.: D)B/EE(C)-26/2025-26/446 Dated: 24.10.2025

To,

The President/ Secretary ‘
New Jyoti CGHS Ltd, I
Plot No-27, Sec-4,
Dwarka New Dethi-78.

Subject:- Action to be taken against non-functienal / faulty Rain Water Hﬂr"cﬂ'infl of
co-operative housing societies in Dwarka in the matter of O.A. 14772021 with E.A.
0472023 tiled as “Mahesh Chandra Saxena Vs, Chief Sceretary, GNCTD & Ors™,

Reference:- NGT order dated 31.07.2025 in the ahove matter .

Sir,

With reference to the above subject, it is informed that water samples collected
from the Rain Water Harvesting (RWH) structure of your society have been found
contaminated with £. coli.

You are hereby directed to modify your existing RWH structure in accordance
with the latest Delhi Jal Board {DJB) norms. As per the norms, only rooftop raimwater
is to be collected in the RWH system, and all other wastewater — including that from
balconies, washing areas, parking spaces, etc. — must be separated from the RWH
system,

You are further instructed to submit a timeline, not exceeding 15 days, for
completion of the required modifications, Failure to comply within the stipulated
period shall attract appropriate action as per DJB rules and disconnection of water
connection as per order of Hon'ble NGT dated 31,07.2025 (copy of order enclosed).

This matter is currently under consideration before the Hon'ble National Green
Tribunal (NGT) in the case of Mahesh Chander Saxena Vs Govt. of NCT of Dellii & Ors.
(Execution Application No. 4/2023), and the next date of hearing is 04.1 1.20285.

{
Sd/- :
(Praveen Kumar Parashar) >‘.
EE(C)-26 i
Copy for kind information: E
1. CE(South) !
2. SE(C)-10. %
3. EE(RWH) HQ. e i
4. AE-l. !_5.) + |
5. 0/c. —% \W !
MV
4
EE(C)-26

(Praveen Kumar Parashar) h
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O | OFEICE OF THE EXECUTIVE ENGINEER (€)-26 |
DELITJAL BOARD: NCT OF DELIN e

BELVY AL BOARD ! NEAR DPAWARNKA WTT, DWARICA, NEW DELI-] 100745,

No.: DJB/EE(C)-26/20258-26/447 Datetl: 24.10.2025

To,

The President/ Secretary

Antriksh Apartments (DDA Employees CGHS Ltd),
Plot No-26, Sec-4,

Dwarka New Delht-78,

Subject:- Action (o he taken sgainst non-functional / fsulty Rain Wafer Hnrvesting ol
ca-operative housing secieties in Dwarkn in the matter of O.A. 14772021 with E.A,
(472023 (ited as “Mahesh Chandra Saxenn Vs, Chief Secretary, GNCTD & Ors™.

Reference:- NGT order dated 31,07.2025 in the above matler

Sir,

With reference to the above subject, itis Informed that water samples collected
from the Rain Water larvesting (RWHI) structure of your soclety have been found
contaminated with E. colli.

You are hereby directed to modify your existing RWII structure in accordance
with the latest Delhi Jal Board (D)B) norms. As per the norms, only reoftop rainwates
is to be collected in the RWH system, and all other wastewater — including that {rom
balconies, washing areas, parking spaces, etc. — must be separated from the RWH
system.

You are further instructed to submit a timeline, not exceeding 15 days. for
completion of the required modifications. Failure to comply within the stipulated
period shall attract appropriate action as per DJB rules and disconnection of water
connection as per order of Hon'ble NGT dated 31.07.2025 (copy of order enclosed).

This matter is currently under consideration before the lton’ble National Green

Tribunal (NGT) in the case of Mahesh Chander Saxena Vs Govt. of NCT of Delhi & Ore.
(Execution Application No. 4/2023), and the rext date of hearing is 04.11.2025.

$d/-
(Praveen Kumar Parashar)
EE(C)-26
Copy for kind information:

1. CE(South)

2. SE(C)-10. P

3. EE(RWH) HQ. o

4. AE-L a4

5‘ O/C. #*'/“'_— O/%\\b\ﬂw
EE(C)-26

(Praveen Kumar Parashar)
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‘o OFFICE OF THE EXECUTIVE ENGINEER (()- 26
-~ DELHIJAL BOARD: NCT OF DELHY
CFLbei an woasy, NEARDWARKA WTP, DWARKA, NEW DELIN-1 10075,

No.: DIB/EE(C)-26/2025-26, /448 Dated: 24.10 202+

Tu,

The President/ Secretary
Pushpanjali Apartment,
Plot No-10. Sec-4,
Dwarka New Delhi-7g.

Sl'l'it'cl:‘.hctinn to be taken against non-functional / faulty Rain Water Harvesting of
m-npcrnt‘l\‘c housing societies in Dwarka in the matter of O.A. 1472021 with F.A.
04/2023 tiled g5 “Mahesh Chandra Saxena Vs, Chiel Sceretary, GNCTD & Ors™,

Rcfcrcncc:~ \'GT order dated 3].“7.2025 in the ahave maticr

Sir,

With reference to the above subject, it is informed that water samples collected
from the Rain Water Harvesting (RWH) structure of your society have been founil
contaminated with E. coli,

You are hereby directed to modify your existing RWH structure in accordance
with the latest Delhi Jal Board (D]B) norms. As per the norms, only rooftop rainwater
isto be collected in the RWH system, and all other wastewater — including that trom
balconies, washing areas, parking spaces, etc. — must be separated from the RWH
system,

You are further instructed to submit a timeline, not exceeding 1S days, for
completion of the required modifications. Failure to comply within the stipulated
period shall attract appropriate action as per DJB rules and disconnection of watar
connection as per order of Hon'ble NGT dated 31.07.2025 (copy of order enclosed).

This matter is currently under consideration before the Hon'ble National Green
Tribunal (NGT) in the case of Mahesh Chander Saxena Vs Govt. of NCT of Delhi & Ois.
(Execution Application No. 4/2023), and the next date of hearing is 04.11.2025,

Sd/-
(Praveen Kumar Parashar)
EE(C)-26
Copy for kind information:

1, CE(South)

2, SE(C)-10. g

3. EE(RWH)HQ. =

4. AEL iy e

5. 0/ e \O\W .
EE(C)-26

{(Praveen Kumar Parashar)
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Vo OFFILE OF THE EXECUTIVE ENGINELR ({)- 26
A DELIN JAL BOARD: NCT OF DELIf
UG kot NEAR DWARIA WTP, DWARKA, NEW DELIN-110075.

No.t DJB/EE(C)-26/2025-26/449 Dated: 24,10.2025

Ta,

The President/ Secretary
1ES Apartments CGISS Lud..
Plot No-Y, Sec-4,

Dwarka New Delhi-78.

Subject:- Action to be taken against non-functional / fanlty Rain Water Harvesting ol
co-operstive housing socicties in Dwarka in the matter of LA, 147/2021 with F.A,
04/2023 tiled as “Mahesh Chandra Saxena Vs, Chief Seeretary, GNCTD & Ors™,

Reference:- NGT order dated 31.07.2025 in the above malter

Sir,

With reference o the above subject, it is informed that water samples collected
from the Rain Water Harvesting (RWH) structure of your society have heen found
contaminated with E. coli.

You are hereby directed to modify your existing RWH structure in accordance
with the latest Delhi Jal Board (D]B) norms. As per the norms, only rooftop rainwater
is to be collected in the RWH system, and all other wastewater — including that from
balconies, washing areas, parking spaces, etc. — must be separated from the RWIi

system.
You are further instructed to submit a timeline, not exceeding 15 days, for

completion of the required modifications. Failure to comply within the stipulated
period shall attract appropriate action as per DJB rules and disconnection of water
cohnection as per order of Hon'ble NGT dated 31.07.2025 (copy of order enclosed).
This matter is currently under consideration before the Hon'hle National Green
Tribunal (NGT) in the case of Mahesh Chander Saxena Vs Govt. of NCT of Delhi & Qrs.
(Execution Application No. 4/2023), and the next date of hearing is 04.11.2025.

Sd/-
{Praveen Kumar Parashar)
EE(C)-26

Copy for kind information:
1, CE(South)

2. SE(C)-10.
3. EE(RWH) HQ. e
4. AF-L G
. i /
5 0/c 7/\;\\‘,\7_

LE(C)-26
(Praveen Kumar Parashar)
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w OFFICE OF THE EXECUTIVE ENGINEER {€)-26
7 ; DELILJAL BOARD: NCT OF DELH)
B s NEAR DWARKA WTP, DWARKA, NEW DELHI- 110075,

No.: DIB/EE(C)-26/2025-26/450 Dated: 24.10.2025

Te,

The President/ Secretary
South Delhi Apartinents.
Ilot No-8. Sec-4,

Dwarka New Delhi-78,

Subject:- -Acliim to be taken against non-functional / faufty Rain Water Harvesting of
co-operative housing socicties in Dwarka in the matter of QA 1472021 with F.A
04/2023 tiled as “Mahesh Chandra Saxena Vs. Chief Secretary, GNCTD & Ors™

Referencer- NGT order daied 31.07.2025 in the above matter

Sir,

With reference Lo the above subject, it is informed that water samples collectesd
from the Rain Water Harvesting (RWH) structure of your society have been found
contaminated with E. coli.

You are hereby directed to modify your existing RWH structure in accordance
with the latest Delhi Jal Board (D]B) norms. As per the norms, only rooftop rainwater
isto be collected in the RWH system, and all other wastewater — including that from
balconies, washing areas, parking spaces, etc. — must be separated from the RWH
system.
You are further instructed to submit a timeline, not exceeding 15 days, for
completion of the required modifications. Failure to comply within the stipulated
period shall attract appropriate action as per D]B rules and disconnection of water
connection as per order of Hon'ble NGT dated 31.07.2025 (copy of order enclosed).

This matter is currently under consideration before the Hon'ble National Green
Tribunal (NGT) in the case of Mahesh Chander Saxena Vs Govt, of NCT of Delhi & Ors.
(Execution Application No. 4/2023), and the next date of hearing is 04.11.2025.

Sd/-
(Praveen Kumar Parashar)
EE(C)-26
Copy for kind information:
1. CE(South)
2. SE(C)-10. P
3. EE(RWH) HQ. 2
4. AE‘I- /’J Z ) - -
P /e -
5. 0/c. f;\mop

BE(C)-20
(Praveen Kumar Parashar)
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OFFICE OF THE EXECUTIVE ENGINEER (C)-26
DELII JAL BOARD: NCT OF DELHS
NEAR DWARKA WTP, DWARKA, NEW DELFHI-110075,

No.: DJB/EE(C)-26/2025-26/451 Dated: 24.10.2025

To,

The President/ Secretary

Din Apartment, Plot No. 7,
Sec-4, Dwarka, New Delhj-74.

Subject:- .Acliun to e taken ugainst non-functional / faulty Rain Water Harvesting of
00'0l1¢"ﬂl.l\'l3 housing socictics in Dwarka in the matter of QLA 14772021 with E.A,
04/2023 tiled as “Mahesh Chandra Saxena Vs, Chief Secretary, GNCTD & Ors”,

Reference:- NGT order dated 31,07,2025 in the ahove matter

Sir,

With reference to the above subject, itis informed that water samples collected
from the Rain Water Harvesting (RWH) structure of your society have been found
cohtaminated with E. coli.

You are hereby directed to modify your existing RWH structure in accordance
with the latest Delhi [al Board (DJB) norms. As per the norms, only rooftop rainwater
is to be collected in the RWi system, and all other wastewater — including that from
balconies, washing areas, parking spaces, etc. — must be separated from the RWIHI

system.
You are further instructed to submit a timeline, not exceeding 15 days, for

completion of the required modifications. Failure to comply within the stipulated
period shall attract appropriate action as per DJB rules and disconnection of water
connection as per order of Hon'ble NGT dated 31.07.2025 (copy of order enclosed).
This matter is currently under consideration before the Hon'ble National Green
Tribuna) (NGT) in the case of Mahesh Chander Saxena Vs Govt. of NCT of Delhi & Ors.
(Execution Application No. 4/2023), and the next date of hearing is 04.11.2025.

sdf-
(Praveen Kumar Parashar)
EE(C)-26
Copy for kind information:

1. CE(South)

2. SE(C)-10,

3. EE{(RWH) HQ.

4. AE-L -

5. 0/c. W
5 \
EE(C)-26

{Praveen Kumar Parashar)
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IFECE R FR EXTELIVE F it g {0y 24,
e BEROTJAL 1AL N OF L)
o e | NEAIRYAIA WP, DWARKA, KEW DELHIT 110677

gk

NUCUNRRLC) 26720056 26407 Bated 400,262,

(n,

The el £ Sec ety

AdlE Apan i (Gl Supptes GG L )
Mt No 6 N A

Pt T, Nese Bl 20

Ml eett= At 10 e indar ngudit won-funetlonid / fanlty Raly Wider Hacvesting of
cuperntlve huvshing sochetles I Dairdon I the mintder of (LA, 14772021 with |.A,
GAZZOLY cllesd e “Nhwhieals Chmadin Suxenn Vo, Chlef Secretary, GNCTI & G,

Releveneors NG svder dwied JL0T.2028 (s thie abave mvsiter

ah,

WUy rederonre to e aliave stliject, 10 Tidorned thit waler canples cedlennen
[ the Raln Waloer Hirventimg (RWI slvicture of your woniety Lave heea Lot
contunieided witly K eoff,

Yo are herehy alveeted boc By your exlsiing RV St raetire Inoaceordano:
W Hie Latesd Delld Jab Hoed (D)0 norms, Ax pier (e aortne, anly rooftop ralnwater
b Lo be colleeton b tie WWIEsystom, andall ol her wistewiter = inchidbng that reons
laleondes, wardilg srvas, parkhigh spaces, e -~ msl be separated from the 29271
syslem,

You e further Insteneted o submita thnellne, not exceeding 15 days, tor
completon of the requiied medieations. Fallore 1w comnply within the stipulated
pectod shall atteact appropelate action as pee DIB roley and disconnectlon of water
connectuas perorder of Bon'ble NGT dited 31.07.20205 (copy of order enclosed),

This mater bs carventy woder conslderation betore e Hon'ble Mational Grein
Tribunal (NGTY I Use case of Mihesh Chander Saxena Ve Govt, of HCT of Delhl & O,
(Lixecutlon Application No, 4/2023), and the next dave of hearing 15 04,11.2025.

Sd/.
(Praveen Kumar Parashar)
BE(C)-26
Gopy for kind Informatlon:
L CE(South)
2. SE(C)-10,
3 BE(RWIN 10,
1. Al e
5. 0/c. 41_/}f/\\0\,ﬂ

1@)(‘::)-2(,

(Praveen Kumar Parashar)
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OFFICE O THE EXECUTIVE FNGINLFR [C) 26
ar DELHI JAL BOARD: NCT OF NELHI
oo pasny | NEARDWARKA WP, DWARKA, NEW DELNL- 1n75

No.: DJB/EE(C)-26/2025-26/453 Dated: 24.10.2027

To,

The President/ Secretary
Patel CGYS Lid,

Plot no. -4 . Scee-4
Dwarka, New Delhi-76.

Subjeetz- Actinn 0 he taken agafnst non-functional / faulty Rain Water 1arvesting of
co-operative housing socicties in Dwarka in the matter of O.A. 14772021 with F.A.
0472023 tiled ns “Mahesh Chandra Saxena Vs, Chicl Secretary, (GNCTD & O™,

References- NGT order doted 31.07.2025 in the above matler

Sir,
With reference to the above subject, itis Informed that water samples collecied
from the Rain Water Harvesting (RWH) structure of your society have been found

contaminated with E. coll.
You are hereby directed to modify your existing RWH steucture in accordance

with the latest Delhi Jal Board (D]B) norms. As per the norms, only rooftop rainwater
isto be collected in the RWH system, and all other wastewater = including that from
balconies, washing areas, parking spaces, etc. — must be separated from the RWH
system.
You are further instructed to submit a timeline, not exceeding 15 days, jor
completion of the required modifications. Failure to comply within the stipulated
period shall attract appropriate action as per DJB rules and disconnection of water
connection as per order of Hon'ble NGT dated 31.07.2025 (copy of order enclosed).
This matter is currently under consideration before the Hon'hle Nativnal Green
Tribunal (NGT) in the case of Mahesh Chander Saxena Vs Govt. of NCT of Delhi & Qrs.
(Execution Application No. 4/2023), and the next date of hearing is 04.11.2025.

sd/-
(Praveen Kumar Parashar)
EE(C)-26
Copy for kind information:
1. CE(South)
2. SE(C)-10.
3. EE(RWN) HQ.
4. AE-l. 'y g
5 0/c. L .}»\\“\y‘?
M
EE(C)-26

(Praveen Kumar Parashar)
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OFFICEOF THE LXECUTIVE ENGINEER (€)-26
— DELIT JAL BOARD: NCT OF DELHI
BT B et . NEAIUDWARKA AYTE, DWARKA, NEW DELIL-110075.

Nox IJB/ER(C)-26/2025-26/454 Dated: 24.10.202%

To,

The President/ Secretary
Anamika Apartments
Ilot No. 25, Sec-4, Dwarka.
New Delhi-75

Subjeets Action (0 be taken ngninst non-functionnd / Golly Ruin Water Harvesting of
co-operative honsing societies in Dwarka in the maticr of O.A, 14772021 wilh £.A.
0472023 tiled ns “Mahesh Chandes Snxena Vs, Chicl Secrclary, GNCTD & Ors”,

Reference:- NGT order duted 31.07.2025 iw the above maiter

Sir,

_ With reference to the above subject, it is informed that water samples collected
[rom the Rain Water Harvesting (RWIN) structure of your society have been found
contaminated with £, coli,

You are hereby directed to modify your existing RWH structure in accordance
with the latest Delhi fal Board (DJB) norms. As per the norms, only rooftop rainwater
istobe collected in the RWH system, and all other wastewater — including that from
balconies, washing arcas, parking spaces, ctc. — must be separated from the RWH
system.

You are further instructed to submit a timeline, not exceeding 15 days, for
completion of the required modifications. Failure to comply within the stipulated
period shall attract appropriate action as per DJB rules and disconnection of water
connection as per order of Hon'ble NGT dated 31.07.2025 (copy of order enclosed).

This matter is currently under consideration before the llon'ble National Green
Tribunal (NGT) in the case of Mahesh Chander Saxena Vs Govt. of NCT of Dethi & Ors,
(Execution Application No. 4/2023), and the next date of hearing is (4.11.2025,

Sdy-
(Praveen Kumar Parashar)
EE(C)-26
Capy for kind information:
1. CE(South)
2. SE(C)-10. e
3. EE(RWH) HQ. —l
4. AE-L /5__._;' 3 '}"J?

r

N
5. Ofc ,7/\.&\\0
LLE(C)-26
{(Praveen Kumar Parashar)
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b OFFICE OF THE EXECUTIVE ENGINEER (C}-26
s DELHIJAL BOARD: NCT OF DELHI
G AL B0 NEAR DWARKA WTP, DWARKA, NEW DELHI-§ 10075,

No.: DIB/EE(C)-26/2025-26/455 Dated: 24.10.2025

To,
The Presidenty Secretary
Panchsheel Apartments CGHS 11d .

PlolL No. 24, Sec-4, Dwarla.
New Delhi-75

Subject:- Action 10 be (uken against non-functional / faulty Rain Water Harvesting of
co-aperative housing socicties in Dwarka in the matter of 0.A. 14772021 with F.A.
0472023 tiled as “Mahesh Chandra Saxena Vs, Chiel Secretary, GNCTD & Ors™,

Reference:- NGT order dated 31.07.2025 in the ahove matter
Sir,

With reference to the above subject, it is informed that water samples collected
from the Rain Water Harvesting (RWH) structure of your society have been found
contaminated with E. coli.

You are hereby dirccted to modify your existing RWH structure in accordance
with the latest Delhi Jal Board (D]B) norms. As per the norms, only rooftop rainwater
isto be collected in the RWH system, and all other wastewater — including that from
balconies, washing areas, parking spaces, etc. — must be separated from the RWH
system.

You are further instructed to submit a timeline, not exceeding 15 days, for
completion of the required modifications. Failure to comply within the stipulated
period shall attract appropriate action as per DJB rules and disconnection of water
coanection as per arder of lion'ble NGT dated 31.07.2025 (copy of order enclosed).

This matter is currently under consideration before the Hon'ble National Green
Tribunal {NGT} in the case of Mahesh Chander Saxena Vs Govt. of NCT of Delhi & Ors.
{Execution Application No.4/2023), and the next date of hearing is 04.11.2025.

Sd/-
(Praveen Kumar Parashar)
EE(C)-26
Copy for kind information:

1. CE(South)

2, SE(C)-10. _,

3. EE(RWI)IIQ. S

4. AR, Pt VA

5. 0fc. /\\\’}/7
M
EE(C)-26

(Praveen Kumar Parashar)
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. : OFEICE OF TIE EXECUTIVE ENGINEER (€)-26

! b4 DELHE JAL BOAND: NCT OF DELI fer)f-
| DOATko | NEARDWARKA WTP, DWARKA, NEW DELIN-1 10075,

No: DIB/EL(C)-26/2025-26/456 Dated: 24.10.2025
Tu,

The Presidenty Secretary

Ratnakar Apartments (The Ratnakar CGHS Ltd.)
Plotno.21, See-4, Dwarka

New Delhi(-70

Subjeet:- Action to be tken against non-functional / faully Rain Water Harvesting of
m-upmnt‘ivc housing sacieties in Dwarka in the matter of OA. 772021 with F.A.
0472023 viled as “Mahesh Chandra Saxena Vs, Chief Secretary, GNCTD & Ors”,

Reference:- NGT order dated J07.2025 in the sbove maticr

SiT,

With reference to the above subject, it is informed that water samples collected
from the Rain Water Harvesting (RW) structure of your saciety have been found
contaminated with I, coli,

You are herchy directed to modily your existing RWH structure in accordance
with the latest Delhi Jal Board (D]B} norms. As per the norms, only rooftep rainwater
isto be collected in the RWH system, and alt other wastewater — including that from
balconies, washing arcas, parking spaces, etc. — must be separated from the Rwil
system.

You are further instructed to submit a timeline, not exceeding 15 days, for
completion of the required modifications. Failure to comply within the stipulated
period shall attract appropriate action as per D]B rules and disconnection of water
connectien as per order of Non'ble NGT dated 31.07.2025 (copy of order enclosed).

This matter is currently uniler consideration before the Hon'ble National Green
Tribunal (NGT) in the case of Mahesh Chander Saxena Vs Govt. of NCT of Delhi & Ors.
(Execution Application No. 4/2023), and the next date of hearing is 04.11.2025.

Sd/-
(Praveen Kumar Parashar)
EE(C)-26
Capy for kind information:

1. CE{South)

2. SE(C)-10. -

3, EE(RWH)1IQ. ) '-I'\‘A v

4, AI.':‘I- (_/' o
/

S. O/c M\\a\}/}
EE(C)-26

(Praveen Kumar parashar)
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'_ L OFFICE OF THE EXECUTIVE ENGINEER (C) 26

- | DELHI JAL BOARD: NCT OF DELNI 0
| m,,,"""w oo | NEARDWARKA WTP, DWARKA, NEW DELHI-110075. -
No.: DyB/EE(C)-26/2025-26/457 Dated: 24.10.2025
To,

The President/ Secretary
Sanghamitra Apartinents,
Plot No-20, Sec-4. Dwarka
New Delhi-78

Subject:= Action to be taken against non-functional / faulty Rain Water Harvesting of
co-operative housing societics in Dwarka in the matter of O.A. 14772021 with F.A.
0472023 tiled as “Mahesh Chandra Saxena Vs, Chief Sceretary, GNCTD & Ors™,

Reference:- NGT order dated 31.07.2025 in the ahove matler

Sir,

With reference to the above subject, it is informed that water samples collected
from the Rain Water Harvesting (RWH) structure of your society have been found
contaminated with £. coli.

You are hereby directed to modify your existing RWII structure in accordance

with the latest Delhi Jal Board (D]B) norms. As per the norms, only rooftop rainwater
is to be collected in the RWH system, and all other wastewater — including that from
balconies, washing areas, parking spaces, etc. — must be separated from the RWH
system.
You are further instructed to submit a timeline, not exceeding 15 days, for
completion of the required modifications. Failure to comply within the stipulated
period shall attract appropriate action as per D)B rules and disconnection of water
connection as per order of Hon'ble NGT dated 31.07.2025 (copy of order enclosed).

This matter is currently under consideration before the Hon'ble National Green
Tribunal (NGT) in the case of Mahesh Chander Saxena Vs Govt. of NCT of Delhi & Ors.

(Execution Application No. 4/2023), and the next date of hearing is 04.11.2025.

Sd/-
(Praveen Kumar Parashar)
EE(C)-26
Copy for kind information:

1. CE(South)

2. SE(C)-10. .

3. EE(RWH) HQ. // ‘

S ofe L1 e

. L A

/ M P)

EE(C)-26

(Praveen Kumar Parashar)
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T OFFICE OF THE, EXECUTIVE ENGINEER (C)-26
| CDELITJAL BOARD: NCT OF DELHI

|
sthawn | NEAR DWARKA WTR, DWARKA, NEW DELHI-110075.

No.: DJB/EE(C)-26/2025-26/458 Dated: 24,10,2025

To,

The President/ Secretary
Aishvarayam ECIL CGHS Ltd,
Plot No-17, Scc-4, Dwarka.
New Delbi-78.

Suhject:- Action to be taken against non-functional / faulty Rain Water Harvesting of
co-operative housing sociclics in Dwarka in the matter of (LA, 14772021 with F.A.
04/2023 tited as “Mahesh Chandra Saxena Vs. Chief Sceretary, GNCTD & Ors”.

Reference:- NGT order dated 31.07.2025 in the above matter

Sir,
With reference to the above subject, it is informed that water samples collected

from the Rain Water Harvesting (RWH) structure of your society have heen found

contaminated with E. coli.
You are hereby directed to modify your existing RWH structure in accordance

with the latest Delhi Jal Board (D]JB) norms. As per the norms, only rooftop rainwater
is to be collected in the RWH system, and all other wastewater — including that from
balconies, washing areas, parking spaces, etc. — must be separated from the RVWH

system,
You are further instructed to submit a timeline, not exceeding 15 days, for

completion of the required modifications. Failure to comply within the stipulated
period shall attract appropriate action as per DJB rules and disconnection of water
connection as per order of Hon'ble NGT dated 31.07.2025 (copy of order enclosed).
This matter is currently under consideration before the lHon'ble National Green
Tribunal (NGT) in the case of Mahesh Chander Saxena Vs Govt. of NCT of Delhi & Or.
(Execution Application No. 4/2023), and the next date of hearing is 04.11.2025.

5d/-
(Praveen Kumar Parashar)
EE(C)-26
Copy for kind information:

1. CE{South)

2. SE(C)-10. B

3. EE(RWH) HQ. "

4. AE-l a4 ,

5. 0/c. P a\i-f"
Zalut
EE(C)-26

{Praveen Kumar Parashar)
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OFFICL OF THE EXECUTIVE ENGINEER (C)-26

i
DELIIE JAL BOARD: NCT OF DELMI et

|
|
]
|
|
|

| -
| DHOHIALKOARD NEAR DWARKA WTP, DWARKA, NEW DELHI-110075. |
No.: DJB/EE(C)-26/2025:26/459 Dated: 24.10.2025
To,

The President/ Secretary
United Apartment,

Plot No-34 , Sec-4, Dwarka,
New Delhi-78.

Subject:- Action 10 be taken against non-functional / faulty Rain Water Harvesting of
co-opcerative housing socictics in Dwarka in the matter of QA 14772021 with F.A,
04/2023 tiled as “Mahesh Chandra Saxena Vs, Chief Sceretary, GNCTD & Ors”,

Relferences- NGT order dated 31.07.2025 in the above matter

Sir,

With reflerence to the above subject, it is informed that water samples collected
from the Rain Water Harvesting {RWH) structure of your society have been found
contaminated with £ coli.

You are hereby directed to modify your existing RWH structure in accordance
with the latest Delhi Jal Board (DJB) norms. As per the norms, only rooftop rainwater
is to be collected in the RWH system, and all other wastewater — including that from
balconies, washing areas, parking spaces, etc. — must be separated from the RWII

system.
vou are further instructed to submit a timeline, not exceeding 15 days, for

completion of the required modifications. Failure to comply within the stipulated
period shall attract appropriate action as per DjB rules and disconnection of waler
connection as per order of Hon'ble NGT dated 31.07.2025 (copy of order enclosed).
This matter is currently under consideration before the Hon'ble National Green
Tribunal (NGT) in the case of Mahesh Chander Saxena Vs Govt. of NCT of Delhi & Ors.
(Execution Application No. 4/2023), and the next date of hearing is 04.11.2025.

Sd/-
(Praveen Kumar Parashar)
EE(C)-26
Copy for kind information:

1. CE(South)

2. SE(C)-10. L

3. EE(RWH) HQ _

4. AE-L ,ﬁ:f-f—:-k/
EE(C)-20

{(Praveen Kumar Parashar)
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OFFICE OF THE EXECUTIVE ENGINEER (C)-26
; DELIN JAL BOARD: NCT OF DELMI o
| DEtMIAL BOAKD NEAR DWARKA WTP, DWARKA, NEW DELII-1 10075, |

No.: DJB/EE(C)-26/2025-26/460 Dated: 24.10.202%

To,

The President/ Secretary
Saheta CGHS Ltd.,

Plot No-30, Sec-4, Dwarka.
New Dethi-78.

Subject:- Action to he taken against non-functional / faulty Rain Water Harvesting of
co-operative housing socicties in Dwarka in (he matter of LA, 14772021 with §£.A,
04/2023 tiled as “Mahesh Chandra Saxenn Vs, Chief Seeretary, GNCTH & Ors™,

Reference:- NGT order dated 31.07.2025 in the abave maiter

Sir,

With reference to the above subject, it is informed that water sarnples collected
from the Rain Water Harvesting (RWH) structure of your society have been found
contaminated with E. coli,

You are hereby directed to modify your existing RWII structure in accordance
with the latest Delhi Jal Board {DJB) norms. As per the norms, only rooftop ralnwater
is to be collected in the RWH system, and all other wastewater — includimg that from
balconies, washing areas, parking spaces, etc. — must be separated from the RWH

system.
You are further instructed to submit a timeline, not exceeding 15 days, for

completion of the required modifications. Failure to comply within the stipufated
period shall attract appropriate action as per BJB rules and disconnection of water
connection as per order of Hon'ble NGT dated 31.07.2025 (copy of order enclosed).
This matter is currently under consideration before the Hon'ble National Green
Tribunal (NGT) in the case of Mahesh Chander Saxena Vs Govt. of NCT of Delhi & Grs.
(Execution Application No. 4/2023), and the next date of hearing is 04.11.2025.

Sd/-
(Praveen Kumar Parashar)
EE(C)-26
Copy for kind information:
1. CE(South)
2. SE(C)-10.
3. EE(RWH) HQ.

4. AE-l. Pt
5. 0/c. {;q\\";O-;
EE(C)-26

(Praveen Kumar Parashar)

1141



1142

2%

.3 QFFICE OF THE EXECUTIVE ENGINEER {€)-26
] DELHI JAL BOARD: NCT OF DELHI (
DUMS AL 1OASD | NEAR DWARKA WTT, DWARKA, NEW DELINI-110075.

No.: DIB/BE(C]'Z(’/ZOZS'ZG/"'G1 Dated: 24.10.2025

To,

The President/ Secretary

Jai Mata Kalyani Apartments,
Plot No-31, Se¢-4, Dwarka.
New Delhi-78.

Subjeet;- :a\ctinn 16 be taken against non-functional / faully Rain Water Harvesting of
(‘0-0[)[‘!':“.1\’1’ housing saciefies in Dwarka in the matter of O.A. 14772021 with LA,
0472023 diled as “Mahesh Chandra Saxena Vs, Chicef Secretury, GNCTD & Ors™,

Reference:s NGT order dated 31,07.2025 in the above matter

Sir,

With reference to the above subject, it is informed that water samples collected
from the Rain Water Harvesting (RWH) structure of your society have been found
contaminated with E. coll.

You are hereby directed to modify your existing RWH structure in accordance
with the latest Delhi Jal Board (D)B) norms. As per the norms, only rooftop rainwater
is to be collected in the RWH system, and all other wastewater — including that trom
balconies, washing areas, parking spaces, etc. — must he separated from the RWI
system.

You are further instructed to submit a timeline, not exceeding 15 days, for
completion of the required modifications, Failure to comply within the stipulated
period shall attract appropriate action as per DB rules and disconnection of water
connection as per order of Hon'ble NGT dated 31,07.2025 (cupy ot order enclosed).

This matter is currently under consideration before the Hon'ble National Green
Tribunal (NGT) in the case of Mahesh Chander Saxena Vs Govt. of NCT of Delhi & Qrs.
(Execution Application No. 4/2023), and the next date of hearing is 04.11.2025.

Sd/-
(Praveen Kumar Parashar)
EE{C)-26

Copy for kind information:

1. CE(South)
2. SE(C)-10.
3. ZE(RWH) HQ. e
5 0/c — 7
/ /J-)‘\\\o\

EE(C)-26
(Praveen Kumar Parashar)
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g ik OFFICE OF THE EXECUTIVE ENGINEER (C}-26
; DELHI JAL BOARD: NCT OF DELHI
CEMUALEOARD | NEAR DWARKA WTP, DWARKA, NEW DELHI-110075.

No.: DJB/EE(C)-26/2025-26/462 Dated: 24.10.2025

To,

The President/ Secretary
The Bank Niwas CHGS Ltd.
Plot No 22. Scc-4.
Dwarka, New Delhi-75.

Subject:- _Action to be taken against non-functional / faulty Rain Water Harvesting of
co-operative housing societics in Dwarka in the matter of Q.A. 14772021 with E.A.
04/2023 tiled as “Mahesh Chandra Saxena Vs. Chief Secretary, GNCTD & Ors”.

Reference:- NGT order dated 31.07.2025 in the above matter

Sir,

With reference to the above subject, itis informed that water samples collected
from the Rain Water Harvesting (RWH) structure of your society have been found
contaminated with E. cofi.

You are hereby directed to modify your existing RWH structure in accordance
with the latest Delhi Jal Board (D]B) norms. As per the norms, only rooftop rainwater
is to be collected in the RWH system, and all other wastewater — including that from
balconies, washing areas, parking spaces, otc, — must be separated from the RWH
system.

You are further instructed to submit a timeline, not exceeding 15 days, for
completion of the required modifications. Failure to comply within the stipulated
period shall attract appropriate action as per DJB rules and disconnection of water
connection as per order of Hon'ble NGT dated 31.07.2025 (capy of order enclosed).

This matter is currently under consideration before the Hon'ble National Green
Tribunal (NGT) in the case of Mahesh Chander Saxena Vs Govt. of NCT of Delhi & Ors.
(Execution Application No. 4/2023), and the next date of hearing is 04.11.2025.

Sd/-
(Praveen Kumar Parashar)
EE(C)-26
Copy for kind information:

1. CE(South)

2. SE(C)-10. =

3. EE(RWH) HQ. ey

4, AE-L //:_:_ >’ &

P b -

5. 0/c ,%,q \0\)’7

EE(C)-26

(Praveen Kumar Parashar)
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=y '; OFFICE OF PN EXECUTIVE ENGINLEIR{C) 26
11 Ill'i.l.lll]:\I.lltmlllllNt;’l'ill-’l)IiIJll -
L NEARDWARK AWTP, DWARKA, NEVY DECI-] 10075,

o
PLH AL DOARD

Noa nm/uuu:)--z:./zuzs'-:zo 63 Dated: 24.00.2027

To,

The Prostilent/ Seeretary
Dhatain COUS L,

Mot No 1, Sed, 1A, Dwarka
New Delhl-7h

Nubjecti= Action {0 e taken apasinsd aon-functlonnd 7 faulty 1ain Waler Unrvesting of
co-operntive honsing socleties I Dawnrlon (e e matter of (O.A, 14772021 with 1A
Q472023 tiled as “Alnhiesh Clovden Suaenn Vs, ' hief Secretnry, GNOTD & Ors™

Refevence:s NG arder duted 37,2028 In {he nhove matler

Siv,

With relerence tothe alove subject, 1t 1s Informed that water qamples colled 1ed
jrom the Rain Water Pasvesting (RWI) stracture of your soclety have been foond
contaminated with £ coli.

You are hereby divected to modily your exlsting RWIT structure in accordance
with the latest Dethi Jal Board (D) novms. As per the norois, only reoftop ralnwater
ts to be coltected in the RWIL system, and atl ather wastewater— imeluding that from
balconies, washing areas, parking spaces, ole, — must be separated from the W
systen, '

yau are further instrueted 1o submita tmeline, not exceeding 15 days, lor
completion vl the required modilicatlans. Failure to comply within the stipalated
peviod shall attract apprapriate action as per DB rules and disconnection ol waler
conprection as pek arder of Than'hle NGT dated 31.07.2025 (copy of urder enclosed].

This matter s currently under consideration belore Uhe Hoo'ble National Green
Tribunal (NGT) 0 the case of Mahoesh Chander Saxenit Vs Govt, of NCT of Deth B O
(Exeeution Application No. 4/2023), and the next date of hearing 1s 041 1.2025.

Sdf-
(Praveen Kumar Parashar)
BE(C)-20

Capy fur kind information

1. CE(Sowth)

2. SE(C)- 10 ‘

3 I*'.l':(lt\".’ll)ll(.!. ~

4. AL ) 2

5 0fc Pl \v{:
,},\\ \7

EE(C)-26
(Praveen Kunir Parashar)
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OFFICE OF TIE EXECUTIVE ENGINEER (€)-20 _
¢ DELI JAL BOARD: NCT OF DELHI &
|1| DL AL FOARD NEAR DWARKA WTP, DWARKA, NEW DELI-110075. |

o |
L

No.: DJB/EE(C)-26/2025-26/464 Dated; 24.10.2025

To,

The President/ Secretary

Belur leights, Plot No01.

Sec 18A. Dwarka, New Deihi-75

Subject:- Action to be taken against non-functional / faully Jtain Water Ilarvesting of

co-operative housing sociclies in Dwarka in the matter of O.A, 147712021 with E.A.
04/2023 tiled as “Mahesh Chandra Saxena Vs. Chiel Scerctary, GNCTD & Ors™.

Reference:s NGT order dated 3 07.2025 in the above matter

Sir,

With reference to the above subject, itis informed that water samples collected
from the Rain Water Harvesting (RWH) structure of your society have been found
contaminated with E. coll.

You are hereby directed to modify your existing RWH structure in accordance
with the latest Delhi Jal Board (DjB) norms. As per the norms, only reoftop rainwater
is to be collected in the RWH system, and all other wastewater — including that from
balconies, washing areas, parking spaces, etc. — must be geparated from the RWH
system.

You are further instructed to submit a timeline, not exceeding 15 days, for
completion of the required modifications. Failure to comply within the stipulated
period shall attract appropriate action as per DJB rules and disconnection of water
connection as per order of Hon'ble NGT dated 31.07.2025 {copy of order enclosed).

This matter is currently under consideration before the Hon'ble National Green
Tribunal (NGT) in the case of Mahesh Chander Saxena Vs Govt. of NCT of Delhi & Ors,
(Execution Application No. 4/2023), and the next date of hearing is 04.11.2025.

Sd/-
(Praveen Kumar Parashar)
EE(C)-26

Copy for kind information:

1. CE(South)

2. SE(C)-10.

3. EE(RWH) HQ. P

4. AE-L ) -

. Ofc LT TS

ol };4\\‘”\1‘?

7
EE(C)-26
{Praveen Kumar Parashar)
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| .
| | OFFICE OF THE EXECUTIVE ENGINEER (€)-26
. /ff

'; ‘ DELILJAL BOARRD: NCT OF DELHT ey

L |
1‘ K111 1AL TOARD i Nl-:AllI!WMllmW'I'l’,I)WM!IM,Nlinll-:l.lll-llml?ﬂ.

No.: l)lll/lili((l]-ZG/ZtlZﬁ-Zh/d(iﬁ Dated: 24,10.2025
To,

The President/ Secretary

The Kunj Vilar CGIS L,

Mot NO 19, See 12,

Dwarka, New Delld- 75,

Subject:- Action to he (nhen ngainst non-functional / fanlty Italn Water Harvesting of
co-operative Nowsing sucieties In Dewarkn e the matter of O.A, 14772021 with £.A.
0472023 tied ns “Mahesh Chinnden Snxenn Vs Chicl Seeretary, GNCTD & {rs”.

Referenceis NGT order daled 31.07.2025 In the above matler

Sir,
With reference to the ahove sulyject, ftls Informed that water samples collected

from the fain Water Harvesting (RWII) structure ol your sociely have been found

contaminated with £ coll, _
You are herehy directed to madify your exlsting RWH structure in accordance

witls the latest Delhl jal Board (DJB) nonins. As per the norms, anly rooftop rainwater

150 be collected in the RWH system, and all other wastewater — inchuding that fron
balconies, washing arcas, parking spaces. ete, — must be separated from the RWII
system.
You are further instructed to submita LUimeling, not exceeding 15 days, Tor
completion of the required modifications, Fallure to comply within the stipulated
pvrimi shall attract appropriate action as per D) rules and disconnection of water
connection as per order of Hon'ble NGT dated 31.07.2025 (copy ol order enclosed).
This matter s currently under consideration before the Hon'ble National Green
Tribunal (NGT) 10 the case ol Mahesh Chander Saxend Vs Govt. of NCT of Delhi & Ors,
(Execution Application No. 4/2023), and the hext date of hearing is 04.1 1.2025.

sd/-
(Praveen Kumar parashar)
EE(C)-20

Copy for kind Inlormation:

1. CE(South)
2. SE(C)-10,
5 BERWIN HQ
4. ALl B s
n. U/ - /.ra- &
w\\
£ W)

EE(C)-20
(Praveen Kumar parashar)
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OFFICE OF THE EXECUTIVE ENGINEEK (€)-26
DELNI JAL BOARD: NCT OF DELHI

TR

' el

s PGAAs NEAR DWARKA WTF, DWARKA, NEW DELII-1310075.
No.: DJB/EE(C)-26/2025-26/466 Dated: 24.10.2027
To,

The President/ Secretary
Chitrakoot Dham, Plot No.GZ,
Sec 19. Dwarka, New Delhi-75.

Subject:- Action to be taken against non-functional / faulty Rain Water Harvesting of
co-operative housing ocieties in Dwarka in the matter of O.A. 14772021 with E.A.
0472023 tiled as “Mahesh Chandra Saxena Vs. Chief Secretary, GNCTD & O™

Reference:- NGT order dated 31.07.2025 in the above matter

Sir,

With reference to the above subject, itis informed that water samples collscird
from the Rain Water Harvesting (RWH) structure of your society have been found
contaminated with E. coli.

You are hereby directed to modify your existing RWH structure in accordance

with the latest Delhi Jal Board (D]B) norms. As per the norms, only rooftop rainwater
is to be collected in the RWH system, and all other wastewater — including that from
balconies, washing areas, parking spaces, etc. — must be separated from the RWH
system.
You are further instructed to submit a timeline, not exceeding 15 days, for
completion of the required modifications. Failure to comply within the stipulated
period shall attract appropriate action as per DJB rules and disconnection of water
connection as per order of Hon'ble NGT dated 31.07.2025 (copy of order enclosed).

This matteris currently under consideration before the Hon'ble Natinnal fireen
Tribunal (NGT) in the case of Mahesh Chander Saxena Vs Govt. of KCT of Delhi & Or<,
(Execution Application No. 4/2023), and the next date of hearing is 04.11.2025.

sd/-
{Praveen Kumar Parashar)
EE(C)-26
Copy for kind information:
1. CE(South)
2. SE(C)-10. j
3. EE(RWH) HQ.

4. AE-l. =
5, 0/c. P AL e
/ '7/"\\\‘\

EE(C)-26

(Praveen Kumar Parashar}
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OFFICE OF TIIE EXECUTIVE ENGINEER (()-26
DELIN AL BOARD: NCT OF DELHI foe)
qurmriose | NEARDWARKAWTP, DWARKA, NEW DELHI-110075.

No. DJB/ER(€)-26/2025-26/467 Dated: 24.10.2025

To,

The President/ Secretary
Shiv Shakti COHS Ld.

Mot no 10, Sec 10, Dwarka,
New Dethl-75.

Subjeet:- Action to he taken against non-functional [ faubly Rain Watclr H:m-z:ﬂing of
co-operative housing societics in Dwarka in {he matter of QWA Mjf””' with FLA.
0472023 iled s “Mahesh Chandra Saxena Vs, ChlcfSccrctary,(.M & O™

Referencei- NGV order dated 31.07.2025 in the above matler
Sir,

With reference to the above subject, itis informed that water sam ples collected
(rom the Rain Water larvesting (RWN) structure of your society have heen found
contaminated with E. coli.

You are hereby directed to modify your existing RWH structure in accordance
with the latest Delhi Ja! Board (D)B) norms. As per the norms, only rooftop rainw;t':r
is to be coltected in the RWH system, and all other wastewater — including that from
balconies, washing areas, parking spaces, elc. — must be separated from the RWH
system.

You are further instructed to submit a timeline, not exceeding 15 days, for
completion of the required modifications. Failure to comply within the stipulated
period shall attract appropriate action as per DJB rules and disconnection of water
connection as per order of Hon'ble NGT dated 31 07.2025 (copy of order enclosed).

This matter is currently under consideration before the Hon'ble Natio nal Green
Tribunal (NGT) in the case of Mahesh Chander Saxena Vs Govt. of NCT of Delhi & Ots.
(Exccntion Application No. 4/2023), and the next date of hearing is 04.11.2025.

5d/-
(Praveen Kumar Parashar)
EE(C)-26
Copy for kind information:
1. CE(South}
2. SE(C)-10. )
3. BE(RWH) HQ. ‘__,/__,,/
4, AE-l T
5. Ofc & ”7\‘2 1=z
7*1\\"
EE(C)-26

(Praveen Kumar Parashar)
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|t OFFICE OF THE EXECUTIVE ENGINFEFR {€.}-26
DELUT AL BOARD: NCT OF DELIS
ctonprioats © NEAR DWARKA WTP, DWARKA, NEW DELNI-1 10075,
No. DIR/EE{C)-26/2025-26/408 Pated: 24102025

To,

The I'resident/ Secretary
Chandanwari CGHS Lid,
Plot No.08. Sec.10. Dwarka,
New Delhi-75.

Subject:- Actinn to be taken against non-functional / faulty Rain Water Ha nl-(::lt'r}-:'.: f\lf
co-operative housing socicties in Dwarka in the matier of O.A: !4.:?!2021 wi “1 AL
0472023 tited ns “Mahesh Chandra Saxena Vs, Chiel Secrctary, GNCTD & Ors™.

Reference:- NGT order daied 31,07.2025 in the above matter

Sir,
With reference to the above subject, it is informed that water samples collected
from the Rain Water Harvesting (RWH) structure of your society have been found

contaminated with £, cofi.

You are herely directed to modify your existing RWII structure in accordance

with the latest Delhi Jal Board (DJB) norms. As per the norms, only rooftop rainwater
is to be collected in the RWH system, and all other wastewater — including that from
balconies, washing areas, parking spaces, etc. — must be separated from the RWH
system, _
You are further instructed to submit a timeline, not exceeding 15 days, for
completion of the required modifications. Failure to comply within the stipulated
period shall attract appropriate action as per DB rules and disconnection of water
connection as per order of Hon'ble NGT dated 31.07.2025 (copy of order enclosed).

This matter is currently under consideration before the Hon’ble National Green
Tribunal (NGT) in the case of Mahesh Chander Saxena Vs Govt. of NCT of Delhi & Ors.
{Execution Application No. 4/2023), and the next date of hearing is 04.11.2025.

sd/-
(Praveen Kumar Parashar)
EE(C)-26
Copy for kind information:

1. CE(South)

2. SE{(C)-10, B

3. EE(RWH) HQ. A

4. AE-L S e

5. 0fc. .4£w-§>_4}5

A

EE(C)-26
(Praveen Kumar Parashar)

1149




1150

[3)

OFFICE OF THE EXLCUTIVE INGINLER (L) 26
DELHT JAL BOARD: NCT OF DELM)
BB G0ALY | NEAR DWAIRKA WTP, DWANKA, NEW DL 110077,

No.: DJB/EL(C)-26/2025-26/469 [rated: 2000020775

To,

The President/ Secretary
H.MM. Employees

COIS Lad,Plot No 06.

Sec.310. Dwarka, New Delhi-75.

Subjectze Action to be talen sgainst non-functional / faudly tain Waler Harvesting of
co-operstive housing socictics in Dwarka in (he maiter of LA, 147/2021 with F.A
0472023 tiled s “Mahesh Clandea Saxens Vs, Chief Sceretary, GNCTD & Ors",

Reference:- NGT order dated 31.07,2025 in the above matier

Sir,

Willi relerence to the above subject, itis informed that water samples eollected
from the Rain Water Ilarvesting (RWH) structure of your socicty have been [ound
contaminated with E. coli.

You are hereby directed to modify your existing RWIY structure in accordince
with the latest Delhi Jal Board {DJB) norms, As per the norms, only rooftop rainwater
is to be coliected in the RWH system, and all other wastewater — including that from
balcenies, washing areas, parking spaces, etc. — must be separated from the RWH
system.

You are further instructed to submit a timeline, not exceeding 15 days, for
completion of the required modifications. Failure to comply within the stipulated
period shall attract appropriate action as per DB rules and disconnection of water
connection as per order of Hon'ble NGT dated 31.07.2025 {copy of order enclosed).

This matter Is currently under consideration before the Hon'ble National Green
Tribunal (NGT) in the case of Mahesh Chander Saxena Vs Govt. of NCT of Delhi & Ors.
(Exccution Application No. 4/2023), and the next date of hearing is 04.11.2025.

Sd/-
(Praveen Kumar Parashar}
EE(C)-26
Copy flor kind information:

1. CE{South)

2. SE(C)-10. )

3. EE(RWH}HQ ’

4, AE-L. Py y

5. 0/c. <— ):\-" Y}/\,

< \\ﬂ

EE(C)-26
(Praveen Kumar Parashiar)



)3+

b OVFICEOF THE EXECUTIVE ENGINFER (€)-26
A e DELUIIAL BOARD: NCT OF DELNS
ovicsosen | NEARDWARKA WTP, DWARKA, NEW DELHI-1 1D07S.

No.: DJB/EE(C)-26/2025-26/470 Nated: 24.10.2025

To,

The President/ Secretary
Amba CGHS L.

Plot No.05, See.10.

Dwarka, New Delhi-110075

Subject:- Action to he taken against non-functional / faully Rain Water Hlarvesting of
ce-operative housing socicties in Dwarka in the matter of O.A, 14772021 with F.A,
0472023 tiled as “Maliesh Chandes Saxena Vs, Chief Seeretary, GNCTD & Ors™,

Reference:- NGT order dated 3 A7.2025 in the above matier

Sir,

With reference to the above subject, it is informed that water samples coliected
from the Rain Water Harvesting (RWH) structure of your society have been found
contaminated with £, coli,

You are hereby directed to modify your existing RWH structure in accordance
with the latest Delhi Jal Board (D]B) norms. As per the norms, only rooftop rainwater
is to be collected in the RWH system, and all other wastewater — including that from
balconics, washing areas, parking spaces, etc. — must be separated from the RWI
system.

You are further instructed to submit a timeline, not exceeding 15 days, for
completion of the required modifications. Failure to comply within the stipulated
period shall attract appropriate action as per D|B rules and disconnection of water
cennection as per order of Hon'ble NGT dated 31.07.2025 (copy of order enclosed).

This matter {s currently under consideration before the Hon'ble National Green
Tribunal (NGT) in the case of Maliesh Chander Saxena Vs Govt. of NCT of Delhi & Ors.
(Execution Application No. 4/2023), and the next date of hearing is 04.11.2025.

Sd/-
(Praveen Kumar Parashar)
EE(C)-26
Copy for kind information:
1. CE(South)
SE(C)-10. 5
EE(RWH) 11Q. -

AE-I, L/L;?} - 'V;
0/c. A /
/ )
EE(C)-26
(Praveen Kumar Parashar)

L1
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O UFFKH{OF11H£HXHCH11VHENGINHHR{C}Z?
DELULAL BOARD: NCT OF DELIN B Tas
i,{.,,.;"",.\, e NEAR DWARKAWTP, DWARKA, NEW DELHI-1 10075, o
Not DIR/BR(C)-27/2025-26/ Y ¢ Dated: g ¢ 0.4
. = o Y

To,
The President/ secretary
Keishia Apartent,

Plot No. 13, See9, Dwarka
New Delli-75.

Subjeet:- Action to be taken apainst non-funetional / fanlly Rain Water Harvesting of
co-operative housing societies in Dwarka in (he matter of O.A, 147/2021 with E.A,
042023 tiled as “NMahesh Cliandra Saxena Vs, Chief Sceretary, GNCTD & Ors™.

Reference- NG'T order dated 31.07.2025 in the above malter

Sir,

With veference to the above subject, it is informed that water samples collected
from the Rain Water Harvesting (RWI} structure of your society have been found
contaminated with E, coff,

You are hereby divected to modily your existing RWH structure in accordance
with the latest Delhi Jal Board (D)B) normns. As per the norms, enly rooftop rainwater
is to be collected in the RWH system, and all other wastewater — including that from
balconies, washing areas, parking spaces, etc. — must be separated from the RWI{
gvstem,

You are further instructed to submit a timeline, not exceeding 15 days, for
completion of the vequired modifications. Failure to comply within the stipulated
period shall attrace appropriate action as per D]B rules and disconnection of water
connection as per order of Hon'ble NGT dated 31.07.2025 (copy of order enclosed).

This matter is currently under consideration before the Hon’ble National Green
Tribunal (NGT) in the case of Mahesh Chander Saxena Vs Govt. of NCT of Delhi & Ors.
(Execution Application No. 4/2023), and the next date of hearing is 04.1 1.2025.

8d/-
{(Deepak)
EE(C)-27
Copy for kind information:

1. CE(South)

2. SE(C)-10.

3. EE(RWH) HQ.

4. AE

5. Ofc.
(D::M;\l{)

EE(C)-27
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OFVICEOF THE LXLCUTIVE ENGING LIfe) 20
' DELHIJAL BOARD: NCT OF DELII
S TLRT TR 2T NEAN DWARKA W1 P, DWARKA, NEW DELIN- 1 TO07 5.

No.: DIR/EE(C)-26/2025-26/471 Dated: 24.10.2025

To,

The President/ Seceetary
Nesw Ashiana Apartment,
Plot No. 16, Sec.06, Dwarka,
New Delhi,

Subject:- _M?lifm fo be taken stgainst noa-functional / fanity Rain Water Hiarvesting of
cu-upcmt'wc housing socicties in Dwarks in the maiter of OLA, 14772021 with kA,
472023 tiled ns “Mahesh Chandra Suxenn Vs, Chief Seeretary, GNCTD & O™,

Reference:- NGT order dated 35.07.2025 in the above matter

Sir,

With reference to the above subject, it is informed that water samples collected
from the Rain Water liarvesting (RWN) structure of your seciety have been found
conlaminated with E. coli,

You are hereby directed to modily your existing RWH structure in accordance
with the latest Delhi Jal Board (DB} norms. As per the norms, only rooftop rainwater
is to be collected in the RWH system, and all other wastewater — including that from
balconies, washing arcas, parking spaces, etc, — must be separated from the RWH
system.

You are further instructed to submit a timeline, not exceeding 15 days, for
completion of the required modifications. Failure to comply within the stipulated
period shall attract appropriate action as per DIB rules and disconnection of water
connection as per order of Hon'ble NGT dated 31.07.2025 {copy of order enclosed).

This matter is currently under consideration before the lon'ble National Green
Tribunal (NGT) in the case of Mahesh Chander Saxena Vs Govt. of NCT of Delhi & Ors.
(Execution Application No. 4/2023), and the next date of hearing is 04.11.2025.

S/
(Praveen Kumar Parashar)
LE(C)-26
Copv for kind infermation:
1. CE(South)
2, SE(C)-10. e
3. EE(RWII) TIQ.
4. AE'I. - -t - J:) - 1/7-
5. 0/c. ,;.\4\\"\

EE(L)-26
(Praveen Kumar Parashar)



1154

128"

, OFFICE OF THE EXECUHTIVE ENGINFER () 26
e DELHYJAL BOARD: NCT OF DELW
GELE Y RS NEAR DWARKA WTP, DWARKA, NEW DELIST- 110075

No.. DIB/EE(C)-26/2025-26/472 Datesd: 2:4,10,2027

To,

The President/ Secretary
The Youny Aheria CGIS Lad.,
Plot No.02, S¢c.07, Dwarka,
New Delhi.

Subjecti- Action to he taken against nog-functienal / faulty Rain Water Harvesting of
co-operative housing sociefies in Dwarka in the matter of QAL 147/2021 with F.A,
0472023 tiled as “Mahesh Chandra Saxenn Vs, Chief Seeretary, GNCTD & O™,

Reference:- NGT order dated 31.07.2025 in 1he ahove matter

Sir,

With reference to the above subject, itis informed that water samples collected
from the Rain Water Harvesting (RWH) structure of your socicty have been found
contaminated with E. coli.

You are hereby directed to modify your existing RWI1I steucture in accordance
with the latest Delhi Jal Board (DjB) norms. As per the norms, only rooltop rainwaler
is tc be collected in the RWH system, and all other wastewater — including that frain
balconies, washing areas, parking spaces, etc. — must be separated lrom the RWII
system.

You are further instructed te submit a timeline, not exceeding 15 days, (or
completion of the required modificalions. Failure to comply within the stipulated
period shall attract appropriate action as per D]B rules and disconnection of water
connection as per order of Hon'ble NGT dated 31.07.2025 (copy of erder enclosed),

This matter is currently under consideration before the Hen'hle National Green
Tribunal (NGT) in the case of Mahesh Chander Saxena Vs Govt. of NCT of Delhi & Ors.
(Execution Application No. 4/2023), and the next date of hearing is 04.11.2025.

Sd /-
(Praveen Kumar Parashar)
EE(C)-26
Copy for kind information:
1. CE(South)
2. SE(C)-10.
3. EE(RWN) HQ, -

4. AK-l. (:....,,._ /g’« -

5. 0/c. 7}1) \"]’Vﬁ
EE(C)-26

(Praveen Kumar Parashar)
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. OFFICE OF THE EXECUTIVE ENGINEER (C)-27 !

! DELHI JAL BOARD: NCT OF DELH| s
| L Ao NEAR DWARKA WTP, DWARKA, NEW DELHI-110075, | o
No.: DIB/EE(C)-27/2025-26/ Vo Dated: 25 /¢ -3

To,

The President/ Secretary
Sun View Apartiment,,
Plot No- 10B, Sec-9,
Dwarka, New Delhi-77.

Subject:- Action to be taken against non-functional / faulty Rain Water Harvesting of
co-operative housing socicties in Dwarka in the matter of O.A. 147/2021 with E.A.
04/2023 tiled as “Mahesh Chandra Saxena Vs, Chicef Secretary, GNCTD & Ors™,

Reference:- NGT order dated 31.07.2025 in the above matter

Sir,

With reference to the above subject, it is informed that water samples collected
from the Rain Water Harvesting (RWH) structure of your society have been found
contaminated with &, colf,

You are hereby directed to modify your existing RWH structure in accordance
with the latest Delhi Jal Board (DIB) norms. As per the norms, only rooftop rainwater
is to be collected in the RWH system, and all other wastewater — including that from
balconies, washing areas, parking spaces, etc. — must be separated from the RWH
system.

You are further instructed to submit a timeline, not exceeding 15 days, for
completion of the required modifications. Failure to comply within the stipulated
period shall attract appropriate action as per DJB rules and disconnection of water
connection as per order of Hon'ble NGT dated 31.07.2025 (copy of order enclosed).

This matter is currently under consideration before the Hon'ble National Green
Tribunal (NGT) in the case of Mahesh Chander Saxena Vs Govt, of NCT of Dethi & Ors.
(Execution Application No. 4/2023), and the next date of hearing is 04.11.2025.

sd/-
(Deepak)
EE(C)-27
Copy for king information:
b LEfSouth)
Zl 513[{:)‘10.
3. BE{RWH) HQ.
4. AE.
3 0/c
(Deépak)

EE(C)-27
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OFFICE OF YHE EXECUTIVE ENGINERER s03-27
DELRIJAL BOARD: NCT OF DELHY

B e BaRE NEAR DWARKA WTP. DWARKA. NEW DELHI-1 10075,
Now DIBAEB(C)-27/2025-267 1 8. Dated: £ v 1z~

T,

The Prezidents Secretary
Roval Residency CoHs Lad.
Hot No- 5, See-

Dwarka New Dethi- 77

Subjeetz- Avtion te be taken against non-functionst ¢ faulny Rain Water Harmewdna of
co-nperative housing socicties in Dwarka in the matter of OAL 1472021 »in B
Q3202 tiled as “Maliesh Chandm Saxens Vs, Chief Seeretary. GNCOTD & V7

Referonee:- NGT order dated 3L07.2025 in the above matter

Sir

With reterence to the above subject, it is informed tha
trom the Rawn Water Harvesting (RWH) structure of vou
contatdinated with & coli.

You are hereby directed W modife vour exisdng RWH structars in 2oiardznis
with the latest Dethi jal Board (D]B) norms. As per the norms, only moﬁop raimwaier
is to be collected in the R\WH system, and all other wastewszter —induding f21 7o
Lalconies, washing aveas. parking spacss, ete. — muse be separzel Tom T2 2000
systen.

You are further instructed to submit & dmeline, not exceedino 13 davs. 717
completion of the required modifications. Fallure inoTne sl
period shall attract appropriate action as per DIB rulag znd Sisconmaszon IRz
counection as pet order of Hon'ble NGT dated 31.07 ; 3 '

This matter is currently undev considerzdon hafora e Hon 2z Nz

Tribunal (NGT) in the case of Mahesh Chander Sa\‘ena‘a's SOV AT NI eT e n LT
(Execution Application No, 4/2023), and the nexz Gate s hzaring s dolloo ok
(Deepak]
EE(C)-27
Copy for kind information:
1. CE(South) \
2. SE(C)-10. \
3. EE(RWH) HQ.
¢. AE. :
5. O/c. '\
(Deeplah]
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OFFICE OF THE EXECUTIVE ENGINEER (C)-27

[T

DELHI JAL BOARD: NCT OF DELHI D&
[
| o || NEARDWARKA WTP, DWARKA, NEW DELI110075
No.: DJB/EE(C)-27/2025-26/ 335 Dated: 23y ~|o-J %

To,

The President/ Secretary
K.K. CGHS, Bhrigu CGHS Ltd.,
Plot No- 4, Sec-9,

Dwarka New Delhi-77.

Subject:- Action to be taken against non~functional / faulty Rain Water Harvesting of
co-operative housing socictics in Dwarka in the matter of O.A. 147/2021 with E.A.
04/2023 tiled as “Mahesh Chandra Saxena Vs. Chief Scerctary, GNCTD & Ors”.

Reference:~- NGT order dated 31.07.2025 in the above matter

Sir,

With reference to the above subject, it is informed that water samples collected
from the Rain Water Harvesting (RWH) structure of your society have been found
contaminated with E. coli.

You are hereby directed to modify your existing RWH structure in accordance
with the latest Delhi Jal Board (D]B) norms. As per the norms, only rooftop rainwater
isto be collected in the RWH system, and all other wastewater — including that from
balconies, washing areas, parking spaces, etc. — must be separated from the RWH
system,

You are further instructed to submit a timeline, not exceeding 15 days, for
completion of the required modifications. Failure to comply within the stipulated
period shall attract appropriate action as per DJB rules and disconnection of water
connection as per order of Hon'ble NGT dated 31.07.2025 (copy of order enclosed).

This matter is currently under consideration before the Hon'ble National Green
Tribunal {NGT) in the case of Mahesh Chander Saxena Vs Govt. of NCT of Delhi & Ors.
(Execution Application No. 4/2023), and the next date of hearing is 04.11.2025.

Sd/-
(Deepak)
EE(C)-27
Copy for kind information:

1. CE(South)

2. SE(C)-10.

3. EE(RWH) HQ.

4. AE,

5. Ofc.

(D&RPak)
EE(C)-27
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L

_ DELHI JAL BOARD: NCT OF DELHI [ = ~ b
| B Ty eBIBD NEAR DWARKA WTP, DWARKA, NEW DELHI-1 10075,
No.: DJB/EE(C)-27/2025-26/ 3 ¢ Dated: 25-|o ¢
To,
The President/ Secretary
Shree Radha CGHS Ltd.,,

Plot No- 3, Sec-9,
Dwarka New Delhi-78.

Subject:- Action to be taken against nen-functional / faulty Rain Water Harvesting of
co-operative housing societies in Dwarka in the matter of O.A. 147/2021 with LA,
04/2023 tiled as “Mahesh Chandra Saxena Vs, Chief Sceretary, GNCTD & Ors™.

Reference:- NGT order dated 31.07.2025 in the above matter

Sir,
With reference to the above subject, it is informed that water samples collected
from the Rain Water Harvesting (RWH) structure of your society have been found
contaminated with E. colf.

You are hereby directed to modify your existing RWH structure in accordance
with the latest Delhi Jal Board (D]B) norms. As per the norms, only rooftop rainwater
is to be collected in the RWH system, and all other wastewater — including that from
balconies, washing areas, parking spaces, etc. — must be separated from the RWH
system.
You are further instructed to submit a timeline, not exceeding 15 days, for
completion of the required modifications. Failure to comply within the stipulated
period shall attract appropriate action as per DJB rules and disconnection of water
connection as per order of Hon'ble NGT dated 31.07.2025 (copy of order enclosed).

This matter is currently under consideration before the Hon'ble National Green
Tribunal (NGT) in the case of Mahesh Chander Saxena Vs Govt. of NCT of Delhi & Ors.
{(Execution Application No. 4/2023), and the next date of hearing is 04.11.2025.

sd/-
(Deepak)
EE(C)-27
Copy for kind information:

1. CE(South)

2. SE(C)-10.

3. EE(RWH) HQ.

4, AE.

5. O/c. |
(Deepak)

EE(C)-27
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GEFFICE OF THE EXEOIFTIVE ERGIKERR (£4-27
PIELHY AL BOARLE SCT OF DHELH] e
o s e NEER BVAPVL YITR, DWARKA, SEW DELII-1 10077,
Pl ot

Sz DIRJERICY2ZTJ2625-26 s Daved. g g, 2 ..

. . =%
wraik Wy Wergy fsein ST

Subjectz- Acting W be taken against pap-functional | faulty [ain Water Harvesting 7
Cotsperative bamsing societies in Dwarba in the malter of (AL 14712021 with F.A.
B4/2023 1iled a4 “Mahisl Chandrs Suxens Va. Chief Secretury, GNCTD & Or”,

Mderenes o SOT wrder dated 31 577,205 tn the dhave matter

Wit pefer e s e sty Sutgeat, UL inforined it rstar catnplss, caleei e
borpn the Puin Wk Snraesting GO inacisive of yinr soniety s Gies S
e ntaiingttd wntt bl oroli,

ftu:s s bt sipy i et o spaify g xintiog HYEE s seten e dn s i o
wte tre S et Faedh s Yt R ret (U885 sits sty Dot gtk Wit i0sn tsn, andy roofiaop ratnviatser
st b collected {nthie RWH systern, and ol epher vrastscrntny — jnalading that Loz
Eait st Hat kg mrens, atving g, €3 o gttt be snpnrsted $eom she §20H
Lyiesn

Yo pre furthicr tnitraccnd 15 wutunit g Yenddioe, not ezcecding 15 dayn, S
haitsfaitting Gf She reaairad snodificsticns, Yalluge wa cormiply vithin the stigilated
peeid Abadt artrnes g oregriatss 20500t g JHE rulen andd diseonnection of yeites
a3 i gent taptber G Fion b 18T datad 5107, 2025 (Gupy 6f trder e el j

Fios, sosttary b e usscatdy it considesaiion beore thie I8 e Liabisss) Gt
T rasd Ny e Sk Lo of Mt Ehanitder Diszenn Y5 Lo, of 350 a8 [edbii 2 (e,
fhaeriog fppplication Voo, 4 f7205222 ), and st et date of bering §4 64,110,267,

i/
(Deeegsale)
SE(1.) 27
Cragey $tar Yige insftss spstion:
TR B A (PP} 78
W) 10, \
KRN 14, \
it
. \
i
‘".1

(P ppinks)
EE(C) 27

2% Al o DN e
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LI}
ORLIT FAL IOA I NET OF BEGHT r= 8
| f,,,,,,',"M WOARLY NEIEATE DWARKA WT, DWAILKA, NEW DELNT 1 TO07 5.
No PE/BE(C) 27 22020 247y 5 Drated: 50 g

Ty,

The Preesident/ Secretmry
Mortt Byerest CGHS Td,
Pl N 17, Sec-4,
Do New Dellst 77,

Subjecti= Action (o he inkew wendnsi non-lunctionnl £ fnulty Iain Walcer Inrvesting ol
co-operative Tousing, societies in Dwara in (e mutier of OA, 14772028 with KA.
0472020 tibed s “Manbesh Chanden Saxenn Vi, Chief Seeretry, GNOTD & Ors™,

References- NG order dated 31,07.2025 in (e ahove mnlier

Si,

WIth reference to the above subject, 118 Informed that water smnples colleacd
e e Rain Water Harvesting (RWH) straeture of your sociely hiave heen fonnd
contaminated with £ coll,

vou are hereby directed W modily your existing RWIE slructure in accordance
with the katest Dethi Jal Boavd (1)B) norms. As per the norms, only rooftop rainwater
is Lo he collected in the RWILsystem, and all other waslewater — including thatfrom
baleonies, washing areas, packing spaces, ete, — must be separated from the RWI
systen.

vou e lurther instructed to submit a timeline, not exceeding 15 days, for
completion of the required modifications. Failure to comply within the stipulated
period shall attract appropriate action as per DB rules and disconnection of water
connection as per order of Hon'ble NG'T dated 31.07.2025 (copy of order enclosed).

This matter is currently under consideration before the Hon'ble National Green
Tribunal (NG'T) in the case of Mahesh Chander Saxena Vs Govt. of NCT of Delhi & Ors.
(Exccution Application No. 472023}, and the next date ol hearing is 04.11.2025.

Sd/-
(Decepak)
EE(C)-27
Copy for kind ingermation:
i, CH(South)
2. SEC)-10.
3. EE(RWIH) HQ.

$, AL
K Q/c. \

(De \\1{11(}
EE(C)-27
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